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LEGISLATIVE ASSEMBLY. 
Thursday, 19th Aug'"t, 1926. 

The Assembly met in tIie Assembly Chamber.at Eleven of the Clock, 
Mr. President in the Chair. 

MEMBER SWORN: 
Maulvi Abdul Matin Chaudhury (.Assam : Muhammadan). 

QUESTIONS AND ANSWERS .• 
ARRANGEMENTS FOR HA.J Pn.GBnfS AT KARACHI. 

65. *Khan Bahadur W. II. BussanalJy: (a) Is it a fact that 
during the Haj season just brought t9 a close, there were many complaints 
in the local press at Karachi in regard to the inconveniences suffered by 
Hajis while in the Haji camp in that city? If there were any complaints 
what were they! Were any of them found to be true on inquiry! 
Which of the grievances, if any, were removed? 

(b) Is it a fa,ct that one of the cOlilplaints was that some of the memo 
bel'S of the Haj Committee were too old or too busy to look into the griev-
ances of Hajis and bring them to the notice of the authorities with a view 
to have them removed? If so, what steps have been taken in the matter' 

Mr. J, W. Bhore: (a). The Honourable Member has not specified 
the nature of these complaints, ~  I am not ~  therefore, whether the 
information which Government have been able to obtain from the local 
authorities covers all the points that he may have in mind. But a· com-
prehensive statement has been prepared, which deals with all the complaints 
that came to the notice of the authorities concerned at Karachi, and the 
action taken to meet such of them as were found on investigation to be 
true. As the statement is a somewhat lengthy one, I do not propose to 
1'\,al1 it nut, hut have had copies placed in the I .. ibrary of the Rouse fQr 
Hle information of Honourable l\Iembers. -

(b) The Honourable Member probably ~  to some comments 
which appeaned in the Al-u'ahid and which he appears to ha"e toned down. 
The Government of India understand that the lOCal Raj Committee consists 
of intellig-ent and influential gentlemen who do all that lies in their power 
to help the pilgrims, and they see no reason to differ from the judgment 
of the local authorities in this matter. 

MaulviMuha.mmad Yakub : Have any alterations been made in the 
seating accommodation of thf' Hajis at Karachi and the manner in which 
they were stamped when they were inspected by the doctor, about which 
I madf' a complaint last year ? 
, Mr. J. W. Bhore : Well, Sir, last year a sum of about Rs. 47,000, 
If my memory is correct, was sanctioned for additional accommodation for 
Haji!'; ; additional sheds were built, additional water supply facilities and 
many other conveniences were ~  . 

. ( 75 ) 
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Maulvi Muhammad Yakub : As regards the stamping of Hajis 
after they had been inspected by the doctors and like the goats which were 
taken to the slaughter, house, have you made any alterations about that Y 

Mr. J. W. Bhore: We have referred the matter·to Local Govern-
ments. 

Maulvi Muhammad Yakub : Have you received any reply , 
Mr. J. W. Bhore : Yes, we have received replies, I think, from 

some Local Governments, and the whole matter is under consideration. 
Khan Bahadur W .•. Hussanally : May I enquire if the accommo-

dation was found short this time even after the expenditure of the 
B.s. 47,000 of which the Honourable Member spoke? . 

Mr. J. W. Bhore : I have no information on that point, Sir, but I 
shall make enquiry. 

ARRANGEMENTS FOR RAJ PILGRIMS AT KARACHI AND BOMBAY. 

66. *Khan Bahadur W. M. Hussanally : 1. (a) Is it a fact that 
the Haji camp at Karachi has been built about six miles from the place of 
embarkation in an out of the way place and that. this adds to the incon-
veniences and expense of the poor Hajis , 

(b) Do Government propose to build a new Camp for Hajis some-
where within easy reach of the Port and to ask the North-Western Railway 
to construct a siding into the new camp with a view to can:y the Hajis 
by train direct into the camp and vice versa , 

(c) If Government have no land of their own in the vicinity of the 
Port do they propose to buy or rent the same from the Port Trust in the 
vicinity of the new West Wharf or elsewhere , . 

2. (a) Is it a fact that during the Haj season just closed there were 
similar complaints at Bombay and more particularly in regard to the 
ill-treatment of the Hajis there by Port Trust and Police employees Y 

(b) If so, what steps have been taken to remove the grievances, if any, 
in future and to give more humane treatment to Hajis , 

Mr. J. W. Bhore: 1. (a) No. The Pilgrim Camp is only about 3" 
miles from the place of embarkation, and there is a tramway covering 
almost the whole distance between the two places. The Government of 
India are not aware that any in con ,enience or unnecessary expense is 
caused to pilgrims under existing condi' .ons. 

1. (b) and (c) No. 
2. (a) and (b) No complaints were received from pilgrims in 

Bombay on account of the. distance between the Musafirkhanas and the 
place of embarkation, or as to any ill-treatment by officials. The Pilgrim 
Department under the Protector of Pilgrims, Bombay> is always ready to 
do everything possible for the comfort of the Hajis. 

COl!lTlU.CTB FOR THE SUPPLY OF ICE AND SoDA WATElt ON THE NORTH-WESTERN 
RAILWAY. 

67. *lthan Bahadur W. M. B1W&:u.Uy: 1. (a) Into how many 
sections is the North-Western Railway divided for the purposes of the 
ice and soda water contracts , 



QUESTIONS AND ANSWERS. 

(b) What is the' extent of each division 7 
2. (a) Who are the contractors on each of these sections 1 
(b) For how long have these contractors held the contracts ? 

77 

3. (a) Are any tenders invited for theSe cOntracts , . Is IglY royalty 
}'aid by these contractors, and if so, what Y 

(b) If no royalty is paid, what is the basis upon which these contracts 
are given out 7 

4. Is it a fact that one of these contractors is an individual or a firm 
residing in Europe, who sublets these contracts, takes a large profit and h88 
nothing more to do with the business T 

5. Are these contractors required to invest any capital in the business 
eonnected with their contracts, and if so, what , • 

Mr. A. A. L. Parsons: I propose to reply to questions Nos. 67 and 
68 together. I have asked the Agent to let me know whether there is any 
general complaint regarding the arrangements for the sale of ice and soda 
water at railway stations and on trains on the North-\Vestern Railway, 
and if so, whether he ;proposes to take any action to alter the system in 
order to remedy the complaints. I will communicate the substance of the 
Agent's reply to the Honourable Member 011 receipt. 

ICE AND SODA WATER CONTRACTORS ON THE NORTH-WESTERN RAILWAY. 

+68. ·Khan Ba.hadur W. M. Bussanally : 1. Are the ice and soda· 
water contractors of the North-Western Railway required to have their own 
manufactories T If so, do they all possess one' If not, are they at 
liberty to buy supplies from the Bazaar ! 

2. Is it a fact that in the hot weather there is generally a complaint 
even on main lines of shortage of ice and aerated waters f 

3. Is it a fact that the charges fixed are far in excess of the market 
rates and leave huge profits to the contractors T If not, what is the aver-
age profit per year by each contractor T 

4. Do Government propose to break up the contraot divisions into 
smaller circles with the object of breaking up monopolies and introducine 
Dlore competition , 
ACCEPTANCE BY THE GOVERNMENT OF bUll:&. OF COJOlISSION OR REBATE FROM 

STEAMSHIP COMPANIES ON PASSAGEit GRANTED TO GOVERNMENT SERVANTS 
UNDER THE LEE COJOlISSION REPORT. 

69. *Mr. J. Sheepshanks: Will the Government be pleased to state: 
(a) whether it is a fact that, the Government of India accept com-

mission or rebate from the Steamship Companies or their 
Agents on passages granted to Government servants under 
the Lee Commission Report , 

(b) whether Government is ~  that it is alleged to be due to 
the above, that certain Steamship Companies have c~  
their fares by 5 per cent., thus increasing the price of die 
passages to the general public, and further that th!sincrease 
Will materially add' to the amount, which Govel1QDent has to 

tFor 8.II8wer-Bee an8wer to Q. No. 61. 
.1.2 
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pay on all Government passages, granted under the Lee· 
Commi!!Sion Report T 

(c) whether Government in view of this propose to take any 
action T 

The Bono1l1'&ble Sir Basil Blackett: (a.) The ~ t  with the 
steamship companies are confidential. 

( b) This is the first I have heard of such an allegation ; it seems to 
me very far-fetched. 

(c) In view of the reply to (b) this does not arise. 

APPOINTMENT OF PLEADERS OR VAKILS AS PERMANENT CHIEF JUSTICES OF 

• HIGH COURTS • 

70. *Diwan Bahadur T. Rangachariar: (a) With reference to the 
following statement of the then Home Member on the discussion on my 
Resolution regarding the constitution of the High Courts, will the Govern-
ment be pleased to state what steps have been taken to amend section 101 
of the Government of India Act, so as to enable a pleader or vakil of the 
High Court to be appointed to the position of permanent Chief Justice 1 

" On one point I am eertainl): at Olle "ith him (the mon.'!'), 1 ~'  that since 
the reading of the section does, as he says, appear to exclude the possibility of 'lppoint· 
ing a pleader as permanent Chief Justice of the High Court, that distinction ought 
to be removed, and the Act ought to be amended in ordt'r that it may be possible to 

.ppoint a pleader to the position of permanent Chief Justice of a High Court, just as 
it is possible for him under section 105 to be appointed as offieiating Chipf Justice. 
(Vide page 789, VoL IV of the Assembly Debates)." 

(b) Are the Government aware that great discontent exists among;;,t 
the Indian public in that deserving and capable men have had to be 
passed over in view of that legal disability? 

(c) When do the Government propose to take up the qnestion of 
getting the necessary legislation passed? 

(d) What has been the cause of the delay so far? 
, Th.,p Honourable Sir .. Alexander Muddiman ,: (a) The ~ c t  of 

, State 4.aF been addressed. oJ) the question of the aDfendment of the Govern-
ment of India Act in the sense indicated. 

(b) The Government of ~  aTe not _aware 'of any widespread 
discontent though persons who are' sub.ject to the disability involved by 
the existin!! law would no doubt like to Hee that disability removed. 

(c) Does not arise in view of my answer to (a) abo,'e. 
(d) There has been no undue delay. 
Diwan Bahadur T. Ranga.chariar : Are the Goyernment aware that 

in the matter of the recruitmertt to the ,Iudicial Committee of the Privy 
CounciL the Statute was amended so as to allow of Vakil,; heing made 
alsu eligible ? ' 

The Honourable Sir Alexander Mllddiman : I am aware of that, 
Sir. 

Diwan. Bahadur T. Rangachariar : What is the reaSOn of this long 
. ~.  T 
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. The Honourable Sir ~  Mudd.iDui.n: My Honourable friend 
is as well aware as I am that it is not possible for the Secretary of State 
to take up immedilltely the amendment of the Government of India Act 
with regard to every small matter we report to him. Theile mi:Qqr matters 
have to wait till a certain amoUllt of stuff has accumulated. -•. 

Diwan Bahadur T. Rangachariar: I am sure the Honourable 
Member is aware that the Bar Committee made a recommendation to this 
effect. 

The Honourable Sir Alexander Muddiman : That, Sir, is one of the· 
causes of the delay because the recommendation had to be referred to Local 
Governments. 

REMOVAL OF THE OFFICE OF THE DEPUTY POSTMASTER GENERAL, SIND ABD 
AND BALUCHISTAN, TO T1Q!: CIVIL LINEs, KARACHI. 

71. *lIIr. Barchandrai Vishindas: (a) Has the attention of Gov-
ernment been drawn to the complaints appearing in the Karachi news-
papers against the removal of the office of the Deputy Postmaster-General, 
Sind and Baluchistan, from business quarters to the Civil Lines, a quarter 
distant from business centres as well as from the General Post Office, to 
the great inconvenience of the public '1 

(b) What was the reason for this removal? _ 
(c) What was the rent paid for the old premises and for the new T 

If the latter is higher what was the gain to Government' in making the 
sacrifice? 

(d) Do Government contemplate erecting their own building in some 
central locality for housing this office, and if so, when Y 

(e) Is it a fact that the public inconvenience, which the separation of 
this office from the Bombay Presidency was calculated to relieve, still 
persists? 

(f) Will Government be pleased to state what advantage has a,ccrued 
from the separation of this office from the Bombay Presidency ? 

(g) Will Government be pleased to state the cost of maintaining this 
office ? 

Sir Ganendra Roy: (a) Although the removal was carried out in 
December, 1 ~  no complaints haw been received from individual 
members of the public. It was only on the 31st July, 1926, that I received 
a copy of a resolution, passed by the Karachi Indian Merchants' Asso-
ciation, protesting against the office having been shifted to the Civil Lines. 

(b) The reasons for the removal wcre that the accommodation in the 
old building at Beaumont R{)ad was insufficient and that on administrative 
grounds it was considered desirable to rent a ~  large enough to 
accommodate under a single roof the office of the Deputy Postmaster-
General, Sind and Baluchistan, the Postal Stock Depot and the office of 
the Superintendent of Post Offices, Lower Sind Division. 

(c) Rs. 225 per mensem for the Deputy Postmaster General's office, 
Rs. 75 for the Superintendent's office and an approximate assessment {)f 
Rs. 107 for the Stock Depot, making a total of Rs. 407, as against Rs. 500 
~  all three offices. At a cost therefore of Rs. 93 Government has gained 
Increased accommodation and administrative convenience. 
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(d) The question of erecting a suitable building for the accommoda-
tion of the offices of the Deputy Postmaster-General, Sind and Baluchistan, 
has been deferred for the present. 

(e) No. 

(f) The advantages gained are that the Deputy Postmaster General, 
Sind and ~c t .  Circle, is in direct touch with ~ Karachi Chamber 
of ~ c  and other iIl).portant bodies in Sind and Baluchistan and 
can deal with matters on the spot without a reference being necessary to 
the Postmaster General at Bombay. 

(g) Rs. 4,070 per mensem.. 

CoMPLAINTS AGAINST LIEUTENANT WREDDON, MEDICAL OFFICER, KHANPUR, 

NORTH ~ .. . 

72. *Mr. Harchandrai Vishindas : 1. Will Government be ~  

to state if it is a fact : 

(a) that Lieutenant Wreddon, Medical Officer now at Khanpur, 
North-Western Railway, Bahawalpur State, certified Mr. A. 
Jobe, a railway employee, to be of unsound mind and there-
fore Ullfit for service ! 

(b) that the Medical Board disagreed with this certificate and certi-
fied Mr. J obe to be of sound mind T 

(c) that owing to Lieutenant Wreddon's damaging certificate 
Mr. Jobe suffered eonsiderable pecuniary loss for which he 
has not been compensated? 

2. (a) Is it a fact that this same Medical Officer caused to be removed 
from Khanpur to the Sukkur Civil Hospital by a midday train, Driver 
Jennings who was suffering from pneumonia and who died on the way Y 

(b) What was the necessity of transporting Driver Jennings in a mid-
day train and thus jeopardising his life when cases of pneumonia used to 
be treated at Khanpur ? 

3. Is it a fact that the Khanpur railway staff made complaints against 
Lieutenant Wreddon ? 

4. If the above facts be true, do Government contemplate any punitive 
action against Lieutenant Wreddon T 

The Honourable Sir Charles Innes: As regards the first case, Mr. 
Jobe while employed as a guard at Jind was certified to be in a bad state 
of health bv Lieutenant Wreddon. In a brief statement of the case which 
was tt c ~  to the certificate, Lieutenant \Yreddon explained that he 
had  had Mr. J obe under observation for some time for unsoundness of 
mind. Mr. Jobe was examined by the Standing ~ c  Board at I.Jahore, 
who were unable to find any signs of mental derangement, but in view of 
his history, they recommended that he should be transferred to a bigger 
station such as Lahore where he could be further observed by other medical 
. attendants. Mr. Jobe has made no representation that he suffered 
pecuniary loss either to the Government or to the Railway Administration. 

2. As regards the second case, the facts are that Mrs. Jennings, 
aga4nst the wish of Lieutenant Wreddon, insisted that driver ;Tennings 
should be taken from ~ f :  to the Oivil ~1 &t ~ . He was 
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accordingly taken on 5th February, 1926, and as the journey was being 
performed in the cold weather, Lieutenant Wreddon considered that the 
midday passenger train was the best train for Mr. Jennings to travel by. 
He accompanied Mr .• Jennings on the journey. :Mr. Jennings died at 
Sukkur on 5th February and not en route. Certain complaints were made 
by the Khanpur staff, but they were personally investigated by the 
Administrati\'e ~  Officer and were found to be groundless. In these 
circumstances, the Government see no reason whatever why any action 
should be taken against t ~t Wreddon. 

Mr. B. Das : May I inquire if this Lieutenant Wreddon is a war 
time medical graduate' 

The Honoura.bl. Sir Charles Inn.: I have no information on that 
point. 

DISCONTENT dONG CLAss n OFFICERS OF THE SURVEY OF INDIA. 

73. *Maulvi Muhammad Yakub: 1. Are Government aware that 
widespread discontent exists in the ClAss II Service of the Survey of 
India, owing to the present methods of selection from it to the Class I Ser-
vice' 

. 2. Do Government propose to ascertain the extent of the discontent-
ment, and allay the apprehensions of those concerned T 

Mr. J. W. Bhore : 1. No. 
2. Does not arise. 

MEMORIAL TO THE SECRETARY OF STATE FOR INDIA BY CLAss II OFFICERS OF 
THE SURVEY OF INDIA. 

74. *Maulvi Muhammad Yakub : 1. Will the Government be pleas-
ed to state: 

(a) the date on which the memorandum to the Secretary of State, 
submitted by the Class II officers of the Survey of India in 
July 1924, was received by the Government , 

(b) the date on which the Government passed orders on the pro-
posals submitted in the memorandum , 

(c) if it is a fact that the reason given to the mtmorialists for with-
holding transmission of their memorandum to the Secretary 
of State is that it contained no faets and arguments not 
already included in their memorial of 1921 , 

(d) if it is a fact that the memorialists have since been inTited to 
formulate fresh proposals T 

2. If the reply to part 1 (c) is in the affirmative, will the Government 
of India be pleased to state the reason why it has taken one year and eight 
months to arrive at such a decision T 

Mr. 1. .~ f : (a) .July 20th, 1925. 
(b) ,December 8th, 1925 . 
. (c) t~. 
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(d) The Government of India have asked the Surveyor General to 
make recommendations, if necessary, after interviewing individual officers 
of Class II of the Survey of India or the (Class II) Association, regarding 
measures to be taken to give relief to certain senior officers whose chances 
of promotion to Class I appear to be scanty owing t.o uneven recruitment 
in the past. 

2. The Honourable Member will observe from the reply to (a) and 
, (b) of part I of the question that the Government of India did not take 
a year and 8 months to pass orders. 

INDIAN1ZATION OF THE RAILWAY SERVICES. 

75. *Mr. Harchandrai Vishindas: (a) Pursuant to the announce-
ment in the last Session of the Assembly, have Government framed any 
scheme for the Indianization of the Railway Services ? 

(b) How many vacancies in the higher grades of the Railway Services 
have been filled up to date by Indians and how many by Europeans Y 

(c) In filling up appointments do ~ t make any distinction 
between graduates and others? If so, what is the starting salary of 
graduates and of others ? 

Mr. Harchandrai Vishindas: Sir, in putting this question I want 
to exclude part (a) because of the announcement made by Mr. Parsons 
yesterday that in the Gazette of 1ndia of the 17th July a scheme of 
Indianization has been published. The other parts of the question have 
to be answered. 

The Honourable Sir Charles Innes: (b) Presumably the Honour-
able Member desires this information from the 1st April 1926. The 
information is being called for from Railway Administrations and will 
be furnished to him when received. 

\ c) It will be seen from the Regulations appended to the Resolution 
referred to in (a) above that only graduatesare eligible to compete at 
the examinations for the Civil Engineering and Transportation (Traffic) 
and Commercial Departments. For the Mechanical Engineering and 
Transportation (Power) Departments young lads of not more than 19 
years of age only will be recruited and trained, and on account of the 
age limit it is not likely that any graduates will be recruited. 

CLAIMS OF QUALIFIED VETERINARY SCHOLARS FOR ApPOINTMENT IN THE INDIAN 
CIVIL VETERINARY DEPARTMENT. 

76. *Mr. Harchandrai Vishindas: 1. (a) Will Government be 
pleased to state if any scholars were selected in 1921, for visiting the 
United Kingdom for acquiring veterinary diplomas making them eligible 
for appomtment to "the Imperial Branch of the Indian Civil Veterinary 
Department , 

(b) If so, is it a fact that one of the terms on which the scholars 
accepted the scholarships was that they would be " required on qualifying 
for appointment to the Indian Civil Veterinary Department to sign. articles 
of agreement iiletting forth the terms and ,cooditions of their appoint-
ment " , 
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(c) Is it a fact that the scholars who qualified themselves as required 
by Government were not given any such articles of agreement for signa-
ture? If so, why· not Y 

(d) Is it a fact that Government hav.e replied to the scholars, who 
ha,ve returned long since after qualifying themselves by satisfying the 
requisite test, that the Department having been transferred to the Local 
Governments, representation may be made to the latter direct Y 

(e) Have the Central Government issued the necessary instructions" 
to Local Governments to recognise the claims of the said scholars Y If 80, 
to what effect and with what result Y 

(f) Is it a fact that the limit of the appointment by the Local Gov-
ernments is restricted to Rs. 250 and the starting pay of the scholars in 
question under the scale provided in the Regulations for the gra.nt of 
State Scholarships is Rs. 350, and that it is not thus possible for the 
Local Governments to fill up the appointments in question Y If so, wha,t 
steps have Government taken or intend taking for the employment of these 
scholars f 

2. (a) Is it a fact that one of the terms on which the scholars accepted 
the scholarship was that " on their obtaining the diploma of the Royal 
College of Veterinary Surgeons and undergoing successfully the prescribed 
post-graduate course they will be given preferential claim to employment 
in the Indian Civil Veterinary Department " , 

(b) If so, is it a fact that the Punjab and the ~  Governments 
have appointed non-scholars, iIi spite of the applications of the scholars 
above-meptioned pending before them, notwithstanding the fact that one 
of the scholars has passed the B. Sc. Examination in Veterinary Science 
of the London University ? 

(c) If so, will Government be pleased to state what provision they 
intend to make for those scholars in view of the undertaking of the Govern-
ment to employ them on their qualifying themselves ? 

Mr. J. W. Bhore : 1. (a) Yes, five scholar!;. 
(b) and (c) The Regulations for the grant of State Ve1terinary 

Scholarships provide that a scholar will be required on qualifying for 
appointment. to the Indian Civil Veterinary Department to sign articles 
of agreement. Obviously this provision was intended to operate after 
appointment to the Indian Veterinary Service. A" a result however of 
the recommendations of the Lee Commission the Veterinary Service has 
been provincialised and it is llot now within the power of the Govern-
men'!; of India to make any further appointments to that Service. 

(d) No. 
(e) and (I) The Government of India have addressed Local Govern-

ments in the matter, some· of whom are prepared to consider the claims of 
the scholars on the occurrence of vacancies. Their names have also been 
noted for consideration when vacancies occur in the Imperial Institute of 
Veterinary Research, Muktesar. Local Governments have now full power 
to fix the initial rates of pay, etc., of their existing Provincial Service and 
the Superior Provincial Veterinary Ser\'iee which they may . hereafter 
constitute. 

*Bengal, United Provinces, Punjab, Bihar and Orissa, Central Provinces. 
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2. (a) Yes. 
(b) Government have no information on. the point. 
(c) The Honourable Member's attention is invited to the replies just 

given to 1 (e) and (t). 

~ '  01' TH1i: MEUICAJ. DEPARTMENT 01' THE NORTH WESTERN 
RAiLWAY. 

17. *Khan ~  W. JII. B1IB8&nally: 1. Will Government be 
~  to state :" . " . 

(a) if any reorganization of the Railway Medical Department under 
the ~ t c t~  of the North Western Railway is 
under oonteIIlplation ; 

(b) if so, whether there is any officer formulating any such scheme 
for the purpose, and when that officer will be in a position 
to complete that scheme and put it into execution; 

(c) the nature and details of the scheme, and if they propose to 
lay on the table a copy thereof if already matured ; 

(d) whether the Administrative Medical Officer, North ,Weste'rn 
Railway, Lahore, and the Surgeon General with the Govern-
ment of Bombay have been consulted in the matter ; if so, 
whether their views will be laid on the table and if not, why 
their expert opinion has not been invited ; and 

(e) whether the North Western Railway administration or the Gov-
ernment have found fault with the present working of the 
Medical Depa,rtment on that Railway, and if so, what the 
nature of the defects, if any, are? 

2. If the answer to 1 (a) is in the affirmative, will Government be 
pleased to state : 

(a) if any estimate of the init.ial cost of the reorganization of the 
Railway Medical Department of the North-Western Railway 
and details of annual expenses have been made out, and 
if so, what the percentage of increase over the present working 
of the department is ; 

(b) whether the estimated increase of expenditure has been decided 
on as absolutely necessary to be undertaken even at this time 
of financial stringency ; and 

(c) whether the Government propose to bring the entire scheme 
under the scrutiny of t.his Assembly, and if so, when Y 

3. Are the Government. aware tha.t by a separate arrangement, pro-
visiDJl of hospital buildings, staff quarters, medical equipment and instru-
ments will have to be made anew involving further expenditure Y 

4. Will Government be pleased to state : 
(a) whether in the formation of the new scheme any I. M. S. officers 

from the Military will be recruited, and if 80, what their num-
ber will be; 
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(b) what the proportion of such officers to the entire strength of 
officers appointed under the new scheme will be ; and 

(c) what the total' s,trength of Assistant Surgeons and Subordinate 
Medical Officers provided under the new scheme will be , 

5. Did the Railway administration cOIl&ult the Administrative Medical 
Officers as to how they w(;lUld absorb the staff so suddenly returned to them, 
or as to whether they would allow the present GoverI).ment Sub-Assistant 
Surgeons to serve under Railway Medical Officers appointed by the Rail-
way Department , 

Mr. A. A. L. Parsons : Early last year Government obtained the 
services of a senior medical officer of Government to examine the existing 
arrangements and to suggest means for improving the medical and sanitary 
~ .. ngements on the North Western EaHway. A report has been ~  

and is under consideration at present. 'The Governments of the Punjab 
and Bombay have been addressed in the matter and the question will be 
placed before the Standing Finance Committee for Railways in due course. 

RULES GOVERNING THE SENIORITY IN THE ALL-INDIA SERVICES OF PROMOTED 
PROVINCIAL SERVICE OFFICERS. 

78. *Colonel J. D. Crawford: 1. Will the Government be pleased 
to state: 

(a) the number of officers promoted to each of the All-India 
Services from the Provincial Services during the years 1921. 
1922, 1923, 1924, 1925 ; and 

(b) in what cases the officers so promoted have superseded or ha.ve 
been made senior to officers who were in the respective 
All-India Services at the time promotions were made' 

2. What are the rules governing seniority in the All-India Services, 
which apply to those officers promoted from the Provincial Sel"Vices , 

The Honourable Sir Alexander Muddiman : The information is being 
collected and will be supplied to the Honourable .Member in due course. 

FAMILY PENSION FUND FOR ALL-INDIA SERVICES. 

79. *ColoneI J. D. Crawford: (a) Have GOTernment accepted the 
recommendation of the Lee Commission in regard to a Family Pension 
Fund for All-India Services other than the Indian Civil Service' 

(b) With reference to Earl Winterton's reply to Mr. Pilcher in the 
House of Commons on the 19th April, has a despatch been received from 
the Secretary of State outlining a scheme for such a Family Pension 
Fund for the consideration of the Government of India, Provincial 
Governments and Service Associations ? 

(c) If the answer to (b) above be in the affirmative, do the Govern-
ment propose to give the various Service Associations an opportunity 
to consider the scheme, and if so when f 

The ~ Sir ~ 1 ,lackett: (a) T4e matter is still under 
~ t . •.. 

(b) Yes. 
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(c) IJf the scheme is accepted by the Government of India, the 
Service Associations concerned will be given an opportunity of consider-
ing it. It is impossible at this stage to say when a decision on this ques-
tion will be reached. 

Mr. B. Das : May I inquire if Government have got proposals under 
consideration to give family pensions to Indians of similar status T 

The Honourable Sir Basil Blackett : There is no racial distinction in 
my answer to this question. 

Mr. B. Daa : May I inquire if Government are going to give family 
service pensions to Indians of similar status' That is all I want tl) 
know. 

The Honourable Sir Basil Blackett : I have already answered that 
there is no distinction between Indians and Europeans ; I was speaking 
of all-India Services. 

Oolonel J. D. Crawford: Is it fact that this question of family 
pensions has been under consideration by the Government of India for 
over twenty years , 

The Honourable Sir Basil Blackett : I can only speak for three and 
a half. 

ELIGIBILITY OF SPECIALIST OFFICERS AND OFFICERS IN PROVINCIAL SERVICES 
OF EUROPEAN DOMICILE TO THE LEE COIDflSSION CONCESSIONS. 

SO. *Oolonel J. D. Crawford: Will Government be pleased to state 
when definite orders will be issued regarding the eligibility of specialist 
officers, and officers in Provincial Services of European domicile to the 
benefits recommended by the Lee Commission in paragraph 61 of the 
Commission's Report' 

The Honourable Sir Ale:mnder Muddiman : Owing to the varying 
character of the posts held by the officers in question and of the terms of 
employment in different posts g'('neral orders in the matter are not possible. 
Each case has been considered on its merits by the Local Governments, 
and in suitable cases recommendations have been made to the Secretary 
of State that the Lee Commission benefits or pact of them should be granted. 
On some cases the Secretary of State has pa.'!sed orders, others are under 
his consideration, while Local Governments will issue orders on others in 
exercise of the powers recently delegated to them. 

Mr. B. Daa : Is it not a fact that domiciled Europeans and Anglo-
Indians who get into the services as statutory Indians afterwards claim 
the Lee concessions T 

The Honourable Sir Ale:mnder Muddiman : I would like the Honour-
able Member to repeat his question since I did not hear a word of what 
he said. 
. Mr. B, Daa : Is it not a fact, Sir, that Anglo-Indians and domiciled 
Europeans who claim and get admitted into services as statutory Indians 
afterwards claim the Lee concessions from Government f 

The Honourable Sir Ale:mnder Muddiman: A great many people 
claim many things which they never get. 
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Golonel J. D. Crawford: Am I.to understand that any concessions 
which may be given to these officers will be given with retrospective 
effect T 

'!"he Honourable Sir .Ales.""er Kuddimn: That I am not in a 
position to answer· at the moment. I should like notice. 

CONTRACTS FOR THE 8trPPLY OF SWEETIrIEATS T8 PA88ENGERS ON THE GREAT 
INDIAN PENINSULA RAn.WAY. 

81. *Dr. E. G. Lohokare: (a) Is it a fact that out of 14 Bweetmeat 
shops on the Great Indian Peninsula Railway given on license to Messrs: 
Ballabhadas Eswal"das of Khandwa 10 have been withdrawn from him 
without any reasons given therefor Y 

(b) Is it a fact that the said contractor, formerly called Jotiprasad 
Doulatram, has served the Great Indian Peninsula Railway for over 30 
years, and that he has won high testimonials of efficiency and good conduct 
from the railway officers T 

(c) Is it a fact that such a testimonial was recently given him by the 
District Traffic Manager of Nagpur on the 8th of June 1926 Y I 

(d) Is it a fact that certain revised orders have been alleged as a 
reason for cancelling 10 of his shops Y 

(e) Is it a fact' that Brandon & Co. have been given contracts for 
refreshment rooms and catering arrangements in the running cars mostly 
all over the Great Indian Peninsula 'Railway ? 

(f) Is it a fact that the alleged revised orders are not uniformly ob-
served on the line, and that vQriations have been allowed and authorized in 
the practical operation of those orders on the Great Indian Peninsula 
Railway' 

(g) 18 it a fact that on the Great Indian Peninsula Railway a number 
of shops, catering for a number of communities, ha?e been given to one 
person who does not belong to any of the localities of the shops, and that 
he is not a professional manufacturer of sweetmeats? Do the l'evised 
orders permit thi!; ? 

(h) Is it a fact that complaints are being received from passer.gers 
about the sweetmeats, etc., sold by new contracton; ? 

Mr. A. A. L. Parsons: (a) to (11 f Goyernment have no information 
and do Hot propose to call for ~ . The mattpi' i!'o within the competence 
of thp Agpnt, Great Indian Peninsula Railway. and a c ~' of the question 
and this answ!'r will be sent to him. 

Dr. K. G. Lohokare : May I know if the person referred to in ques-
tion Xo. 30 and the fact that he is a relation of the Chief Food Inspector 
haw ~'t  to do with this? 

Mr. A. A. L. Parsons: I have no ' ~ . 

,PROHIBITION OF THE EMPLOYMENT OF WOMJ<:N IN FACTORIES, MIl'I"ES AND 
OTHER ORGANISED INDUSTRIES FOR SPECIFIED PERIODS BEFORE AND 
AFTER CONFINEMENT. 

82. *Mr ... N. Joshi: (a) Is it a fact that the Honourable Sir 
Bhupendra NathM:itra had undertaken in his closing speech during the 
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dischssion on the Maternity Benefits Bill, to inquire into the question of 
the prohibition of employment of women in factories, mines and other 
organised industries, some time before .and some time after confinement 
and of the provision of the maternity benefits ! 

(b) Will Government be pleased to state what steps they have taken 
or propose to take to institute such an enquiry? 

The Honoura.ble Sir Bhupendra Hath Mitra: (a) No. 
(b) Does not arise. 

PROHIBITION OF THE EMPLOYMENT OF WOMEN IN MINES. 

83. *Mr. H. M. Joshi: (a) Will the Government of India be pleased 
to state whether they have made rules prohibiting the employment of 
women in mines T 

(b) If they have made such rules will they be pleased to state when 
these rules will be published f 

(c) If they have not yet made the rules, will they be pleased to make 
a statement regarding the present position of the. question , 

The Honoura.ble Sir Bhupendra Hath Mitra: (a) No regulations 
have yet been made. 

(b) and «(f). As the Honourable Member is aware, the question has 
been discussed with the Standing Advisory Committee attached to the 
Department of Industries and Labour. The Government of India are 
now engaged in the preparation of a draft scheme but I am unable to say 
when any regulations will be finally made. I would remind the Honour-
able Member that under se'ction 31 (3) of the Indian Mines Act draft 
regulations have to. be submitted to Mining Boards before they can be 
published and under section 31 (2) the regulations cannot be taken into 
consideration until three months have elapsed from the date of their 
publication. 

INTRODUCTION 01' THE SYSTEM 01' SHIFTS IN MINES. 

84. *Mr. H. II. JOIhi; (a) Will the Government of India be pleased 
to state whether they propose t() introduce legislation in this Session for 
introducing the system of shifts in Indian mines , 

(b) If they do not propose to introduce legislation in this Session, 
will they be pleased to make a statement regarding the stage at which the 
question has arrived, and regarding their proposals for the introduction 
-of the Bhift aystem , 

The Honourable Sir Bhupendra Hath IIitra; (a) No. 
(b) The question was discussed with the Standing Advisory Committee 

attached to the Department of Industries and Labour and the views ex-
pressed by them and by those who were consult$! on the question are 
now receiving the consideration of Government. I am unable to sav when 
legislation will be introduced but I hoPe the Government of India will 
have formulated their provisional conclusioDs on the subject before the next 
legislative Session. . 
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DnE ot" THE COMING INTO 11'ORCE OF THE :INDIAN TIU.DE 'UNION Aar. 

80. ;·-Mr. N. II. Joshi: Will the Government of hulia be pleued to 
state when the Traue UDions Act vnll come into force Y 

The Honourable Sir Bhupelldra Hath Mitra : The Act will eo ... iato 
force after the necest;ary regulatiollb have ueen framed and published b;y 
Local Governments_ It is hoped that it will be possible to bring it into 
:force on 1~t April 1927. 

INDIANlZATION OF TIlE SUPERIOR RAILWAY SERVICES. 

86. *lIlr. ltI. N. Joshi: (a) :U; it a fact that tbeHoluJIll'a:ble Sir 
Charlet; lune.!! had undertaken during the discUBHion on the ~ 

Budgl}t, to consider the qUestiOll of making an annual report -l'eIardiDg the 
Indianization of superior Railway Serviees Y 

( b) Will the Government of India be pleased to state what their 
decision is in this matter' 

The Honourable 8ir Obarles Inn.: (a) Yes. 
(b) A paragraph will be put in the Administration Report each year 

showing how many vacancies have oceurred during the year in the 
different departments of the several Railways and how these vacancies have 
been filled. 

ISSUE O. AN ANNUAL REPORT ON TIlE WORKING .. OF TO WOBDIEN'S CoJlPJal-
8ATION Aar. 

87. *Mr. If. M. Jolhi: (a) Will the GeVel"!lJUD.t of bdl. be pI.a.d 
to state whether they have so far issued any report on the workiDg of tile 
Workmen's Compensation Act' 

(b) If they have not, are they prepared to isme an &mlII8i ~.

the workillg of this Act , 

The Honourable Sir Bhupendra Nath ltIitra : The answer to the 
first part of the question is in the negative and to the seeend ill the 
aftirmative. 

PuBLIOATION OF AUTHENTIC INFOIUW.'nON QlII THB W:BOUB' CO»DITlUS IN 

JAPAN. .,.1 

88. *Mr. N. M. Joshi: Is it a fact that the labour conditions in 
Japan ad vcrsdy affect the position of certain industries in India, and if 
flO, do the Government propose to take steps to secure and publish authentic 
informatiou regarding the labour conditions in that country f 
'!'he HollOurable Sir Bhupendra Na1lh Mitra: The Government of 

India are not in possession of precise information relating to the first part 
I)f the quelStion. The answer to the second part is in the negative. 

INQUIRY INTO THE QUESTIQN QF FORCED OR COKPULBORY LuIoua. 

_ 89. *1&. K .•. .foam: (0) Is it It fact that tM qUeBtWD of f~  or 
compulsory labour has been diseussed at the meeting or meetings of the 
League of Nations or of its Committees or of its subsidiary org&DisatiOBl!l , 



LEGISLATIVE ASSEMBLY. [19TH AUG. 1926 •. 

• (b) Is it a fact that contradictory statements have been made on this 
question by delegates representing different interests at one or more of 

. these meetings " 
(c) Are the Government of India prepared to make an authoritative· 

inquiry into this question aud publish the lel>uitt; 1 
The Honourable Sir Bhupencira. Nath Mitra. : (a) Yes. The questiun 

. of forced labour was discussed by a Committee of the Sixth AssemblY' 
of the League of Natior,s in 1925 and came up at the Seventh and Eighth 

. International Labour Conferences in 1925 and 1926. 
(b) I presume tha: the Honourable Member is referring to the fact 

tnat, at the Seventh International Labour Conference, Sir Atul Chatterjee 
,stigmatized his description of the system of forced labour in India as 
'. ~. a distorted version of the actual facts ". The same question was raised 
at the Eighth International Labour Conference when Sir Atul Chatter-
jee and Lala Lajpat Rai presented opposing views;, 

(c) The answer is in the negative. 
Mr. N. lIrI. Joshi: May I ask why Government are not prepared to 

make this inquiry when there is this differenec of opinion '/ 
The Honourable Sir Bhupencira. Hath Mitr& : Because in the opinion 

of the Government of India no useful purpose will be served by under-
taking any inquiry at present. 

Mr. N. lIrI. Joshi: Do the Government of India mean to say that, if 
they find on inquiry that the system of forced or compulsory labour 
exists in India, there will be no useful purpose served by stopping it Y 

The Honourable Sir Bhupendra Nath Mitr& : That implication does 
not arise out of the answer which I have just given to the Honourable 
Member. 

GlLANT OP INCBEASED REPRESENTATION TO LABOUR IN THE INDIAN LEGISLA-
TURES. 

90. *Mr. N. lIrI. Joahi: (a) Are the Government of India prepared 
to make a statement as to their proposals for granting increased labour re-
presentation in the Indian Legislatures f .. 

(b) Do they propose to give an opportunity to the labour 'organisa-
tions in British India to consider these proposals before they are finally 
adopted' 

The Honourable Sir Alexander Muddiman: I have nothing to add 
to the reply 1 have given to Mr. Venkatapatiraju's question No. 32, dated 
the 18th August 1926. 

Mr. N. M. Joshi: May I ask, Sir, whether the communique contains 
information 1n regard to the proposals of the Government of India for 
labour legislation in all the Provinces T 

The Honourable Sir Alexander Muddiman: I would ask the 
HonQurable Member to read the question anel my answer. 

Mr. H.M. Joshi: May I ask, Sir, what they propose to do as regards 
labour legislation in Bengal, in Madras, in the United Provinces, lind in. 
Bihar and Orissa 1 
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The Honourable Sir Alexander Kuddiman: We do not propose to 
do anything more at present. 

Mr. N. M. Joshi: May I ask, Sir, what they proposed to do as regards 
labour legislation so far as the Legislative Assembly is concerned 1 

The Honoutable Sir Alexander Muddiman : I have already answered 
that question. • 

Mr. N. M. Joshi: The communique does not contain the answer at 
all. 

The Honoura.ble Sir Alexander Muddiman : I answered that yester-
day. The Honourable Member has not read my answer. 

INTRODUCTION OF SPECIAL LEGISLATION TO PRO'l'ECT· LABoURERS AGAIN8T 
ATTACKS BY EUROPEANS. 

91. *Mr. N. 111. Joshi: (a) Will the Government of India be pleased 
to state whether their attention has been drawn to any recent cases of 
deaths of labourers alleged to have been due to kicks or blows given by 
Europeans , 

(b) Will the Government of India be pleased to state whether they 
propose to undertake special legislation for the protection of labourers in 
India against physical attacks by EuropeaDS f 

The Honoura.ble Sir Alexander lrIuddim&n: (a) Such cases are re-
ported to. the Government Qf India. 

(b) The answer is in the ,negative. The Government of India have 
no. reasQn to. suppose that the prQvisions of the Indian Penal Code are 
inadequate. 

Mr. B. Daa : May I just inquire if GQverrunent will institute a family 
pension fund to relieve the families Qf labQurers when they die of kicks frOm 
EurQpeans Y 

The Konoura.ble Sir Alexander lIuddjman : DQes the HonQurable 
Member prQPose to subscribe to it f 

\ 

PmvlLEGES OF INDIAN DRIVEBS ON THE NORTH-WESTON RAILWAY AS BlilGA.BD8 
LEAVE AND FOREIGN RAlLWAY PA88E8. 

92. *Mr. N. II. Joshi: (a) Is it a fact that Indian drivers on the 
North-Western Railway do not possess all privileges which are ~ 
by European drivers as regards leave and fQreign railway passes f 

(b) If so., do. Government propose to. remove these inequalities , 
Mr. A. A. L. P&r80llS: (a) and ( b ). Drivers of Indian domicile 

whether they are Europeans, Anglo-Indians Qr Indians come under the 
same leave rules. Those whose domicile is non-Asiatic are subject to 
special leave rules. The different sets of leaw rulf's for officers of Asiatic 
and non-Asiatic domicile haye been introduced after full consideration 
and the Government do not ~  to. modify them. " ' 

As regards foreign railway ~  'so far as· Government. are aware 
there is no distinction. A copy of the question and answer will,however, 
be sent to. the Agent, NQrth-Western Railway. I. 

B 
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~ ~  ON ~  ~  eF ~ ~ 1'  ~  'lUMEN 
ON THE NORTH-WESTERN RAILWAY. 

93. *M1r. If .•. .JoalP: (a) Is it a fact that on t:he North-Western 
Railway a large number of Indian shunters and firemen are on daily rates 
~f pay? 

(b) If so, do the Government of India propose to put them en tM 
monthly rates T 

~  Honourable Sir Charles Innes: (a) Firemen and shunters OB 
the North-\Vestern Railway are divided into four claSbel'l, Classes I and II 
for illiterate and partly literate employees and Classes III and IV foli' 
literate employees. Classes I and II are on daily rates of pay and Classes 
III and IV on monthly rates. 

(b) Government do not propose to bring t ~ men in fia ' ~  I and II 
on monthly rates of pay. . j 

EYESIGHT TEST OF ~  OF THE NORTH 'WESTER:" RAILWAY. 

94. *Mr. N. M. Joshi: (a) Is it a fact that the North-Western 
Railway employees were once allowed to pass the Night Vision Examina-
tion with glasses 1 

(b) Is it a fact that this has now been disallowed ! 

(c) Are the Government of India p:r;epared to restore to tbeD4 the 
privilege of passing the said examination with glasses T 

~  Hot;lourable Sir Qharles Innes: (a), (b) and (d. The Gov-
ernment of India understand that the rules for testing eyesight on the 
North-Western Railway differ for rEfferent classes of em'ployees. For 
instance, the test is  more severe for staff actively employed in connection 
with the W01:k:ing of trains than for sta.i1i ~ dli\ty is entirely UIlcon-
Beeted w.ith the lI}.oYement of trains. The Go;vernment of India do IlCMt 
know to which class of employees the Honourable Member's questiOll De. 
l{ttes. In 8JIY case, t4e rules have QP.ei), ~ . ~ ~ c01;l$ultltti@ with 
competent medical advice and there ~  be IIQ ~ t . oJ; restoring • 
privilege in defiance of that advice. ' 

'luA'lVBNT 01' THB FRONTIER ALLOWANCE AS PART OF PAY FOR GRATUJIlIY 

AND FREE PASSES B-Y TBE,NORTH-WESTERN RAILWAY. 

95. .~ .•. JOIJP,: (a) Is it a fact that on the North-W$em_ 
Railway the frontier allowance is cOlinted as pay for the pm-pose of the 
Provident Fund , 

(b) Is it a fact that the said allowance is not counted as pay for 
;ratlliiY and free passes', .  . 

(c) Are the Government of India prepared to treat the allowance _ 
part of payror gratuity and free passes also , 

Mr. A.  A. L. Parsons: (a) It has recently been decided that frpntiet:: 
allowance is a c t~  allowlj.nce which dot:s ~ t eou.nt. t ~ . f~ 
purposes of the State RaIlway Provident Fut:Jd. 

(b) Yes. 
(c) No. 

'·t' 



Exfttnn01'i 1'0 mit Em>LoYil:ES 0' THE NORrtl:-WESTERN RAILWAY OF THE 
l"artlLEGll: OF Otri'AINING LoAm FBO:M: THE PROVIDENT FUND FOK' 
MARRIAGP..s up FOR BUILDI:NG HOUSES. 

96. *Mr. N. M. Joshi: (a) Is it a fact that on the North-Western 
Railway subscribers to the Provident Fund are not granted loans out ot 
the Fund for marriage and for building a house , 

(b, Are the Government of India prepared to extend the privilege to 
their employees on the North-Western Railway T 

JrIr. A.. A. L. Pa.rsoDi : The State Railway Provident Fund Rules do 
not allow advances for the purposes named. 

INSTITUTION OF A SYSTElI[ OF PROVIDENT FUND .A1\D GRATUITY FOR THE 
WORKERS IN THE CORDITE FACTORY AT ARUVA.... .... KADU. 

97. *1Ir. N. M. Joshi: (a) Is it a fact that the workers in the 
Cordite Factory at Aruvankadu are not given any gratuity or that there 
is no provision for a Provident Fund for them ? 

(b) Has the attention of the Government of India been drawn to the 
representation made by the Cordite Factory Labour Union to the Master 
General of Supplies for instituting a system of Provident Fund and 
frra.tuity for the workers in the Cordite Factory f 

(c) What steps, if any, do the Government of India propose to take 
to provide for the old age of the workers in the Cordite Factory and also 
for making some provision for the dependants after the death of the 
workers 1 

JrIr. B. Burdon: (a) The answer to this question, so far- as it '~ t  
to the" provision of a Provident Fund ", is in the affirmative. Temporary 
workers on discharge are given gratuities from the Fine Furid of the 
factory, provided the money is available ; dependents of deceased wo'rkers 
are also given donations from this Fund, at the discretion of the authoriti$ 
ooneemed. . 

The case of permanent workers is governed by the rules in the Cittl 
Service ~ t . .. 

(1) I presame the Hooourable Member t ~ fo the ~ ~' 
tion which was passed on this subject on the ~  l!1ld 30th . ~ . t 1m 
at the Second Conference of the Cordite Factory Labour Union, Aruv8.ll-
ltattlll, a copy of wltich ,vas comnrilnicatedto t ~ Master Ge'De'tft} of 1 ~ 
This the Government have secn. -

(c) The question of instituting It- ProvideDt Fund for temporary 
workers in tbe Ol'dnance factories is at present under consideration. 

98. *Mr. N. M. Joshi: (a) IIas the atteution of the ~ ~t of 
lhdia b:een cira;m to the represet1tation ~. by tite f ~ ot the Kirk. 
~t : '~~'  Unioi!.' to the Quarter Master ~ '  t 

(i) Itdt. a lact,ma.t. tile said ~  states : 
~ ) t t . . of ~ 1t  are low, and< . 
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(ii) that there are no rules regarding workmen's promotion to 
higher ranks, annual increment of wages, leave, discharge, 
gratuity and Provident Fund , 

(c) Is it a fact that workmen in the Factory are 'discharged without 
even a month's notice ? 

Mr. B. Burdon: (a) I presume the Honourable Member is referring 
to the representation from the President of the Kirkee Arsenal Workmen's 
Union, dated the 24th April 1926. This the Government have seeA. 

(b) U) and (ii) Yes. 
(c) Yes. The workmen are daily paid labourers, and have to be 

engaged or discharged according as the volume of work increases or de-
creases. Only men paid by the month are entitled to a month's notice 
before discharge. 

SPECIAL REPRESENTATION FOR BHILS IN THE BOMBAY LEGISLATIVE COUNCIL. 

99. *Mr. B .•. Joshi: (a) Have the Government of India received 
through the Government of Bombay a representation made by the' Presi-
dent of the Bhil Seva MandaI asking for special representation for the 
Bhils in the Bombay Legislative Council T 

(b) Will the Gi>vernment of India be pleased to state what they ~ 
pose to do in the matter , 

The Honourable Sir Alexa.nder Muddiman :. (a) The answer is in the 
affirmative. 

(b) There are now two nominated seats in the Bombay Legislative 
Council for the representation of depressed classes. The allotment of 
these seats is a matter for His Excellency the Governor of Bombay. 

Mr. B. M. Joshi: May I ask whether the Bhils are considered to be 
a depressed class , 

The Honourable Sir Alexander Muddiman : I am not personally on 
familiar terms with the Bhils, but I always understood they were. 

Mr. N. M. Joshi: May I ask whether the Government of India will 
make an inquiry, 

The Honourable Sir Alexa.nder Mudiman: No, Sir. The Govern-
ment of India will not make an inquiry. That would be a matter for 
the Government of Bombay. 

~  PuBLICATION OF THE POSTAL GRADATION LIST OF THE NILGIRI 
DIVISION .• 

100. *Mr. N .•. Joshi: (a) Will the Government of India be pleas-
ed to state if Superintendents of Post Offiees are required by the rules 
of the Department to supply copies of the divisional gradation list to each 
official of the clerical grade in their division, and if so, how often are the 
gradation lists to be published and supplied , 

~) Was any represent.aHO'Jl rooeived. by the PostmaBter General 
Madras, that the gradation list of the Nilgiri Division was t ~  

. for the last half a decade, and that the several letters IIddressed to the 
Superintendent of that Division by the ·Coimbatore Branch of the Madras 
Circle Postal. Association ~  ,not. ~  .o.wledged. 'Or: ~.'t  , 



(c) When was the divisional gradation list published last in the 
Nilgiri Division and what aetion was taken by the Postmaster-Ge:oeral, 
Madras, regarding its non-publication in subsequent years , 

(d) Do the Government propose to instruet the·· Superintendent of 
Post Offices, Nilgiri Division, to publish the list regularly' 

Sir Ganendra Roy: (a) Yes, once a year. 
(b) No. 
(c) In 1919. In subsequent years a gradation list was maintained by 

the Superintendent himself and a copy was sent to the Postmaster-General 
who was not in a position to know that it had not been supplied to the 
officials of the Division. 

(d) The Superintendent ha<; already taken steps to issue the gradation 
list annually and to supply a copy regularly to each official in his Division. 

Dl'KEN8IONS, MEAsUREMENTS AND DESCRR'TION OF THE QUARTERS 0; THE 
INDIAN STATION MABTERS AND ASSISTANT STATION MASTERS OF THE 
MADRAS AND SoUTHERN MABRATTA RAILWAY. 

101. *lIIr. N. M . .Joshi: (a) What are the dimensions, measur-ements 
and description of the quarters of the Indian station masters and assistant 
station masters of the old Madras Railway now in possession of the Madras 
and Southern Mahratta Railway , 

(b) What are the dimensions, measurements and description of the 
quarters of the Indian station masters and assistant station masters of 
the Madras and Southern Mahratta Railway Company that have been 
:aewly constructed and are being constructed' 

The Honourable Sir Charles Innes: (a) and (b) The information 
asked for is being supplied to the Honourable Member separately. 

ABTICLE INTHE "SWARAJYA " REGARDING QUARTERS FOR STATION MASTERS 
ON THE MADRAS AND SOUTHERN MAHRATTA RAILWAY. 

102. *Mr. N. M. Joshi: (a) Has the attentiob of the Government of 
India been drawn to an article published in the Swarajya of the 28th Mq 
1926 under the heading " Station Masters' Quarters " , 

(1) ~ What steps do the Government propose to taKe in the matter f 
The Honourable Sir Oharles Innes: (a) Government have seen the 

article referred to. 
(b) A copy of this question and answer will be sent to the Agent, 

Madras and Southern Mahratta Railway, for such action as he may con-
sider necessary. 

CONSTRUCTION OF AN OVER BRIDGE AT SIMULTALA ON THE EAST INDIAN 
RAILWAY. 

103. *Mr. N. M. Joshi: (a) .Are the Government aware that no rail-
way ~  exists at Simultala station at the 217th mile ou the main 
line of the East Indian Railway, and that great inconvenience is thereby 
caused to the passengers generally and the patients attending the United 
Church Mission Hospitals at Bamdah in particular, as the latter are mostly 
.~ ff  from eye diseases and often almost blind from cataract T 
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(b) If the 8DSWer to (a) is in the affirmative, will the GOvernment state _ whether they contemplate constructing an ovel'hridge for the' {lOP-
venience of p&&Sengers, and if J,.o, when' . 

JIl'. A. A. L.-Panona : Government understand that the Agent, East 
Indian Railway, has already taken stept; to provide an overbridge at 
Simultala. 

GRIEVANCES OF PROBATIONERS APPOINTED TO THE SUPERIOR SERVICES ON THE 
SoUTH INDIAN RAILWAY. 

104. *Mr. K. Ra.ma Aiyangar : Has the attention of the Government 
been drawn to the leader in the Swarajya, Madras, dated June 10th, 
1926, regarding" Indian Railways" T Will· the Government be pleased 
to state whether the grievances mentioned therein are true, and if so, what 
steps the Government propose to take to remedy them T 

Mr. A. A. L. Panona : I understand the Honourable Member to refer 
to the statement in the article which he mentions that a scheme ha ~ been 
introduced on the South Indian Railway under which Indian candidates 
for the superior services are on probation for four years, during which 
period they receive an allowance of Rs. 50 per mensem and are not allowed 
leave ; and that there is no definite guarantee of appointment at the end 
of the period of probation. 

Government have no information on the subject, but will make en-
quiries. 

RECOMMENDATIONS OF THE ECONOMIC ENQUIRY COMMITTEE AND THE TAXA-
TION ENQUIRY COMMITTEE. 

105. *Mr. K. Kama Aiyangar : 1. (a) Will the Government be pleas-
ed to state what steps have been taken to give effect to the recommenda-
tions of the Economic Enquiry Committee' 

(b) Under what heads has action been taken, if any' Have the 
Government taken all possible steps to collect the necessary 'statistics , 
[f not, what is the reason for the delay T 

(c) Haw the Local Governments been addressed to give effect to the 
recommendations Y What replies, if any, have been received, and will the 
Government be pleased to lay them on the table , 

2. Do the Government propose to indicate to the Assembly their 
inclination to abolish any existing taxation, or substitute or add other 
taxation, in connection with the recommendations of the Taxation Enquirr 
Committee, before the Report comes up for consideration by the Legislative 
Assembly' 

The Honourable Sir Basil Blackett: ]. 'l'he Honourable Member no 
doubt realises that it is not possible to give effect to the great majority of 
the recommendations without securing the co-operation of Provincial 
Governments which will have to bear much of the additional expenditure 
involved. I lay on the table a copy of the letter addressed by the Govern-
ment of ~  to Provincial Governments on the 2::lrd October, 1925. The 
diftleuhies involv('d will be apparent from the fact that hitherto only three 
of the Provincial GoveI"Ilments have found it possible to send replies. 
When alI the repliel'\ ha,ve been receh-ed, :they will be printed" and copies 

. : " : ... \ . " , 
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. laid on the table in: due coutse .• Meanwhile, the ~ t of India ~ 
eensidering the var»us recommendations in !j() far as they atfeet thel6. 

2. As regards part (2) the Honourable Member is no ~ t aware that 
ithe Report of the Indian ~t  Enquiry Committee wlll eome up fM" 
discussion in the Legislature to-day. 

No. D.14299-F . 

. GOVERNMENT OF INDIA. 

FINANCE DEPARTMENT. 

THE HONOURABLE MR. A. C. McWATTERS, C.LE., I.C.S., 

To 
ALL PROVINCIAL GOVERNMENTS. 

Bimlti, the 23rd October, 19Z5. 
SUBJECT :-Bcport of the Indion Economic Enquiry Committee. 

I am directed to invite your attention to the Report of the Indian Economic 
Enquiry Committee, copies of which have already been forwarded to you. The record 
of the evidence of witnesses, which is being separately t~  will be forwarded as 
80Gn all available. The appointment of the Committee was, as explained in the first 
ellapter of their Report, the result of ReIIolutious p88lled in both chambers of the Central 
Legislature. The reference to the Committee embraced not only an examinatiOB. 
of the material at present available for framing an estimate of the economic eondition 
()f thl:' various classes of the people of British India and a report on its adequacy but 
they were askpd to make recommendations as to the best means by which the existing 
material might be supplemented and as to the basis on which a general economic IItlrvey 
should be carried out. 

2. The report of the majority of the Committee may bp said to fall into two 
distinct parts. Thp first deals with general statistics ot.her than produdion, which, 
as the Committee admit, are more or les8 eomplete. \Vith reference to these they 
make II number of detailed suggestions with the object of their inlprovement and exten-
sion, most of which are primarily for the consideration of the Central Gov"rnment. 
A statement of these recommendations is attached as Appendix A t~ this letter. In 
addition, howpvpr, to their detailed recommendations they make two general recom-
mendations (1) that the further improvement of these general statistics, so as t~ bring 
them into line with up-to-date statistical systems abroad, might be effected ,vith the 
aid of a c tt ~ or conference of statistical pxperts, and (2) that their general 
recommendation (which will be referred to later) for centralisation of statistics should 
apply also to the statistics in this class (paragraph 40). The intention of this recom-
mendation is, as shown in paragraph 82, that apart from pue!y departmental publica-
tions, which do not contain any information required for the economic purposes of the 
Central and Provincial Governments, all pUblications should ('ome under thp t~  
guidance of a (,(,Iltral statistical authority. 
. On I this part of the Committee'8 report the views of loc,al Governments are 
mvited on sueh points as concern them in the detailed recommendations and pn the 
general questions mentioned above, the latter of whieh contemplates II somewhat closer 
control, than exists at present, over Provincial publications bv the C.entral Department 
of statistics. . 

.3 .• The second apd mQre important part of the Committee's Report deals witk 
~t t t c  relating to (0) production and (b) estill)ll.tes of iucome, wealth, cost of liviug, 
mdebtedneSB, wages and prices, the object of the Report being to recommend aD. 
~ t  for the colleetion and pUblication of statistics of this e1asa which ahouId eonstitute a survey ~ ,!lle entire economic. f ~ c of . .the country. The organisatioa 
~  ~ ~ t  of a Clmtrol Bureau. uniler the Government of India." with a 
I>ir8etor of 8ta.tistiC8 aad 2 Assistant. (a third AIllliBtant being employed periodically 



'ti [19TH AUG. 1926. 

for the work of eeDII1IfI. of population) ~  n_ry elerical staff. The additional eost 
to the Central Government is t ~ at Ba. 75,000 per annum, pi,.. BII. one lakbfor 

'hiitial equipment and RII. 25,000 quinquennially for periodieal lIurveye. This estimate 
(which for the work contemplated seems ~ ~  low) ~  be ~  ~ ~  

'.by the Goveniinent of India. Secondly, ProvinciGl Bureauz m each Provmee, WIth whieh 
should be amalgamated existing labour offices where they exist. At tbe head of eaeh 
Bureau would be a Provincial Statistician (who might in lome province. ~  the 
duties of the Director of Land Records), one AlI8istant for Headquarten ana a number 
of Assistants (usually one for each Revenue division) for district work. Under each 
Assistant would ~ 

(1) 20 to 25 inspectors (whose number might be reduced to 10 or 12 after 2 
years) for collection of production statistics. These inspectors wowd; 
in fact work under the control of the Revenue Department subject to 
the guidance of the Assistant Statistician, and their duties would be to 
collect data regarding forms of production which are not supplied direct 
by departments. They would work in close association with local agencies, 
such as Co·operative Credit Societies and Panchayats. (Paragraphs SSto 
91). 

(2) 15 to 18 investigators, who would ordinarily be graduates, under-grnduates 
or retired revenue officers who would be engaged on intensive enquiries 
into wealth, income, etc. These would form part of the statistical estab-
lishment though aasociated in some degree with the revenue estab-
lishment. It is contemplated that eaeh investigator would be able to 
deal with 12 villages a year in rural tracts and 600 families a year in 
urban tracts, so that in 5 years data would have been collected for 20 
per cent. of the town population and 12i per cent. of the rural population. 
(Paragraphs 93 to 96). 

A special staff of tahsil-clerks, would also be required for the compilation of 
statistics of agriculture and other miscellaneous products (Paragraph 92). 

Thirdly, .ddfliBory Boards of Economic Enquiry are eontemplated for each province, 
while the present Publicity Advisory Committee of the Central Government would be 
expanded by the addition of two official and two non-official members with statistieal 
experienee to form a Central Advisory Board. It is suggested that non-official member. 
of these Boards should be paid a fee for attending the meetings at all events for the 
tint few years (Paragraphs 86 and 87). 

The cost of these proposals to Provincial Governments haa been worked out by 
the Committee roughly on a popUlation basis and is estimated for all provinces oW 
RII. 56.59 lakhs per annum in addition to 30.61 lakhs for initial equipment, which would 
be spread over the first 2 years. 

4. The general object for which this organisation is recommended is, as explained 
in paragraph 70 of the Report, that the entire economic fabric of the country should 
be closely sifted by a survey. For the purpose of this survey the Committee accept, 
with minor modifications, the division into 12 occupational classes adopted at the last 
popUlation census and for the larger economic zones the provincial natural divisioJlll 
adopted in the Census Report of 1921. The survey will 'concern itself with statistics 
(a) of production and (b) of income, wealth, etc. Statistics of production will be 
collected under seven main heads :-(1) Agriculture, (2) Pasture and Dairy Farming, 
(3) Forests, (4) Fisheries, (5) Mines, (6) Large industries, and (7) Cottage industries. 
For large industries the annual statistics will be supplemented quinquennially by a 
detailed ceJlllUS of production. For production of all kinds the figures will be obtained 
through Government departments'by means either (0) of the existing ageney or (b) 
of the additional special staff of inspectors alrll8dy referred to. A summary is attached 
as Appendix B to show in more detail what the Committ.ee contemplate under the vari011ll 
production heads. 

Statistics of income and wealth, t~.  will be obtained by inteJlllive studies carried 
out ~  the special investigaton and the results win be included in the summary and 
published fro!D year. t? ~  with the annual c ~ statistics. (Paragraphs 76 
!o 78)_ Spec!RI enqUlnes Wlll also be undertaken on speCIal subjects by the inveltigat-
mg staff (whIch may be strengthened for the purpose) on any subject of local import-
a.nee which may be prescribed by the local Governments from time to time luch .. 
fragmentation of holdings, unemployment among the middle classes, c t ~  of the 
~ '  c ~ and ~ t in rural areas. The p,nquiries of the investigaton 

WIll . mclude estimates of collective private wealth and national wealth. Additional 
detaIl as to what the Committee propose in re_pect of eetimates of income a.nd wealth 
it given in Appetuliz C. 



1 •• -. 

5. It will be e1ear from the above sUJllJ1l&lY of the. orp.nieatioJl: propoaecl .... 
the scope of its activities, that loeal Governments are moat intimately coneerned both 
baneially and in regard to the praet!cal working of the ~ . They are turt1Ier 
eoneeJ"Jled in two general proposals' ~  are made by the ~ tt  (1) that all .w,!rk 
in eonnection with statistieeshould be co-ordinated and eentralieed and that the statiBtiee 
of all the Departlhebt8, both of the Central and Provincial GO"'nlmeDt8, should be 
brought under the supervision of one central authority who IIhould be the adviller of 
Government in statistieal matte1'\!; and (2) that there should be a CensUII and 
Statistics Act the main object of which will be to place the whole orp.nieatiou on a 
legal buis and to empower officers to demand the supply of information under legal 
penalties, guarantees being provided against disclosure of informaCion (Paragraphtl 82 
and 83). 

6. The Minority Beport by Professor Burnett Hurst while dissenting from some 
of the principles and most of the detaile of the Committee's recommendations, contem· 
plates the organisation of a Central Statistical Bureau aud of Provincial Bureaux. He 
would abandon the idea of carrying out enquiries into individual wealth, but recom· 
mends (a) a series of intensive enquiries by the ~t  and analysis of a larp 
number of family budgets under the supervision of Provincial' Boards of Economic 
EBquiry who will employ special investigators, quite distinct from the official statistical 
establishment and (b) the collection of statistiee of production, wagee and priees by 
the extensive method through the agency of the department or braneh of administra-
tion with which the statistics are associated, under the control of the Central and 
Provincial Bureaux of statistics; e.g., the statistiee of agrienlture wouid be takea 
over by the Department of Agriculture and statistics of production of small seale 
industry would be colleeted by the subordinate staff of the present departments of 
indulltries or the Co-operative Departments or ~ a special staff of ~ t . 
ing under these DepartmentL Professor Burnett Hurst supports the }Wopoeal for a 
detailed census of production 9f large industrial establishments quinquennially and for a 
quinquennial wage-census. He considers, however, that the neeessary powers of com-
pulsion can be granted to the Statistical Bureaux by amending the Factories Act instead 
of introducing special legislation. 

, 
Professor Burnett Hurst estimates that the cost of the Provincial Bureaux, where 

no labour offices at present exist, would be about one lakh of rupees per annum for 
each Province, but he attempts no estimate of cost of the intensive and extensive 
enquiries recommended, which he would leave on an elastic basis depending on the 
extent of the enquiries which each local Government or which the Provincial Boards of 
Economic Enquiry decide to undertake. 

7. The Government of India feel sure that local Governments will appreciate the 
underlying object of this Beport which is to improve the standard and extend the scope 
of the statistical material available for an estimate of the economic condition and 
resources of the country and will share their desire to give effect to any practical pro-
posals which will contribute to this object and which can be undertaken at a reason-
able cost. ~ in view of the financial considerations involved and of the nec.easity 
for c ~t  between local Governments and the Central Government in any 

~  . c~ ~  ~ approved, and in view also of the important administrative-
conSIderatIons Imphed In proposals such 8S those for the estimate of individual wealth 
b.y a staff of investigators and for legislation to make compulsory the supply of informa-
1 ~ to the. Government Statistical Department, they desiril in the first instance to 

~  .the VIews of ~ c . Governments upon the proposals of the Committee, both in the 
MaJOrIty and th,; Mmorlty Reports, before taking any further action and at the present 
stage t ~  ~ f  f!om comment upon the details regarding which the local Govern-
~ t  wlll lD most lDstances be in the best position to advise. Thev would be glad 
If the views of the local Government could be forwarded to the Government of India at 
their earliest convenience. 

I have the honour to be, 

Sm, 

Your most obedient Bel'ftDt, 

(Sd..) A.. C. MeW A. TTERS, 

- Bec1/. to the Govt. of I'Mi ... 
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Nit. O.-428i-F. 
DepartQlent . of c~. 

Department of I. and L. 
h Departl\lent of E., H. and L. 

t e Home Department. 
Foreign and PoliticafDepartment. 
C. B. R. 

APPENDIX A. 

By order, ete., 
(Sd.) A. C. McWATTERS, 

Secy. to the GOllt. of IndN. 

GMGl &1tJti&1icB other than production. 
J. Beport of Joint Stock Com- Should contain info'tll1ation regarciiAg Para. H. 

_ patlies. the dividends declared. 
:t. -Statistical Abstract Should contain statistics relating to Para.!t. 

'I. lDtemal Trade Returns 

A. Sea-Borne Trade and Nanga-
tion aeeountll. 

.s. Roads and Navigable canals 

'1. Poets and Telegraphs 

. ,8. Education 

Insurance Coa. for purposes other 
than Life Insurance. 

Should be revived and brought iJato Par&. 30. 
line with the more up-to-date statie-
tiCIJ of eountries like the U. S. A. 

Figures as to the crew employed, Para. 3 .. 
especially on ships plyiDg in eoastai 
wateJos should be pUblished. 

Suggests that in addition to figures for Para. 35. 
coats which are taken along with the 
Cattle census, figures of motor and all 
other forms of transport, including 
boats shOUld be collected and publish-
ed . 

Information regarding length of metal- Para. 38. 
led and unmetalled roads and navig-
able canals, now maintained by Pro-
vincial authorities should be put 
together for the whole of India. 

Figures relating to wireless messages Para. 37. 
and broadcasting stations might be 
published in Annual Reports of 
Posts and Telegraphs Department . 

Information relating to libraries, Para. 38. 
museums, zoological and botanical 
gardens and learned societies might 
be collected and published in the Sta· 
tistical Abstract. 

APPENDIX B. 

Statistics of Production. 
-1. General recommendation That complete statistics of production Para. n. 

including the total value of produc-
tion, should be collected, if it is possi-
ble to do so at a reasonable cost. 

The best method would be by improv- Para. '"' 
ing and amplifying the existing agri-
cultural statistics, and where a sub-
ordinate revenue agency exists, no 
other agt'uey for compiling the -infor-
mation can be usefUlly 8ubstituted for 

Jt. 



:J. Condition of crops _ # 

:j. S"clard yield .and er.op .experi-
ments. 

J5. Valuation of preduce 

<t. BeYiew 01. .. . t~ produe-
• tioL 

"'I. Traetsunder ,permanent settle-
mellt. 

• 
~. Cattle Cellllllf and pastora1 pro-

ducts. 

I. I'oreais 

10. Fiaheri811 

WtIat is .eeetI8&ry is to improye tit. Para.". 
ItaNtiee of yield where neeeuary 
and to convert the quantities into 
ftlBee. 

System of aaeertaining condition of Para. 48. 
crop. in force in Punjab is recom-
mended and could be further improy-
ed. 

Tile number of crop experiments, Oll. p.... it. 
which atandard YIeld is baaed, 1lheu14 
be eouiderably inereaeed and IIhould 
be extended to minor crops all welL 
It ia for each provincial Govenunent 
to decide what methods its officerll 
ahould adopt for increasing the num-
bet: of crop' experiments performed 
from year to year. 

,Valuation of fruit and vegetabl811 Para. 5L 
should be included. 

System outlined for making ealcula- Para. 5lL 
tion of value, Village by village. 

If above system is employed a periodi- Para. 51 • 
cal cenllllBt of agricultural production 
ia QDDeceeaary, but a review of agri-
cultural production might be made 
quinquennially on the basis of the 
annual returns. 

The Collection of figures of agricultural Para."-
production presents special difficulties 
in permanently settled areas (i.e_, 
Bengal, Bihar and Orisaa, also 113 of 
Madras and parts of the United Pro-
vmcee a.nd Assam). No definite sug-
gestion is made, but steps whieh are 
already being taken by some Govern-
ments should be persisted in until the 
statistics of agricultural produc-
tioll-are placed on a par with those of 
ryotwari Provinces as regards relia-
bility of the outtum and values of 
the crops raised. 

Should if possible be held. annually Para. 55. 
everywhere, as in Bunna and the 
Central Provinces, and should include 
figures tor various animals specified 
and for production, quantity and 
value of differentpasteral products. 

The methods employee, in other pro-
vinces for recording forests produce 
should be applied in Burma. 

Figures regardiag produetion from 
private forests should be obtained, 
80 far as possible, through the B4m!-
aue.Departnu"nt and published. 

Existfua- statistics are incomplete. Para. 6'1. 
Should aim at ascertaining amount 
and value of total catch in both in· 
!and and sea fisheries, a.nd in reaped 
ot special fisheries such as ehank, 
pearl and oYRter fisheries. 
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OrgauisatioD suggested, in addition to 
the Fisheries Department where one 
exists, and collection of data in regard 
to big eities, is the revenue agency sup-
plemented by the inspectors who may 
be appointed for ascertaining the pro-
duction of e.ottage industries and 
other forms of miscellaneous produc-
tion. 

The information at present collected 
through the Chief Inapector of Mines 
should be supplemented for all mines 
which are not dealt with by the De-
partment of ~f  including indi-
genous mining, the statistics being 
collected by the Revenue Department 
under instructiona from the Chief 
Inspector of Mines.... The information 
required should be quantity and value 
of minerals produced, the number of 
persons employed and value of other 
material used up, including fuel con-
sumed or power employed. 

In respect of all large-seale industries 
statistics should be eolleeted through 
the Department of Industries and 
published annually in respect of :-
(a) Quantity and value of manufac-

tured goods, 
. (b) Quantity and value of raw mater-

ial WJed up in production, 
(c) Added value of manufactures, 
( d) Value of fuel or power used, 
(e) Number of employees. 

A regular census of production of large 
industries should be taken quinquen-
nially. Legislation will be necessary 
for the census of production for large 
seale industries. 

An estimate of the quantity and value 
of t~ total annual production of 
cottage industries should be ascertain-
ed with the estimated va,lue of raw 
material used up, also number of per-
sons employed wholly or partially 
in such industries, number and kind 
of machinery, etc. 

APPENDIX c. 
of Income and Wealth, etc. 

In the income tax returns greater 
details of the sources of income, i.e., 
of the business, profession or occupa-
tion from which it is derived, may be 
given. 

General investigations 38 to income 
should be earried out every year for 
small typical areas, in both urban 
a,nd rural tracts, so as to enable 
eventually estimates of income of 
elasses and administrative units and 
distriliution of income between pro-
duction and services and between pro-
perly and serviees to be wwked out. 

Para. 58. 

Para. :;e. 

Para. 60. 

• 

Para. 62": 

Paras. a 
& 63. 



3. Investigation vf wealth 

4. Cost of living 

5. Indebtedne88 

6. Wage census 

7. Prices 

QUESTIONS AND ANSW1I:RS. 

Estimates of local collective weaJ,j;h 
should be prepared from ontset by 
the" in,entory method " for villages, 
towns and cities, by e,aluating area 
of land, number of houset! and cattle, 
rough estimate of furniture and Un· 
plements, etc. Estimates of public 
wealth should be included. " 

Whenever possible intensi,e h<tse to 
house enquiries should be made by 
investigators. 

The existing information on the sub· 
ject should be supplemented by the 
preparation of cost of living index 
nnmbilrs for working classes in the 
principal industrial centres and index 
number!! Sased on family budgets of 
typical families of other classes. 

Intensive studies should be made and" 
results published regarding extent of 
indebtedness of various classes and 
tracts, causes of indebtedness, rates 
of interest and sources of loans. 

Suggests a, quinquennial wage censns 
and annual wage returns. 

See Appendix 7 and Chapters VII, VIII 
and IX. 

The collection of prices should be placed 
on a comprehensive basis. 

Wholesale prices should be collected 
fortnightly in respect of all agricul· 
tural products in each district at the 
principal market towns. 

"Retail prices should be collected weekly 
from the principal towns in each pro· 
vince and published as at present. 

There should be honQrary correspood· 
ents for reporting both kinds of 
prices. 

Both wholesale and retail prices should 
be published collectively for the year, 
both provincially and centrally. 

EXPENDITURE DUBlNG 1925-26 FOR THE SEVERAL MAJOR HUDS. 

Para. 64. 

Para. 85 .• 

Para. 66. 

Para. 61. 

Para. 69. 

106. *Mr. K. Bama Aiyangar: (a) Will the Government be' pleased. 
to state what the actual expenditure for 1925-26 has been for the several 
major heads, such as Army, Railways, Posts and Telegraphs, General 
Administration, and other principal heads of expenditure , 

(b) Will the Government be pleased, if no audited figures are avail· 
able, to give t ~ approximate figures for the actuals , 

The Honourable Sir Basil Blackett : The Gonrnment accounts cover 
avery large ~t  of transactions and complicated adjustments which 
it is not possible to complete before the end of October at the earliest. The 
Auditor General cannot as a rule give the more important figures of the 
Finance and Reven.ue Accounts before January. An attempt is mal;le to 
get,out"approxmtate' figures thtough the Controller" of the'Ourren.cy and a 
$taAIeoteDf; eetltainiug.'wch figures 'is published in, t ~ 'Gazette· .of India:in· 
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Ocrtober. I am afraid tbe Honourable Member like myself will have to 
wait, at any rate, until then even for approximate figures. 

Mr. K. B.ama Aiyangar : May I take it that in January, at least 
two months before the Budget comes up, we will be able to have the 
exact figures of the past year! 

The Honowble Sir Basil Blackett : I am unable to give an exact 
undertaking as to when the exact figures will be available, but I hope very 
much they will be available by January. 

Mr. K. Rama Aiyangar: May I take it, Sir, that the Government 
will be able to lay them on the table and send copies to the Members about 
January? 

The Honourable Sir Basil Blackett: The Finance and Revenue 
accounts will be published 88 soon as they are available. 

Mr. K. Kama Aiyangar : May I kn ')w if it will be possible to ha-ve 
them circalated or I'ent to the ~ f  at lellst a month or tw'o before the 
date of the ~t Y 

The Honourable Sir Basil Blackett : I shall do my best, Sir, to get 
the, Finance and Revenue accounts f0r my own use at the ealiest possible 
moment, and as soon as they are available for my own use they will be 
available for Members of the House. 

ELECTRIFICATION OF THE GREAT INDIAN PENINSULA RAILWAY. 

107. *1Ir. K. Rama Aiyangar : Have Government decided to put up 
an electric plant for the electrification of the Great Indian Peninsula Rail-
way at Kalyan? If so, do the Governmellt propose to place the matter 
before the Standing Finance Committee for Railways before deciding to 
start the schem.e ?, 

Mr. A.. A. L. Parsons: Thc answer to the first part of the questiOD 
is in the affirmative. Government do not propose to place the matter 
before the StaD.ding Finance Committee for Railways a third time. 

~. E. :BaDIa AiyaDgar : May I know if the Government will be 
pleased to place before the Railway Finance Committee the inquiry that 
was promised at a previous meeting of the Standing Finance Committee 
before the Budget, befere fiD.a! actioB is taken in the' Blatter' 

Mr. A. A. L. Parsolls : I will consider the m.atter, Sil!o 
'¥I; .•• Du: : ~ I inq'Uire, Sir, if orders for the electric plant ~ : 

beeD I'laced iD. Eugland , ' " 
Mr. A. A. L. Pa.rsoM : I do not think any orders have been piacetti 

at ~ t : I am not quite sure. 
Mr. B. Daa : Has not the Honourable Member seen the c~ 

meat in the Press thar orders have been placed by GOVB1'IIbumt.· in 
Eugla.Bd T I want to verify the statement whether orders ~ beeo, 
placed by. ~ . t. 

, . ~ ... A. 'L. PanoJJa : No orders have been placed by Governmt!Jlt. 
.~~ ' .... ~ .g" ....,.! v..,iilllJP. it t.bat the liIoMunblellenJ..· 
......... 1WI. ~~  in, •• ,ave ar. t~ to * Jler1 .... 



:i'i,v.ance Committee .at a meeting last oold w.!lather, thlst no'furlher action 
.. ouM be taken in the matter before certain inquiries had been made with 
regs.rd to certain particulars discussed at that meeting' 

.1II.r. A.. A. L. Parsons: No, Sir, you may not 80 take it. 

Mr. K. O. Heogy : Will the Honourable Member kindly ascertaiJl 
whether the statement maqe by me is correct f 

NOMINATION OF TRE MEMBERS OF THE STANDING FINANCE COMMITTEE FOR 

RAILWAYS TO LOCAL ADVISORY BOARDS CONSTITUTED BY THE VARIOUS 

RAILWAYS. • 

108. *Mr. K. Rama Aiyangar: Have Governmeut instructed tlUI 
Agents of the several Railways to nominate the members of the Standing 
Finance Committee for Railways in their jurisdiction to a place on their' 
Advisory Bpards, as mentioned on the 22nd February last! ~ arrange-
,ments been made to have the reports of the meetings of the Advisory Boards; 
placed before the members of the Standing Finance Committee for Rail-
ways T 
Mr. A,  A. L. Parsons : ~ mMter had been discussed with the 

Agents of tIle different ~  and after consideration of their replies, 
the Government of India have decidild to take no further aetion'ClJl the' 
sUggestion that members of the Standiltg Finance Committee for Railways 
should he ex·o fficio members of the Local Advisory Committees of the Rail-
ways with which they are concerned. Apart from practical difficulties" 
there appear to the Government of India to be inherent objections to link--
ing up A,dvisory Committees on Railways, whose function is to .advise the' 
.Agent of the Railway, with the Standing Finanae Committee for Rail-
wa.YS, which is a Committee ()£ the Assembly entrusted with the financial 
se.ru.tiny Qf railway expenditure proposals. Copies of the reports of 
lQSetings of Advisory Committees are placed in 1'he Dibl'ary and are tbl¥" 
available already to members of the Standing-Finance Committee, 

lb. It. ltaIp ~: Will the Govemrnent then be pleased to' 
send CQpiQs of t ~ reporis of meetings to the members of the RailYay 
FinaJJ.ce Committee? ' 

~. A.  A. L. JIuraou: I will, consider the suggestion. 

RETEN,TION OF THE EXISTING STATION AT RAMESWARAM: ON THE SOUTH INDIAN' 
:au."A,Y. 

W9. .~. Bam&. Aiyangar: (a) Has the attention of the Go:venJ-
]peJlt been drawn to the complaint of the Rarneswaram public and the' 
Bamnad District Boa-rd, that the present RaIIleswaram station should, be 
retained as such, whatever may be the realignment that might be made to" 
avoid the sand dunes , 

(b) Has the attention of the Railway Board and the South Indi8B 
Railway been qrawn to the fact tha.t the seals fAst adV&llcing on the saudi' 
of the new alignment of the railway line to D&nushbdi, and that a sull.cient 
protective embankment will have to be imq14rdiaf;ely put up to avoid risks , 

(c) Do GoverJJ,Inen1i pl'opeSe to issue orders for the retention of tM 
Ram" e&" w,' aram st, atio,n, and for the protection of th,' e railway lina, ~c.t f'  
~~t ~~ ~  eo&! 1W tft ' ~t ~: ,of ,,6 ... pt'SeJrt" tt.~~:~. 
~ 1 :~ . .' , .. ,  "  ,  , . '~ .. . 
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The HOD01l1'&b1e Sir Oharles Innes: (0) aDd (b) Goyernmen!.--are 
aware that the realignment ot this railway which, owing to the c c ~ 
ment of sand dunes on the present alignment, is unavoidable, will cause 
some inconveniende to the people of Rameswaram and to the pilgrims 
visiting the temple there. They have received no information fronl the 
South Indian Railway administration suggesting that erosion is taking 
place on the south of the new alignment and that consequently a protective 
embankment is necessary. 

(c) With the new alignment which, as I have said, is for physical 
'reasons unavoidable, the existing station at Rameswaram cannot be used; 
but we are making enquiries from the South Indian Railway to see what 
action can be taken to reduce the inconvenience to the public which the 
~ t 1 distance of the new alignment from Rameswaram temple must 
undoubtedly cause. 

JIr. K. B.a.ma Aiyangar : Will the Government be pleased to see that 
there is a .connection be,tween the old station and the new station through 
which the trains might run just to enable the passengers to alight at the 
present place rather than to think of the other which will cost considerably 
more to construct , 

The Honoumble Sir Oharles Innes : Weare asking the Railway to 
see ~t  any steps can be taken to connect a road to the temple from 
the new station or whether the South Indian Railway have any scheme 
under consideration to assist pilgrims to get lrom the new station to the 
temple such as extension to the neighbourhood of the old station. 

lIIr. K. B.a.ma Aiy&ngar : I just want to know if the new road cannot 
be connected convenie,ntly with the Rameswaram temple, whether as an 
alternative the Government would be pleased to consider the retention of 
the old station and allow trains to run to it to enable passengers to alight 
there. 

The Hono1ll'&ble Sir Charles Innes : I am afraid that with the new 
alignment it is quite impossible for us to retain the existing station but, 
as I have already told the Honourable Member, we are consulting the 
South Indian Railway to see what steps can be taken t6 ~ the incon-
venience to the pilgrims which must be caused, I am afraid, by this new 
alignment. 

lIIr. K. B.a.ma Aiya.ngar : Will the Government be pleased to inquire 
from the South Indian Railway whether really there is any extraordinary 
difficulty in rietaining the station and running trains in there, especially 
as I find that the new alignment will not be far away from the original 
tine? 

The HODourable Sir Charles InDes : I cannot add anything to what 
I have already told the Honourable Member. We have decided that we 
must have this new alignment owing to the encroachment of sand dunes 
and with this new alignment we cannot have the existing station. But ~ 
:will do what we can to reduce the inconVlenience to pilgrims. The Honour-
Ilble Member must, I am afraid, rest content with that assurance. 

Mr.][, Jtama ~: t.~ t only 'e pleased' to 
keep both ideas open T That is the only question that I am asking.<,,:- ~ 
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REORGANISATION OF THE POST AND TELEGRAPH DEPaTHENT. 

110. *Mr. K. ~ AiY&Ilgar; What further effect has been given 
to the c ~ t  of the Ryan Committee on the Post and Telegraph 
Department reorganisation, in addition to those referred to in the tabular 
statement laId on the table last Session T 

The Honourable Sir Bhupeudra Hath Mitra : The statement which 
I lay on the table supplements the information given in the tabular state· 
ment referred to by the Honourable Member. Definite decisions have not· 
been reached on the remaining items and I would imite attention to the 
reply given by me to his question on the 28th January 1926 in which I ex-
plained the reason for the delay in arriving at such decisions. 

Para.. 
,Item of 

No. Report.. 

UI 16. 

, 

Brief summary 
of 

recommendation. 

(tJ) Demurrage chargee should 'be 
levied on V. P. pamela retained 
at post offices for more than 48 
hoUDI. 

(e) The charge of Re. 1 per men· 
aem for post box facilities shoultl 
be enhanced. Fees should also 
be levied for special sorting of 
foreign mail for particular ad· 
~ and' for Window deli· 
very. • 

(d) The nurumum limits at pre-
- sent imposed on (1) the amounts 

of single deposits, (2) the total 
deposit during anyone year and 
(3) the total amount that any 
depositor may have at call at 
any time in the Post Office 
SavingB Bank, should be raised. 
In particular (1) should be raised 
from four annas to one rupee. 

Action taken. 

The Government of India haTe 
decided not to make any change 
in the existing rules. 

The fee for post boxes has been 
raised from &s. 12 to &S. 15 per 
annum with eftect from the 1st 
April 1926. The fee for a quarter 
or a portion thereof has been 
fixed at &S. 5. From the aamtr" 
date a apeciaI fee of ltB. 24 per 

. annum has been fixed. for making 
up in bags the. foteign maila 
of certain post box holde18. 

As already stated the Government 
of India ~  to the rais-
ing of the .limits suggested by the 
Committee. They have also de-
cided tha.t it is not necessary to 
raise the limit of Ra. 1,000 which 
may be held at call in a minor's 
accOunt. 

1Ir. K.. BaIDa. Aiyangar : Will the Government be pleased to see that 
before the end of this year, decisions are come to on all the points, 80 that 
before the nen Budget the matter will be completely taken up , 

. . TIbe BODolU'lLble Sir BhupeDdra ~ t  Min: I am sorry I (lannot 
Clv.e any as&urance of that sort to the HonoUl'able Member. 
. Mr. B. Du: May I just know if Government have taken into con-

~ t  the very able note of dissent that our present Director of Posts'and 
Telegraphs attached to the Ryan Committee'8 ~ t  and which lYs the 
~ c t  of this part of the House, and' whether that has been taken 
Into consideration and any action taken on that note of dissent T 

c 
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The Honourable Sir Bhupendra Bath Mitra: The note of dissent has' 
been taken into consideration as well as various other matters connected 
with the particular subject. That is one of the reasQns for the delay in 
coming to decisions. ' 

Mr. B. Das: I should like to know whether the Goyernment are 
going to end the wsted t ~t  0ll the Telegraph s;de y;hich were men-
tioned in that Report. 

The Honourable Sir Bhupendra Bath Mitra: I am not aware what 
• vested interests the Honourable Member is referring to. There are various 

kinds of vested interests. 

MA:SUFACT1;RE OF AUTOMATlC C01::l'LERS IN h.'DIA. 

111. *Dr. K. G. Lohokare : Are Government taking any steps to 
manufacture automatic couplers in one of the railway workshops in 
India ; and if not, what are the difficulties' 

Mr. A. A. L. Parsons: The whole question of fitting the automatic 
centre buffer couplers to the rolling stock in lndia is still under investiga-
tion, and the Raihmy Board are not yet in a position to make any pro-
nouncement on the subject. 

PROCEDURE IN JAPAN OF SETTING APART AS RAILWAY DEBT OF ALL MONEYS 
INVESTED IN RAILWAYS. 

112. *Dr. K. G. Lohokare: (a) Has the attention of Government 
been drawn to paragraph 86 of the Acworth Committee's Report in which 
it 'is stated that in Japan, according to the accounting system as modified 
in 1906, all the money already invested in the Railways (together with 
interest thereon at 5 per cent.) from the inception of the railway servi('e 
to ~ 1907, less the sum surrendered t~ the Treasury during the period, 
was set apart as railway debt , 

(b) If so, 00 Government propose to follow this precedent and priDg 
to capital account what, during the last debate on the Railway Budget, 
Mr. Jamnadas Mehta described as " hidden capital" , 

(c) If not, why not' 
The Bon01ll'able Sir Charles Innes: (a) Yes. 
(b) and (c). I would refer, on the subject of what is referred to as 

" hidden capital ", to Mr. Sim's speech on the 23rd February 1926. 

MINIMA RATES AND FARES ON THE RAILWAYS, 

lIS. *Dr. 1[. G. Lohokare: (a) Is it a fact that the basis ~  which 
the minima rates and fares on the Railways for the different classes aTe 
fixed is the estimated average cost of the service· rendered T 

(b) If so, do Government propose to show in their annual statistical 
statements, the estimated average cost of carrying one mile a passenger 
of each of the four different classes; viz., first. second, intermediate, and 
third T If not, why not , ' 

1Ir. A.. A.. L. Panona: (a) The minima rates and fares were ~  
many years ago, and were determined generally on a baeie which aeeumed 
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that if lower rates were charged the traffic would be worked at a loss. But 
expert opinion now tends to show that it is impossible to base railway rates 
on cost of carriage, if only for the reason that no one knows, or ean know, 
what the cost of carriage is, The Honourable Member's attention is direct-
ed on this subject to Sir William Acworth's book" The Elements of Rail· 
way Eeonomics ". 

(b) An attempt was once made to e!>timate the average cost of carry-
ing a passenger one mile, taking all classes of pa.'>l'engers together, but it was 
decided that the estimates were so unreliable as to be quite useless, and 
they were discarded. It is not proposed to resuscitate them. 

SAVINGS IN MILITARY RXPENDITURE TO BE BECL'RED BY THE CONSTRCCTION OF 
THE HnmUBAGH-FORT SASDE!IAN RAILWAY. 

114.' *Dr. K. G. Lohome : Will Government kindly state the amount 
of the saving, if any, in military expenditure which will be secured by the 
eonstruction of the Hindubagh-Fort Sandeman Railway 1 

Mr. E. Burdon: It is proposed to construct the Hindubagh-Fort 
Sandem¥ Railway only as far as Killa-Saifulla for the present and it 
is anticipated that a saving of approximately Rs. 1,35,000 per annum 
will be effected in the military budget by the construction of this first: 
section of the Railway. The savingI' that will ltCcrue as a result of the 
construction of the whole line up to Fort Sandeman ~ not yet been 
computed. 

QfCLU8ION IN TIlE GoVERNlIENT OF INDIA DIRECTORY OF THE NAlIU OP 
GAZETl'ED SUPERINTENDENTS OF THE IxPERlAL SECRETARIAT. 

115. *Dr. 1[. G. Lohokare: (4) Have Government considered the 
desirability 'of ineluding in the future issues of the Government of India 
Directory, the names of gazetted ofticers of the rank of Superintendent 
employed in the Imperial Secretariat' 

(b) If not, why not' 
'!'he Bonoarable Sir AI.under .uddimaD: (a) Yes. 
( b ) Does not ",rise. 

TRANSFER OF Rs. 3 CRORES ON ACCOUNT OF ROLLING STOCK FROM THE CAPITAL 
AT CHARGE OF ~ LINES TO THE CAPITAL AT CHARGE OF STRA-
TEGIC LINES. 

116. *Dr. 1[. G. Lohome : With reference to the transfer of B.s. 3 
crores on account of rolling stock from the capital at charge of commercial 
railway lines to the capital at charge of stragetic lines. will Government 
kindly state the basis on which the estimate of B.s. 3 crores was made' 

lIr. A. A. L. Parsons : The total expenditure to the end of December 
1924 on locomotives and carriages and ,vagons on the North Western 
Railway commercial and strategic lines taken together was divided 

~~~ ~ t ~ two lines on. the basis of engine mileage for loeomotives 
and ~ .  mIleage for carrIage and wagons. 
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CLAsSIFICATION OF THE ADEN RAILWAY AS A STMTEGIC LINE. 
'nT. ~. K.. G. Lobokare: (a) Will Government kindly state: 

(a) why the Aden railway was originally classed as a non-strategic 
line and why it is now classed as a strategic line , 

(b) what other reclassification. if any. has been made since 1921-22 
between commercial and strategic lines T 

, 1Ir. A. A. L. Parsons: (a,) A short section of the existing Aden 
• Railway, seven miles in length, was constructed in 1916 and classed 8S a 

! commercial line j the remaining length of 22 miles was constructed in 
1919 and 1920 on strategic grounds. The question of the proper classifi-
cation of the whole line was taken up when the separation of railway 
finances Was decided upon and in view of the fact that this line is main-
tained mainly for strategic purposes it was classed as a strategic line. 

(b) The f ~ commercial lines have been reclassified as strategic 
Ibles since 1921-22, namely, 

(1) Laki-Pezu-Tank Railway, 
(2) Tank-Kour-Khirgi Railway. 

O'IutaDrG OF LoSSES IN WORKING SrRATEGIC RAILWAYS TO THE ARMY BUDGET • . 
118. *Dr. It. O. Lollokare: (a) Has the attention of Government 

been drawn to page 12 of the Railway Administration Report for 1921-22 
in which it is contended that if the losses on strategic railways are made a 
military liability, the Army Department will justifiably expect a voice in 
the matter of working and that this presents a practical difficulty in the 
way of charging losses in working those railways to the Army Budget , 

(b) If so, will Government kindly state whether a similar practical 
difticulty exists in the case of those. railway losses which, tinder the new 
arrangement with the Local Governments, have to be made good by the 
Local Government concerned, and if S<l, how is it proposed to meet ,1luch 
difficulty ! . 

Mr. A. A. L. Parsons: The practical difficulty referred to in para. 12 
of the Administration Report on Indian Railways for 1921-22 was ex-
pected to arise if the Army Department was made liable both for the 
capital outlay on strategic line!; ' ~ well as tpe loss in working such lines. 
Under the revised policy for t ~ construction of unremunerative lines 
Local Governments which desire the construction of such lines are re-
quired to guarantee only the loss in workin'g and no provision is made 
in the Resolution of the Railway Department No. 2131-F. of the 19th 
February 1925, which explains fully the arrangements with regard to the 
f ~  of branch lines, for Local Govel'nments having a voice in their 
working. Local Governments were consulted before the new policy was 
detemir:.ed upon. 

The Honourable Member ",ill thus see that the difficulty appre1lend-
ed by him does not arise. 

Dr. K.. G. Lohokve : Why is there this differential treatment' 
.... A. A. L. PanODi : I am afraid I ~ not.UIIderstand t ~ Honour. able Member, .. . 
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Dr. 1[. G.LolaGkare : May I know why there. is this differential treat-
BUilDt between the strategic lilies and the linea of Local ~.' 

111'. A. A. L. PIrI"IODI : I am afraid I eannot add to my answer to 
the Honourable Member. 

STATUS OF THE SECllETARY OF THE RAlLWAY BOARD. 

119. *Dr. K. G. Lohokare : Is it a fact that the Secretary of the 
Railway BOard holds the status of Deputy Secretary to the Government of 
India 1 

111'. A. A. L. Persona: Yes. 

REDUCTION OF THE HOURS OF DuTY OF GUARDS OF GOODS TR.AniS ON THE 
NORTH WESTERN ~ . 

120. *:Mr. N. II. Joabi: Is it a fact that guards on goods trains ~: 
the NOl'th Western Railway (Rawalpindi Division) have to remain Oll 
duty hom 12 to 20 hours at a stretch' If so, do the Government of India 
propose to investigate into this matter with a view to reducing the hotlJ'll 
to • reasonable limit' 

The Honourable Sir Oharles IDnes: I understand that cases have 
occurred in which a guard in charge of a goods train has, owing to his 
train being delayed, been on duty up to 20 hours at a stretch. But this 
can only happen in most exceptional circumstances, and I can assure the 
Honourable Member that the North Western Railway Administration 
is fully alive to the desirability of keeping working hours within reason-
able limits. 

NUMBER OF GUARDS EMPLOYED OS PASSENGER TRAINS. 

121. *:Mr. N .•. Joshi: (a) Is it a fact that for passenger trains 
service there is only one guard in the place of three previousTy f 

(b) Will the Government of India be pleased to ~ t t  this 
matter f 

Mr. A. A. L. Parsons: (a) and (b). Enquiries made into the matter 
show that ma.ny passenger trains have only one guard. Where circum-
stances warrant it a second guard or brakesmall accompanies the .train, 
and in some cases trains are accompanied by a ~  guard but the in-
variable employment of second guards has been diseontinued. experience 
having shown that the expense was not justified by any equivalent 
advantag-e. 

PROVISION OF AN ARMED GUARD FOR PASSENGER TRAINS CONVEYING GOVERN-
MENT TREASURE. 

122.· *Mr. N .•. Joshi: (a) Is it a fact that formerly passenger 
trains conveying Government cash were escorted by an armed guard , 

(b) Is it a fact that this ~ t  has now been stopped , 
(.c) . Will the GovemmetJ,t of Ind)8 be plee.sed to state the reaso]JS for 

this' change , ' 



lIa LEGISLATIVE ASSEMBLY. [19TH AUG. 1926. 

The Bon 'ble Sir Basil Blackett: Police escorts accompany all 
remittances of treasure sent by rail except remittances of nickel, copper 
and bronze coin. The latter are sent at railway risk, and a police; guard 
is not considered necessary as the cost is disproportionately high com-
pared with the risk of loss. 

EARNINGS OF PORTERS ON THE HOWRAH STATION. 

123. *Mr. N. M. Joshi: (a) Is it a fact that Mr. Love, the Howrah 
Porters Contractor, has been replaced by Mr. Murgatroyd, a retired 60 
years old station master , 

(b) Is it a fact that this new contractor is also charging Rs. 7 per 
month from each porter , 

(c) Is it a fact that the Honourable Sir Charles Innes has stated in 
one of his speeches in the' Assembly in February 1926 that " the porters 
themselves earn very large sums " , 

(d) Is it a fact that the porters have stated in their petition to tbe 
Agent that their average earnings do not exceed 9 annas a day or about 
Rs.17 a month' 

·(e) Do the Government of India propose to investigate the facts 
about the earnings of the porters on the Howrah station , 

(f) Do the Government of India propose to place this matter before 
the Railway Central Advisory Committee or before the Railway Finance 
Committee' 

The Honourable Sir Charles Innes: (a), (b), (c) and (d). The 
reply is in the affirmative. 

(e) The whole question of the payment of these porters has received 
the personal attention of the Agent, and is now under enquiry by an 
Indian officer of the Railway. 

(f) The question is a local one. It has already been discussed by 
the East Indian Railway Local Advisory Committee and will be discuss-
ed again by lIlat body before anything definite is finally settled. 

ApPOINTMENT OF MUSLIMS AS SUPERINTENDENTS OF POST OFFICES IN SIND. 

124. *Khan Bahadur W. M. HusBanally: 1. Will Government be 
pleased to state : 

(a) the total number of Postal.Superintendents and Probationary 
Superintendents attached to Sind in the Baluchistan Circle Y 

(b) how many of them are Muslims ? 
(c) the number of Superintendents working in Sind and the 

number of them holding administrative charges of the Sind 
. Divisions T 

2. Are Government prepared to take early steps to post at least two 
Muslim Superintendents in Sind to safeguard Muslim interests, and to post 
OIte of them to hold charge of one of the two Sind Divisions? 

3. Is it a fact that no Sindhi Hindu or Muslim has ever been 
recruited direct as a Probationary Superintendent of Post Offices, 
although natives of other Provinces have been . and are bein,g 80 
appointed' 
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4. Are Government prepared to appoint a Sindhi Musalman as Pro-
bationary Superintendent as early as poSsible , 

Sir G&nendr& Roy : 1. (a) Five ~ t t  and one Probation-
ary Superintendent. The Circle is called the "Sind and Baluchistan 
Circle ". 

(b) One. 
(c) Three Superintendents, one working in Sind, two in charge of 

Upper Sind and Lower Sind Divisions and one as Personal Assistant to 
. the Deputy Postmaster General. 

2. The suggestion of the Honourable Member will be taken into' 
consideration when a suitable opportunity occurs. 

3. Yes. 
4. I have made a note of the suggestion . . 
INCREASE OF THE MUSLIM ELEMENT IN THE POST OFFICES IN SIND. 

125. *KhaD Bahadur W. II. HUS8anaIly: 1. What is the total Dumber 
of the postal clerical staff working in Sind, and how many of its 
members are Muslims' 

2. Does the Home Department circular regarding adequate repre-
sentation of various communities in the public service apply to the Post 
and Telegraph Department' 

3. If so, what steps have (ffivernment taken or do they propose to 
take to bring the Muslim element in the Post Offices in Sind to at least 
50 per cent., in view of the proportion of the Muslim population of Sind f 

Sir Ganendra Roy: 1. 423 of which 88 are Muslims. 
2. Yes. 
3. Orders have been issued by the Deputy Postmaster General which 

will give effect to the policy laid down in the circular referred to in part 
2 above. 

PROCEDURE IN INDIA AS REGARDS BEARER DRAFTS, CHEQUES AND HUNDIES. 

126. *Mr. J. Sheepshanks: Will Gonrnment be pleased to state 
what their objections are to bringing the Negotiable Instruments Act, as 
regards bearer drafts, cheques and hundies, into line with that of other 
countries with developed banking systems ? 

The Honoura.ble Sir Basil Blacke1lt : I am not quite sure what are 
the particular countries, and the particular discrepancies between their 
procedure and that in force in India, which the Honourable ~  
has in mind. The subject is at present under the consideration of Gov· 
ernment. and no final conclusions have yet been reached. 

Mr. J. Sheepshanks: May I ask what are the practical or technical 
objections ? 

Mr. President: The Honourable Memher cannot repeat, by way of 
a supplementary qlledtion, parts of the 'Iuestion that have been disallowed 
by. the President. . 
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C0lIl8TITUTlON OF THE CALCUTTA HIGJI COURT. 

127. *lIIr. S. C. Ghose: (0) Are the Government awa-re that &s stated 
in t1le issue of the Btates.aM, dated the -27th July 1926, u,nder the heading 
".calcutta High Court ", written by the Legal Correspondent of the 
~t t  the Calcutta High Court is at present not properly constituted 
in terms of the Government of India Act, which provides that not leg!'; 
than one-third of the number of the Judges, must be barristers of not less 
than five years' standing f 

(b) Is it a fact that some Judges of the Calcutta High Court are 
being appointed and are acting after the expiry of their age limit, that is, 
after the sixty years age rule of retirement and some are expected to act in 
(lontravention of the Statute and the sixty years age rule for compu.laory 
retirement ~ 

(c) Are the Government aware that in the issue of the BengaZee, dated 
the 22nd ~  1925, it was stated with reference to a certain Judge 
that " His Lordship has, of course, only a few months more to complete 
sixty" f 

(d.) Do Government propose to take. immediate steps in order to set 
right the anomaly, if any, in question f If not why not f 

The Honourable Sir Alexander Muddiman: (a) The Government 
have seen the article referred to, but do not agree with the opinion that 
the constitution of the Calcutta High Court is not in accordance with 
the terms of the Government of India Act. 

(b) Two of the Judges at present acting are more than 60 years of 
age, but the rule is not applicable to temporary or officiating Judges. 
None of the permanent Judges have exceeded the normal age limit exoopt 
the Chief Justice in whose case it was specially provided on his appoint-
ment that he need not retire at the age of 60. 

(c) The Government do not accept the correctness of the conclusions 
drawn in the article referred to. 

(d) This part of the qnestion does not arise. 

EXPENDITURE ON PRIMARY EDUCATION IN AREAS UNDER THE DIRECT CONTROL 
OF THE GOVERNMENT OF INDIA. 

128. *Mr. N. M. Joshi: Is it a fact that the Government of India 
IIpend in territories directly under their control less money on primary 
education than on higher and secondary education taken together T Will 
the Government of India be pleased to state whether it is their policy to 
spend less money on the education of the masses than on the education of t ~ 
classes T 

Mr. J. W. Bhore: ThE' budget estimates for 1926-27 show that the 
Government of India have e,armarked nearly Rs. 10 lakhs for primary 
education as against Rs. 17 lakhs for higher education (both University 
and secondary). 'fhe figures for higher education are swelled by the 
inclusion of grants to the Delhi University and to special colleges. On 
the other hand they ineJude the expenditure on over one hundred middle 
vernacular schools which in the Bombay Presideney are cl8.jlled as Primary 
institutions and also that on primary departments of ~  c ~ 
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8R lIuch expenditure cannot be shown separately. In the ~ t t 
Frontier Province, for example, more than half the boys attending secon-
dliry schools are in primary _ classes. The figures just given, therefore, 
cannot be said to represent the exact positior. in regard to the various forms 
of e(lueation and )'~ at the hest only approximate. But it -is deal' from 
the,,;e relJlarks that the f ~  for primary education ~  an Udder-estimate 
while those for higher education are an over· estimate. Considering the 
fact that most of the areas under the direet control of the Government of 
India contain a large proportion of urban' centres, where provision f~  in-
stitutions of a higher type must naturally be more gel1erous, it would seem 
that tbe position in regard to primary edueation, as compared with se'londary • 
education especially in the areas which are not primarily urban, is not llD-
satisfactory. I am glad to be able to assure. the Honourable Member that 
the progress and expansion of primary eduaation in the areas under the con-
trol of the Government of India arc engaging their special attention. It may 
be mentioned here that in Delhi steps have already been taken to introduce 
compulsory primary education and the Governtrient of India are watching" 
the experiment with interest. 

Mr. K. C. aoy: Will tlw Education Secretary ~ us lJO'IIle idea of 
the financial position of the Delhi University' Is the University solvent f 

Mr. J. W. Bhore : I must ask for notice of that question. 
Mr. 5 .•. Joshi : Am I to understand from the reply that the Gov-

ernment are spending more on secondary and higher education thaD 0# 
primary education! I want a definite rf'ply ~  that question. 

Mr. 1. W. Bhore : I have giv(>Yl the Honourable Mf'mber a very" 
definite reply to thflt question and I haY{J explained why it is impossiblr. 
for roe to say specifically and : ct ~ the expenditure on primary and' 
on secondary cducation. If he will read the reply when it is in print 
he will understand the reason why my reply cannot be more definite. 

Mr. N. M. Joshi: Do I understand that the Government are actually 
spf'uding more on secondary and higher education than on primary 
education' 

Mr. J. W. Bhore I must refer the Honourable Member to the reply 
just given. 

Mr. N. M. JOIthi h it then the policy of the Government of India. 
to spend more ~' on these higher rlll1lses than on the education of the 
poorer classes ? 

Mr. J. W. Bhore : ~ Honourable Member must understand nothing 
of the sort. 

Mr. N. M. Joshi: If you take the facts into consideration that appears 
to be the Government policy. 

Mr. J. W. Bhorc : The Honourable !lfl'lUber must draw no such con-
clusion for the reasons I have giyen. 

Mr. N. M. Joshi : I would like to know from the Goyernment of 
India very clearly the facts of this case. My question is clear enough, 
namely, that from the figures it is quite clear that the Government of 
India are spending 17 lakhs on secondary anj high education and only 
10 lakhs on the education of the masses. 1 therefore want the <fflvem-· 
ment t6 state whether it is their poliey to spend more money on high. 
and secondary education than on primary education. 
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:Mr. I. W. Bhore : I have pointed out to the Honourable Member 
that the 17 lakhs covers pro\'isioD for primary education as well and that 
it is impossible for me to separate this from the total figure given with· 
OJlt very elaborate calculations. 

PUBLICATION OF THE REPORT OF THE PADDliON COMMITTEE. 

129. *lIIaulvi 1I1lnbammad Ya.kub: When will the report of the 
~  Committee be' published , 

lIIr. J. W. Bhore : I am not yet in a position to say when the Report 
w,ill be published. 

IIa.ulvi Muhammad Yaqub : Will it ever be published, Sir T 
lIIr. I. W. Bhore : I sincerely hope so, Sir. 

SBLBCTION OF THE INDIAN MEMBERS OF THE ROUND TABLE CONFERENCE TO BE 
HELD IN SOUTH AFRICA. 

130. *Maulvi Muhammad Yakub: (a) On what principle will the 
Members of the Round Table Conference to be held in South Africa be 
Dominated T 

(b) Will the Legislative Assembly have any voice in the selection of 
Members for the Conference , . 

(c) Will the Members of the t ~ Assembly be ignored in 
Dominating the Members of the Round Table Conference as they were 
ignored in the case of the Paddison Committee T 

Mr. J. W. Bhore : (a) The Indian representatives to the Conference 
will be selected with regard to their fitness for the work. 

(b) No, Sir; but every endeavour will be made to select representa-
tives who are likely to command the confidence of this House and the 
country. 

(c) The Honourable Member is not quite correct when he suggests that 
in selecting the members of the Paddison Deputation, Government ignored 
Members of this Honourable Honse. As a matter of fact a seat on that de· 
putation was offered to a Member of this House, but for private reasons 
~ was unable to accept the offer. 

:Maulvi Muhammad Yaqub : Do the Government recognize this House 
as the most representative body of the people of India Y 

Mr. J. W. Bhore : That, Sir, is a matter of opinion. 
:Maulvi Muhammad Yaqub : WhM is the opinion of the Government 

in this matter ? 
Mr. J. W. Bhore : I am afraid the Honourable gentleman will not 

draw me on that ~ t. I am not a'lth')rised to speak for Government. 

ApPOINTMENT OF A QUALIFIED MUSALMAN OFFICER IN THE SUPERIOR GRADE 
POSTS OF THE WIRELESS BRANCH. 

131. *Ma.ulvi Muhammad Yakub: (a) Will the Government be 
ple8Bed to give the number of the officers in the superior grade posts in 
the Wireless Branch of the service T 



< 11) . Is it a faet that there is not a single Musalman officer in the-
superior grade posts of the Wireless Branch T 

(c) Do the Government propose to appoint a qualified MusaJrnan , if 
a willa.ble, to fiill up the vacancy In the Wireless Branch ad ... ertised in the 
J"w-neer of the 27th June 1925 ? 

The Honourable Sir Bhupendra Nath Mitra: (a) Six officers at 
present and .one vacant appointment to the filled. 

. ~ Yes. 
(c) The vacant appointment is that of a J:(esearch Officer and requires 

very special qualifications. It is intended to appoiu.t.anlndian andJIl the 
interests of efficiency it is essential that the most ~ ) t t .candidate 
should be selected. . 

Maulvi lhbammad Yaqub : Will the G1lvern:rilent give preferen.' 
to a Muslim candidtate if he possesses the qualifications required for the 
work' 

'!'he Honourable Sir Bhupendra Nath Mitra : Undoubtedly, if he is· 
equally ·efticient with the others. 

PROVISION OF SCIENTIFIC DETECTIVE TRAINING FOR POLICE OFFICERS IN 
INDIA. 

132. *M&u1vi MTlba.mmad Yakub: (4) Are Government aware that 
a large number of burglary and da,coity cases remain undetected in India , 

(b) Are Government aware that there is no system of scientific de-
tective training for the Police in India T 

(c) Do t1ie Government prOpGse to give scientific detective training to 
the Police officers of India either by sending them to Europe or by starting 
training schools on European lines in India T 

The Honourable Sir Alexander Muddiman : (a) This is inevitably 
the case in a country so vast and so populous a:;: India, but t ~ efforts 
of the police to deal with crime of this character have met with a very 
creditable measure of SUCCPSS, and many striking t ~  of able investi-
gation and r.ourag-eous action :lrf' on record. 

(b) No. The contrary is the case. I cannot go into details, as this 
is a provincial subject ; but if the Honourable Member will examine the 
Provincial Administration Reports he will see that training colleges 
and schools are maintained in which training in SCIentific methods is 
imparted to cadets and others. The Government of India have only reo 
cently addressed Local Governments I)U the subject of improving the 
training of constables. 

, (c) Courses of instruction in the mnst modern methods of investiga-
tion are held every year at Scotland Yard and the Government of India 
arrange for the ·attendance of officers of the Indian Police who are on 
leave. A number of officers take advantage of this opportunity. every 
year. 
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lesu. BY. GVA&J)SOI' CERTIFICATES TO PASSENGERS TRAVELLING WITHOUT 
TICKETS . 

. 183. *Khan Babadw Haji WajibuddiD: (a) Is it a fact that tht' 
East Indian. Railway' have very recently cancelled the privilege of ~ 
certificates and allowing the guard to entrain without tickets such railway 
passengers who happen to be late and consequently Ullable to make pur-
chase of their tickets simply for want of time T 

(b) If the answer be in affirmative, do the ~ t propose, 
:'n view of the inconvenience now being suffered by such passengers, t~ 
issue immediate instructions to have the old procedure reintroduced! 

1Ir. A. • .A. L.PII'II01II: (a) Yes. 
(b) No. In view of the largE' loss which Railways are known t() 

incur by passengers enterin!!, trams without tiel-ets, GO';('rnment fully 
BMProve the action of the East Indian Railway Administr.tion in with-
drawing a privilege obviously liable to ab\lsE'. 

PROHIBITION OF LIQUORS IN INDIA. 

134. *Xban Bahadur Haji WajibuddiD: Will the Government be 
pleased to state whether they have taken any steps on the Resolution passed 
in this Assembly in favour of the prohibition of liquors in India, and if not, 
why' 

fte Honourable Sir Basil Blackett: For the reasons giyen by me in 
my speech on 2nd September 1925, Government decided not to take 
any action on tbe Resolution in question. 

REMOVAL OF THE QUARANTINE RESTRICTIONS ON INDIAN PILGRIMS TO THE 
HEDJAZ. 

135. *Xban Bahadur Haji Wajibuddin : Are the ~ t aware 
that many Indian Hedjaz pilgrims met with great hardships at the hands' 
of the quarantine staff at Kamaran, and if so, are Government prepared to 
take steps for removing the quarantine restrictions altogether with the 
exception of cases of epidemic diseases which may unfortunately occur on 
any pilgrim ship after leaving the Indian shores ? 

Mr. 1. W.· Bhore : The Government of India hllye received two 
complaints regarding the treatment (If pilgrims at Kamaran and these aTe 
under investigation. As regards the second part of the question the 
Honourable Member is referred to the answer given on the 10th March 
1926 to his starred question No. 1174. The Paris International Sanitary 
Convention is under revision and it is hoped that tne medical officers 
at ~  will in future have discretion to exempt from quarantine 
measures ships found on medical inspecti(ln to ~ t  pr()viaed that 
pilgrim.:.; on board have been immunised again>.i cholera and small-pox. 

AnOINTMENT OF THE ROYAL COMMISSION ON REFOltMS. 

136. *lD1an Babadur Haji Wajihuddin : With reference to the ciUJ.. 
ctul8ion on 20th July 1926 in the House of Commons on Indian affairs, lVilT. 
the Government be pleased to state : (a) when the Royal CommissiOQ· .~ 
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~ t  to be established, (b) what would be the strength of the COll1D1is-
sion, (e) how long will the Commission be in office, (d) what amount lIS pay 
and allowance . will be given to each member , 

The Honourable Sir Alexander Muddiman : XO conclusion has yet 
been l'eached as to the date when the Commission will be constituted. The 
Secretary of State in his speech in the House of Lords at the end of last 
month indicated certain factors which might affect that date. The 
details referred to in parts (b), (e) and (d) of the question have therefore 
necessarily not come under consideration. • 

~  OF EUROPEAN AND ANGLO-INDIAN NURSES BY INDIANS IN THE 
RAILWAY HOSPITAL AT SUXKUR. 

137. *Khan Bahadur W. lilt. H1l88&Dally: (a) Is it a fact that the 
Medical Officer, North-Western Railway, Sukkur Medical Section, advertis-
ed recently for the post of a European nurse for the Railway Hospital, 
Suklrurf 

(b) Is it a fact that in the same ~ t  there are two Anglo-Indian 
nurses and one Indian nurse already working' 

(c) What is the population in Sukkur T 
( d) Where is the necessity of keeping one European and two Anglo-

Indian nurses' Why are not all Indian nurses appointed in the Sukkur 
Hospital with a view to effect Indianization , 

(e) ""Thy have the European and Angro-Indian nurses not yet been 
c~  by the Indian nurses who are equally well qualified, well trained. 

and well conducted , . 
(f) Do Governinent propose to issue early orders for replacing. tlie 

European and Anglo-Indian ·nurses by Indian nurses at the StikkUr 
Hospital or at least distributing the appointments proportionately on the 
basis of the European and Indian population T 

The Honourable Sir Charles Innes : (a) and C b)., Y f'S. 
C c) I understand that the railway population is ~t 3,500. 
Cd), Ce) and (f). The Honourable Member is under some mis-appre-

hension. In the first place, the hospital at Sukkur is a joint civil and 
railway hospital, a certain number of beds being reserved for the railway. 
The Railway pays for one European nurse and Ii part-time Indian nursf'. 
Therefore, those parts of the Honourable Member's question which 
relate to the Anglo-Indian nurses should be addressed to the Bomba'.-
Government in the Bombay Legislative Council. In any case, I wish t~ 
make it perfectly clear that for purposes of Indianisation. Anglo-Indians 
count as Indians, and there can be no question in the Railways of dis-
charging Anglo-Indians merely to make room for Indians. As regard!t 
the European nurse, the organisation of the hospital dates back to 1908. 
when one post was reserved for a European nurse. When a vaeanc,: 
occurred in t~  appointment recently, the Civil Surgeon in the ~  
course ~~  f?r a ~  nurse. . His action has been ~ t:  
by the AdmIllistratlve Me?ical ~ff c  ~  is not. ~  ~ .  ~ t . 
)~  the .!l'round ~ t experience III a ·Bntlsh hospital is desirable even in 

an Indian hOSPitlil. . 
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. Kr. President: I have to announce that, in view of the shortness of 
12 NOON. the Session, I do not propose to make any 

change either in the Panel of Chairmen or ill 
the constitution of the Public Petitions Committee. Buth, therefore;. will 
remain the same for this Session. 

STATEMENT OF BUSIN"ESS. 
The Honourable Sir Alexander Muddiman (Home Member) : Sir, 

with your permission, I desire to make a statement about the probable 
c ~ of business during the week beginning with Jlonday, Augu'at 
23rd. It had been intended that on Mondav motions should be made 
for considering and passing the Bills ~t c'  in this House this week. 
It has, however, been represented to me that a holiday of rather more 
importance than it was understood to be at the time when the Government 
programme was being prepared takes place on :Monday, and I understand 
that many of the Hilldu Members of tbe House are required on that day 
to. perform certain religious ceremonies. As the result of an enquiry 1 
have made, I am informed that Members will probably be willing to agree 
to a half-day sitting on Monday, that is to say, with your permission, 
we can begin at 2 0 'cloclt. I would be very glad to know whether that 
meets the views of the Hindu Members. 

(The President &AAented to this arrangement.) 
Having regard to the congested condition of Government business, 

if Members agree, we shall begin on Monday afternoon the following 
legi&lative programme, the order of which will be settled later. I have 
my Honourable Friend, the Finance Member 's ~ to state that 
we will first taken up his Bill to amend the Indian Coinage Act and the 
Indian Paper Currency Act. Motions for 9ther Bills will come later, 
name]y:-

The Bill to amend the Workmen's Compensation Act. 
The Bill to amend the ~  Loans Act. 
The Bill to amend the Code of Civil Procedure for a certain pur-

pose. 
The Bill to amend the Negotiable InstryIments Act and the Code 

of Civil Procedure for certain purposes. 
The Bill to amend the Provincial 1nsolvency Act, for certain pur-

poses. 
The Bill to amend the Indian Succession Act for a certain ~ 

pose. 
Most of these Bi1Is have already heen int::-oduced. 
With regard to two of. them, Mr. Rangachariar asked me for papers 

and I promised I would give them to him. I have laid on the table ten 
sets of papers, and much regret that I have no more papers available 
at the moment. Honourable Members will find ten sets of papers on the 
t4hle, and I have also sent my Honourable friend a spare set. 

Further business on Monday wiU be :-
A motion to circulate for opinion the Bill to amend the Indi •. 

'FactOries Act, "1911. :l 
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Tuesday, the 24th has been allotted for discw;sion of non-official 
business. On Wednesday, the 25th, the Government legislative pro-
gramme already ? ~ ~  will be resumed,.and ~  it will be added a motio» 
to take into consIderatIon the Bar CouncIls BIll, as reported by a Select 
Committee, and presented yesterday. And probably if I am granted 
leave as I trulSt I shall be, to introduce to-morrow a small Bill further 
to ~  the Code of Criminal Procedure, that Bill will also be put 
forward for conlSideration on Wednesday. The completion of this pro-
gramme will take Thursday, the 26th, and Friday, the 27th. At present 
it is not proposed that the Assembly should sit on Saturday, the 28th,' 
though it is likely that if we have not disposed of our legislative pro-
gramme on Friday, I shall have, Sir, to ask your permission to sit on t ~ 
day, much as I dislike Saturday sitting... A sitting of the Council of 
State has l!een arranged for Satw.-day, the 28th, and it is hoped to send 
all the Bills in time to be laid at that sitting. 

Mr. M. A. Jinnah (]3ombay City: Muhammadan Urban) : Sir, in 
connection with the statement of the Leader of the House with regard to-
the business of the HOtISe, may I draw his attention to one important 
matter and that is with reference to, the Currency and Exchange Bill 
which is proposed to be taken up on the 23rd. Perhaps th.e Honourabll! 
the LeadeT of the House is not aware that this House has not been dealt 
with very fairly. Not a single Member, as far a..,; I understand, is in 
possession of the papers which are called the Appendices. They wer.e 
published only a few days ago. I understand that it has always been the 
custom and practice of this Legislature at least, that the individual 
Members should be supplied with all papers in connection with any parti-
cular Bill in time, and as a matter of fact, I think I am speaking correct-
ly, at least I have not received all those very voluminous papers. We 
Were told yesterday in answer to a question that Honourable MembeN 
~  'find those papers in the Library. Now, is that fair' It is with ,the 
greatest difficulty that you can even obtain copies of the Report, and 
I do appeal to the Leader of the House to see that Members are supplied 
with complete sets of papers, so that they may have at least some little 
time to look at them. ' 

The BoDourable Sir Buil BlackeU (Finance Member) : Perhaps I 
may be allowed to explain the position, as I have already explained t<» 
several Honourable Members. Only a limited number of copies of tftc 
evidence and Appendices have arrived from England. There are trot 
enough copies to make distribution in the ordinary course. Every singfe 
<,opy that we could spare has been put into the Library of this House. 
No more have been recei'Yed. The total number of copies in the Librarv 
is, I think, something over 20. I am not qWte sure of the exact ~ 
~ t I ~ ~ it .is 20, 20 copie.s of each of the five volumes. The report 
It8elf 'vas dIstrIbuted some hme ag-o, and I believe every Member ha!': 
been in a position to receive a copy. I think it has been'distributed to 
every. Member. As reg-ardf: the Appendice!', every C()py ayailable is in 
the LIbrary. There are no more. 

Sri Harl 8iJ)gh Oour (Central Provinces Hindi Divisions' Non-
Muhammadan) : Sir, with ~  t(l. the st!ltement made by the HODOur'" 
~  the ~  ~ t ~ BIlls ~  ~ introduced yesterday, 

may I beg to enqUIre what objectIon there IS to ~ c t  .the papers 
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,embodying the opinions of the various Local Governments to H0l!0ur-
,able Members of this House ~ It is extremely unfair· to members of the 
legal profession to have to examine these papers when they are either 
,laid here on the table or placed in the Library of the House, especially 
in view of the fact that they deal with certain points in which a refer-
ence to law books becomes necessary. I wish to ask the Honourable 
the Home Member whether he could not make it convenient to cLTculate 

.the opinions, especially on the Bills introduced on the recommendationS 
of the Civil Justice Committee's Report to Honourable Members of this 
,House. 

The Honourable Sir Alexander Muddiman: I sympathise with my 
Honourable friend, and I shall certainly do everything I can to meet 
'his wishes. The difficulty in the present case is that the circulation was 
not directed by the House, and therefore the opinions were not made 
papers to the Bill, in which case they would have been sent to all Honour-
.le Members. 

As I have said, I have laid such papers as I have on the table, and, 
if it is possible, I will endeavour to circulate a complete set to all 
'Members. I quite appreciate my Honourable friend's point, and we 
,:will do our best to meet it. 

Sir Bari Singh Cour: I thank the Honourable the Home Member. 
May I also suggest that a precis be drawn up and the precis be circulated 
to all H()Dourable Members ! 

The Honour&ble BirAlexand.er Mnddjman : That, Sir, is going a 
'little further and may not be possible. 

,RESOLUTION RE REPORT OF THE TAXATION ENQUffiY 
COMMITTEE. 

The Honourable Sir Ba.sil Blackett (Finance Member): The ·Resolu-
'rion which I -have the honour of moving to-day is in a form which 
represents something of an innovation in our procedul'ie. It contains no 
recommendation which commits either the Government or this House 
to an acceptance of the Report of the Taxation Enqll:iryCommittee as a 
whole, or even an acceptance of any of its particular recommendations. 
The object which Government have in mind in bringing forward this 
Resolution is a simple one. They desire to implement their promise that, 
'before taking action on any of the recommendations or proposals of the 
Committee, a full opportunity of discussion will be triven to this House. 
It is in fulfilment of that promise that this Resolution is moved, and I 
-hope Honourable llembers will take full advantage of the debate, so 
that in considering taxation questions hereafter the various Governments 
in India, and in particular the Central Government, may have on record, 
'besides the Report of the Committee, the considered "'iews of the Members 
of this Assembly with their three years' experience of work in Delhi and 
-Simla before they disperse to woo the suffrages of their constituents and 
make a bid for membership of the next Assembly, or, it may be in some 
eaes, to retire and rest on their laurels. EVle!n those who do not come 
~ may perhaps find to-day's study· of the vexing subject of taxation 
of value for thl ~  of criticising us from theirSl'fe -retreat. Those 

*'< Irhili Aaembly recommends to the Governor General in Council that he be pleased 
·to tab into eouideration the Report of the Indian Ta.xation Enquiry Committee ". 
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" who come back will no doubt have many other opportunities of voicing 
views on detailed proposals 'in the Report especially at budget times 
when I look forward with assured confidence to being attacked vigorously 
both for acting on·and for failing to act on the recommendations of the 
Committee. " 

The Government have no intention to-day" of announcing decisions, 
provisional or otherwise, on the Report of the Taxation Enquiry Com-
mittee as a whole, or even, except incidentally in regard to a few minor 
points, on any of the detailed recommendations of the Committee; the· 
time for doing so has not arrived. It is needless to say that the words 
" take into consideration" have no technical meaning in this Resolution 
as they haye when applied to the second reading of a Bill. The Report 
itself is not one on which it is eyer likely to be possible or desirable 
for the Central Government at any time to announce that they aceept or 
that they rejeet 'the findings of the Committee as a whole. The Report 
and its aecompanying volumes present to us a pieture of Indian taxation 
as it exists to-day, tracing the genesis and history of different forms of 
taxation, examining the effeets of partieular taxes, bringing out the general 
tendencies of reeent taxation, criticising here, suggesting there, and in a. 
word, providing a general guide to the study of Indi.an taxation. The 
labours of,the Committee will be a mine of information both for the Central 
Government and for the Provincial Governments and their Legislatures, and 
for critics inside and outside the Legislatures, for many years to come, 
whenever proposals are under consideration for increasing, reducing or 
modifying taxation. The Government eould not, even if they would, 
announce a definite decision on most of the recommendations and suggestions 
in the Report. They havf:t still to be discussed with the Provineial Gov-
ernments, and in many eases the decision will rest entirely with those 
Governments and their Couneils, and moreover the Government of India 
have promised that before coming to decisions they would give the Assembly 
this opportunity of eonsidering the Report. The time for decision on 
details will be when the Central Government or the Provincial Governments 
bring forward budget proposals regarding taxation. ' 

The greatest service done for us by the Committee and one for 
which we ean all unite in expressing our gratitude irrespeetive of our views 
on details, is that they have brought together within the eompass of an 
easily handled volume the facts in regard to the whole of the taxes now 
leyied in India, as well as in regard to land-revenue on which there is and 
always will be some dispute whether it is properly ceseribed as a tax or not. 
The work of the Committee enables those who are eoneerned-and all are 
concerned-in the question of Indian taxation to survey the whole of the 
activities of the India.n fax-gatherer, from the ehowkidari-tax to super-tax, 
from the Thathemada-tax in Burma to occupier's rates in Sind. Central 
taxation, Provineial taxation, and municipal taxation are all included in 
this survey, and so far as I am aware, this is the first time in the history 
of British India that such a complete survey has ~  made under Govern-
ment auspices. The desirability, indeed the necessity, of such a survey 
cannot be questioned and was not questioned even when we had some eon-
siderable discussion in this House as to the scope of the Committee's 
funetions. "It was explained then on behalf of the Government that what 
was wanted was a practical examination of the existing system and sug-
gestions for its improvement, with particular relation to the distribution 

D" 
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of the burden between fhe different classes of the community. The Com-
mittee were not concerned with expenditure, nor are we concerned with 
it t ~ '. Our object js to examine how and in what directions our 
existing methods of taxation can be improved, given ~  a starting point 
the necessity of a given scale of governmental expenditure. 

It is human to regard all taxation as robbery. ·Each individual 
regards it as a grievanc6 that his money is taken away from him for 
Government purposes. He is confident that he can spend his money 
better for himself than any Government can spend it for. him. He may 
recognise in theory that there are certain services which only the! Gov-
p.rnment can perform on his be1half, and he may be and often is 
clamorous in his demand that the Government should do this or that or 
the other thing, and very critical of the GovernJI!.ent for failing to d() 
what he demands. Neyertheless, he DJe'Ver gets away from the belief 
that he has a grievance because the Government collects its tax from 
him. When the Government spends money on defence, or law and 
order, or on sanitation or education, it is doing for the individual & 
service essentially r.equired by him which he conld not perform for 
hiIDllelf in isolation and not even in most cases by voluntary combination 
with others. Even where a service is capable of being performed by 
voluntary combination, it may very often be the case that the Govern-
ment can do the service both with more efficiency and at less cost than 
if it were left to individuals in combination. In India especially the 
demand for Government intervention in many directions in which 
in other countries reliance is placed on private initiative is always vocal, 
that is to say, the demand in India for Government expenditure, which 
means Government taxation, is particularly insistent. It was, I know, 
one of the hOpeR of those who were responsible for the introduction of 
, the Reforms that a Government acting with a legislature on which there 
was a majority of elected representatives of the people would be better 
placed for the purpose of undertaking l>ocial activities, for raising and 
spending money on beneficent governmffital measures of education and 
sanitation and so on, than the Governments of pre-Reform days. To 
some extent these hopes are ~  realised, and particularly in those 
Provinces which have been fortunate enough to secure a reduction of 
their provincial contributions the outlook to-day is hopeful. I might 
mention, for instance, what is being done for pJOimaJ;y education in Madras 
and the Punjab, and I am confident. that the hopes of the reformers will 
he increasingly realised. It is difficult to exaggerate the potential gains 
to India of a vigorous policy of extension of primary education-and 
that means money. 

In these circumstances the policy and machinery of taxation in India, 
become matters of supreme importance. I do not mean to imply that 
additional taxation will be immediately necessary or desirable; on the 
contrary, for the time being, as we get further away' from the war up-
heaval. I look forward to the day when with the ,early extinction of 
the whole of the provincial eontributions and with some improvements 
introduced into the Meston Settlement whieh will give greater elasticity 
to provincial reyenues, the Pro,:inces will be able, without extra taxation, 
to carry ont many of the plans on which progressive Ministers have set 
their heart for I'Imf'liorating the lot of their peoples, and the Central 
Go"ernment may be able to assist them in the best way open to it by 
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carrying further that relief of the burden of the central tax-payer 
already happily begun in the reduction of the saIt tax and the abolition 
of the cotton excise duty, not to mention the reduction of railway· tariffs, 
all of which have been secured during the lifetime of this Assembly. But 
even before tax I'eduction becomes an active possibility; we want to 
know, and it is our duty to find out, whether adjustments of existing 
t::'.xation may not be possible which will give the Government as much 
rev.enue as at present in a more economical way, that is, in a way which 
reduces the true cost of the sacrifice which the tax-payer is called on to 
make. And when the opportunity for tax reduction really comes, we. 
want to be al>le to choose the right taxes to reduce and to effect reductions 
in the way most beneficial to the community. The absence of any com-
plete survey of Indian taxation was severely felt in the days of the last 
Assembly when it was called upon to impose the additional taxation 
which was absolutely essential for India's solvency. Thanks to the 
Report and the other volumes now before us, we need no longer suffer 
from a similar disability when the time for reversing the process arrives. 

The Report brings out in a striking way the changes which the 
last 10 or 12 years have introduced into. the taxation system of India. 
In the year 1913-14, of the total tax ",evenue (including land revenue) 
of India, 35.42 per cent. came from land revenue ; only 12.99 per cent. 
came from customs, and 3.52 per cent. from taxes on income. Owing to 
the introduction of the Reforms exact comparisons between 1913-14 and 
to-day are a little. difficult, but approximately the figures for 1923-24, 
the latest year for which accurate data can be given, are : f-rom land 
revenue 20.75 per cent., from customs 24.30 per cent., from taxes on income 

12.30 per cent. 

The war and its aftermath have led to large increases in taxation in 
India as well as in other countries. This is partly the result of war 
indebtedness, partly' the outcome of expanding views regarding the 
sphere of governmental ~ t  ~' visible before the war, and 
partly the natural and inevitable reflection of the fall in the purchasing 
power of Ploney. The following figures which were, I believe originally \ 
worked out for the use of th" Taxation Enquiry Committee will illustnte 
what has been India's experience. .Taking into account all the tax 
revenue. including lanel rt!yenue, of the Central and Provincial Goyern-
lUt'nts, the incidence of taxation per head rose fr.:>m Rs.4 annas 2 in 
1902-03, to Rs. j annas 6 in 1913-14. and to Rs. 11-1-0 in 1922-23. The 
distribution of this taxaticlD at; between the cultivator and the non-culti-
vator, on certain assumptions which are necessarily hypothetical and 
which Ineed not here explain, was as follows: In 1902-03 the cultivator 
paid Rs. 2-10-0 and the non-cultivator Rs. 1-8-0. In 1913-14 the cultivator 
paid Rs. 3-1-0 and the non-cultivator Rs. 2-5-0. In 1922-23 the cultivator 
paid R'i. 4-12-0 and the non-cultivator Rs. 6-5-0. .As the index number 
of wholesale prices in Calcutta rose from 100 in 1914 to 180 in 1922, it 
will be seen that the c ~ in total t ~ .t  per head at the end of 
1922-23 was larJ.!,"ely a!lcounted for by the fall in the yalue of money, and 
!t is doubtful whether the real burden on the cultiyator ,,,as any higher 
In 1922-23 than in 1913-14. 

Since the introduction of the Reforms land revenue has eea.sed to be 
an important contributory to Gentral revenues. The budget of the 
Central Government, so far as it dopends on the proceeds of taxation, 
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is fed mainly by customs, taxes on income, and salt. In the yoear 1926-
27 central taxation is estimated to produce a total revenue of 74.4 crores, 
of which 62.4 per cent. comes from customs, 23.0 per cent. from income-
tax, and 9.3 per cent. from salt. Owing to the urgent necessities of the 
vears 1921 and 1922 the Government of India were driven to make large 
increases in the customs duties and the policy of discriminating protec-
tion accepted ~' the first Assembly in 1923 has also tended to increase the 
gross yield of customs duties. The proportion which they bear to our, 
total rewnue is, I think. a matter of some concern, and we shall, I think 
most of us. agree with the Taxation Enquiry Committee that it would be 
preferable if direct taxation contributed a larger share of our total t.8;."{ 
reYenu.e. To some extent we may hope that this will come about auto-
matically since the :rield from taxes on income is at present abnormally 
low owing to the worldwide depression of trade in which India has been 
sharing. There are, however, some important suggestions in the Com-
mittee's Report for improving the yield from taxes on income. I refer 
particularly' to the problem of e,-asion, legal or otherwise, which it will be 
necessary for the Government and the Legislature to examine together 
with a view to a solution at an early date. 

The growth of communications and the spread of irrigation in India, 
the introduction of the. Reforms and the allocation of land revenue to 
the Provinces, and above all the separation of the Railway Budget from 
the General Budget, have greatly modified the problem of producing a 
Central Budget since the days when a predecessor of mine described 
the Indian Budget as a gamble in rain. The Ways and Means figures 
which include those of the Provincial Governments. are still very much 
dependent on the monsoon. But it is now 'very much easier for the 
Government of India at the time of the presentation of their annual 
Budget to feel confident that reasonable reliance can be placed on their 
estimates of revenue taken as a whole. Generally speaking, it is the 
--following year and not the year to which the Budget r.e.lates that will be 
seriously disturbed so far as the central Budget is concerned, by a bad 
monsoon. This is a considerable gain, and I think we shall be wise if we 
take thougbt in time how best to mamtain and improve on the advantages 
thus secured. The item in our revenue which is most dependent on the 
monsoon is Customs, and we must be careful not to re-introduce the 
gamble by relY'ing too much on the proceeds of customs duties . . 

I do not propose to deal in detail with any of the recommendations 
. of the Committee in regard to Customs. I confess to disappointment in 

finding that they have to some extent gone back on what I regard as 
the wiser views of the Fiscal Commission on the subject of export duties, 
and in particular on the undesirability of using' export duties for pro-
~ ct  purposes. I think also that the Committee have tended to lay 
undue stress in regard to customs duties generally on the question of 

~ c  ann too little stress on the economic effects. of particular duties. 
The question of incidence is of course very important and enters into 
what I have been saying in regard to the desirahility of increasing the 
relative importance of direct taxation.. But in dealing with duties such 
8R tbe import duty on motor cars, for example, it is not, I tbink, suffi-
cient to say tbat the increase in the number of cars imported justifies 
the rate of 30 per cent. The Committee themselves see this'in anotlier 
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passage when they suggest the desirability of considering t~ duties 
, affecting the users of motor cars as a whole and endeavouring to come to 

some arrangement which will secure, without llecessarily reducing the 
t.)tal taxation paid to all the ,different taxing authorities in India by 
motor car interests, the rapid development of motor transport in India 
with all the. benefits that it would bring to Indian economic, social and 
agricultural welfare. This is a subjectCWhich will require and deserves 
the attention both of the Central Government and this Assembly and of 
the Provincial GO\'ernments and their Legislatures. . 

In yjew of the shortness of the time at my disposal. I "ill say nothing 
now in regard to other items of central taxation heyond mentioning 
the fact that in accordance with the Committee's recommendation we 
have appointed an officer to make aL expert examination of the whole 
sub.iect of the production and distribution of salt in India. The QPpor-
t t~  which' the centralisation of 'salt administration offers us must be 
seized in order to secure that competition between one province and 
another may not interfere with the efficient and economic conduct of 
the business as a whole. The examination by this officer will, in addition, 
prepare the way for considering whether there is a prima facie case, 
as is suggested by the Committee, for approaching the Tariff Board with 
a view to the protection of Indian salt and the dethronement of imported 
salt from its predominant position in Bengal and Burma. , 

A large portion of the Committee's Report is c c~  with ques-
tions such as land revenue. in regard to which the primary responsibility 
rests on the Provincial Goyernments and their Legislatures. The exami-
nation of the Committee's proposals and views on these subjects must 
be left mainly to the PrOvinces. I shall say little to-day in regard ,to 
provincial ana municipal taxation, except in so far ~ it requires mention 
in connection with the subject to which I now pass, namely, the important 
subject of the financial relations between the Central and Pronncial 
Governments and the allocation of particular taxes to the one or the 
other. 

In the days bcfore 1921 India was familiar with what were known 
as the periodical provincial :;ettlements and in some ~ ct  the settle-
ment which accompanied the introduction of the Reforms represents a 
natural anrl historical evolution of processes which were in operation 
before] 921. But it has always seemed to me that it has been insufficient-
ly realised that thE' Reforms'meant a comptete break with the past and 
the introduction of a t ~' change in the fiscal relations b('tween 
the Central Government Hnd the Proyinces. The Reforms once and for 
all changE'd the position of thE' Proyincial G0vernments from that of sub-
ordinate ~ ' t  of the ("entral Go"ernment carrying out their functions, 
including the fl!llctions of raising taxation and spending money. on behalf 
of and under the or<1('rs of the Central GOYernment. and lllade them into 
separate GOn'rnmenh; formingconstitinE'nt parts of an Indian Common-
wealth whosE' federal functions were E'ntrusted to a ("entral Goyernment. 
In a word, the Reforms introduced India to all the problems of federal 
finance. The right solution of these problems is of paraUlOunt importance 
if the aspirations of those responsible-for the Reforms are to be ful-
filled and India is to develop along the lines of ~  self-gowrn-
ment. The importance of right solutions cannot be oyerstated. 
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There is an instructive article in the une number of the Rov,nd 
Table in wbich attention is drawn to the enormous economic waste result-
ing from the fact that continental Europe (ecluding Russia) with an 
area of 2,1 ,  suare miles 1s divided up into a number of nationalist 
States with independent taation systems and 26 customs barriers. This 
ilisunion is contrasted with the United States of America where in an 
area of 2,61,  suare miles there is not a 'single tariff barrier. India 
'with an area of nearly 2, ,  suare miles and a population three times 
that of the United States of America has the immense advantage of being 
for practical purposes a single economic unit with a single customs tariff.. 
It is true that the customs tariffs of some of the Indian States detract 
from the completeness of the unity, and ideally there would be consider-
aBle gain if these eceptions, together with the provoing interferences 
with commerce imposed by octroi and transit duties where they eist. 
could be done awav with. The Taation Committee has done a real 
service in drawing ~tt   t    to the dangers of octroi and transit duties. 
The economic unity of India is an immense asset to her, and in my 
opinion is the essential condition of her ~)   t  c    unity and development 
as a nation. It must never be forgotten how easily and uicly mistaes 
in dealing with problems of federal finance and federal taation might 
threaten this unity. Le me give an eample. Under the Meston Settle-
ment ecise duties are allocated to the Provinces and are in all cases 
a transferred subect. It was not long-after 1921 before it was uis-
covered that the possibilities of t  ~    inter-provincial friction were 
luring-behind the uestion whether the ecise duty on liuor produced 
in one Province and consumed in another shpuld accrue to the producing 
or to the consuming Province. It has now happily been settled by agree-
ment between the Provinces that duty should follow consumption, but 
obviously in the absence of a right solution inter-pr wincial friction might 
have led to economic warfare between one Province and another and the 
re-introduction of something not easily distinguishable from customs 
barriers. It would also have led inevitably to the intervention of the 
Government of India in a transferred ~t   which is uite contrary to 
the intention of the Reforms to leave ~   t    masters in their own 
house in regard to transferred subects. There are still some unsolved 
points in regard to this uestion of duty following consumption, as for 
eample, the uestion of duty on c   .~ collected in the Punab and 
consumed in the Indian States, but the principle that duty, follows con-
sumption has been affirmed.  Tae another eample-thr Taation Com-
mittee Report is full of them-transit and terminal taes. A case came 
to my notice recently in which a local authority proposed to put a heavy 
duty on goods eported from within its urisdiction in an area in which 
the main eport is salt. The local authority was in effect trying to 
encroach upon the Central Goyernment's sphere of taation. It is 
absolutely ~   :    to arrive at clear rules regarding the limits betWleen 
the power, of taation of one talhg authority and another if this sort of 
encroachment is to be prevented, with its inevitable seuel of interVen-
tion by the superior taing authority in the doings of a subordinate 
authority contrary to the spirit of local self-government. If each au tho-
t~   is to be free ~   develop ~   own sphere, ~  principles, must be 
aITlved at preytntmg encroachmg or overlappmg.  Care has to be taen 
that such a ta as the profession ta does not become a second income-ta 
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interfering with the Central Government'8 powers in assessing and 
collecting income-tax. Y Oll cannot have proper development of self-
government whether in a Province or in a municipality or in a district 
board unless the line of dem.arcation is clearly drawn and intervention 
by the superior authoritY-rendered unnecessary by clear rules limiting 
the powers of subordinate authorities to encroach on the superior !lutho-
rity's sphere of taxation. Equally of course the Central Government 
must take care in framing its taxation proposals not to encroach on the 
powers of the Provincial Governments and local Iluthorities. 

The Meston Settlement must not be regarded as ejusdem generis with 
the provincial settlements of the pre-Reform period. It was their lineal 
successor, but it was different in kind. It was intended to be definitive, 
and though no doubt it was- expected that minor improvements could be 
introduced from time to time as the result of experience gained in working, 
it is important that all should realise that it is not a provisional settlement 
to be revised periodically with reference to the growth of revcnue and 
expenditure in each Province. If after a given· period the requirements 
of each Province ar6 to be re-assessed, with reference to the progress of 
expenditure in the Province, it is obvious that it would not be possible for 
the Central Government, or indeed for the other Provinces, to disinterest 
themselves in the use to whieh each Province was putting its powers of 
l\elf-goyernment under the Reforms. Proyincial autonomy would be impos-
sible in such conditions. The financial relations between the Central GOY. 
ernmen! and the Provinces must be settled in a way which leaves each free 
to attend to their own spheres of administration without encroaching on or 
interfering with the other. The Central GovernmeDt must have assured 
sources of revenue, sufficiently elastic to enable it to deal with the big 
emergencies to which it is subject. Thc Proyincial Governments must have 
their separate sphere of taxation and must be able and willing' to develop 
their own ren":llues and their own expenditure policies in the intereBtt 
of their own i,nhabitants, without encroaching on central revenues hnd with-
out being encroached on by the Central Government's tax collectors. 

If we are to approach the question of improving the Meston Settle-
ment with any reasonable hope of success, we must begin with the proposi" 
tion that the l\Ieston Settlement is the only possible starting point and 
that our object is to amend it and not to replace it. 

We cannot, for example, propose to takeaway something from one 
Province and give it to another; if anything is to be given, it must be 
at the expense of central revenues, and Hen then care must be taken 
not to favour one Province more than another. The Government of 
India have come to no conclusions as yet in regard to the proposals of 
the Taxation Committee for an improYeml'nt of the Ml'ston Settlement. 
It is possible, however, to envisage thl' lines which aml'ndment should 
follow. In the first place, it is, I think. obvious that central revenues 
cannot be callcd upon to make an;\· ne,,, concessions to any of the Pro-
yinces nntil we have fulfilled onr ~~ ohligation of getting rid of the 
provincial contributions. UntH these Ilre extinrruishl'd the original 

,settlement will not have come fully' into force, ;nd if ~  start to -give 
up something either to an indh'idual Pl'oyince or to the Prfn'inces as 11 
whole beforl' the contributions are extinguished. we shall really br: 
cnusing one Province to surrender something in favour of another. Our 
starting point therefore is thl' position which will have been l"l'ached 
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when the provin<;ial contributions are extinguishe,d, and our object is 
not to invent a new settlement but to see whether we can improve on 
the existing one. The next point which I want to stress is that the 
provincial contributions have very ~ obscured the true state 
of the case. The intention of the financial setUement under the Reforms 
was that the Central Government, and the Provincial Governments should 
each have their separate and independent spheres of taxation and should 
henceforward rely on these and cease to hanker after each other's posses-

o sions. ~ oUg'ht to be no more reason for one of the Provincial Gov-
ernments to look greedily forward to getting' a slice out of what is at 
present central revenue than there is for the Central Government to hope 
for getting extra money out of the provincial tax-payer towards meeting 
central expenditure. But the existence- of the provincial contributions 
has lcd all the Provinces quite naturally to objecting to making fresh 
.demands on the provincial tax-payer and throwing the blame for c~  
penury on the Central Government which has not yet remitted the pro-
vincial contributions. And this had led on to the further consequence 
that quite apart from the provincial c t t ~  the Provincial Gov-
ernments and Councils have been living in hopes, not perhaps very 
sanguine but still enough to divert their minds from the development of 
their own powers of taxation, of being able at some future date to raid 
central revenues. The urgent desirability on every ground of ending 
these contributions is a theme on which I need not enlarge. 

Now, the most important of the suggestions of the Taxation Enquiry 
Committee in this conll1ection are perhaps those for adding elasticity to 
'Provincial finance by giving the Provinces a larger share in the proceeds 
of taxes on income, and for taking back non-judicial stamps for the 
Central Government. There are many arguments in favour of the latter 
proposal. '"The allocation of non-judicial stamps to the Provinces under 
#he Meston Settlement was decided upon not on merits, but as a balancing 
'ractor. It has been found necessary to fix the rates of duty in many 
cases by Central Government legislation in order to prevent variation 
between Province and Province, and considerable difficulties have arisen 
as the result of variations in those duties the rates of which are not 
centrally determined. If the Government of India are successfully to 
pursue their policy of improving the financial, banking and monetary 
machinery of India, a matter which will hecome specially urgent when. 
the Report of the Currency' Commission is considered, it seems almost 
inevitable that they should resume the power of determining the rates 
of duty on financial instruments of all kinds and recover freedom to act 
without reference to· the narrower interests of provincial finance. The 
'i'axation Enquiry Committee make various suggestions as to the means 
of balancing this transfer, but I am inclined to think that the effort 
to find balancing factors hy transferring other taxes to or from Provincial 
Governments is a will-o'the wisp : some other solution must be found. 

A con<;tant complaint of the Provinces, and in particular of the more 
industrial Pro,;inees is that it is the Government of India through the 
inenme-tax, and not the Provincial Goy,ernment, which gets the benefit 
of most of the improvements in economic prosperity which results from 
provincial expenditure and progressive provincial policies. There can' 
be no question of the Central Government '8 surrendering the taxation 
of income to the Provinces altogether, and the Central Government must 
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retain the monopoly of the right to ~ income t ~ . t there are 
strong arguments for giving the Provinces a share of the proceeds. The 
argumentR for doing so would be still stronger if at any time the some-
what hesitating prtinouncement of the Taxation Enquiry Committee ill 
favour of income-tax on agricqItural incomes were to become a matter of 
practical politics. The existing arrangement for giving the Provinces 
a share of income-tax has admittedly entirely failed of its purpose. We 
want a new formula for dividing an appropriate share of the proceeds 
of the income-tax among the Provinces, and if reasonable elasticity in 
provincial revenues is to be secured by this means, a considerably larger share· 
of income-tax than at present must accrue to the Provinces. The Gov-
ernment of India have examined various proposals for arriving at such 
1\ formula based on the personal returnf: of asses.'1able income in each 
Province. The first step must be to determine approximately the amount 
out of the' proceeds of taxes on income which Central Revenues are 
prepared to surrender. Let us take this figure as about 3 crores .. This 
would enable us to give to each Province in place of the existing assign-
ment under Devolution Rule 15 an assignment at the rate of about 21 
pies in the rupee on the personal assessments of the year 1925-26 .. that 
is, the pcnultimate year, supposing tlfe new arrangement would come 
into force on 1st April 1927. Thereafter, each Province's share would 
continue to be that number of pies in the rupee on the personal assess-
ments year by year, and each Province would be able to look forward to 
receiving a share of income-tax which should normally be an increasing 
one from year to year and which would increase all the faster the more 
progressive the policy of thel Local Government. So long as agricultural 
incomes do not contribute to income-tax, the index of prosperity afforded 
by income-tax returns must necessarily be a defective one in that it is 
incomplete .• But in the land revenue, except where it is permanently 
settled, the Provinces already have a source of incom!' whose elasticity 
dppends on agricultural t~ . A formula of the kind prof'Osed 
dependent on income-tax will at any rate help in giving the Provinces 
an interest in the growth of non-agricultural weaJth. 

In the case of most if not all of the Provinces th-e amount of revenue 
surrendered in the transfer of non-judicial stamps to the Central GOY-
ernment will be larger than the additional revenue they will secure by 
,gctting an c ~  share of income-tax. The opportunity will of course 
have to be taKen to clear up as many as possihle of the-outstanding 
question'S as between central and provincial revenues, and to get rid of 
Ilssignments such as those given to Bombay in respect of cllstoms duty 
on Government stores or to the Punjab in respect of the surrender of the 
excise duty on liquor consumed in thp Delhi area. After taking all these 
into account, it might be found that in order to put each province to 
begin with in the same position as it wouJd have been if no change had 
heen made in the Meston Settlement. a fixed assignment from central 
revenues to provincial revenues would be necessary to restore thp balance. 
Cont.ributions from provincial revenues to central revenues are objection-
nble on many 'grounds both in t ~' and in practice ; some of these 
objections apply to assignments from central revenues to proyincial 
revenues; but it seems doubtful whether the jig-!';aw puzzle can be solved 
in any better way. The objections to an assignment of this sort are 
not insuperable provided it is c ~  that the ~ t is a fixed 
one and intended to be of mOl:e or less inde:£iniff' duration. !'yen though 
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it might be formally· expressed as open to revision after a period of, 
say, 16 years. 

As I stated at an earlier stage, the (ffivernment of India have come 
to no final conclusions, in: regard to this important question. What I 
have said is intended merely to form the basis for discussion. A lettet 
on these lines has just been despatched to Provincial Governments. 
The essential thing is, if we are to give reasonable scope! for the develop-
ment of provincial and local self-government, that a definitive conclusion 
should be arrived at as soon as possible. Amendments to the existi.J;tg 
settlement cannot be introduced until the provincial contributions are 
extinguished, but I see no reason why we' should be prevented in the 
meanwhile from arriving at an agreement as to what those amendments 
should be with a view to their introduction from the moment when the 
contributions disappear. Once the revision has taken place, the Pro-
vinces must realise that for the future they will be expected to stand on 
their own feet and must not look for further subventions direct or in-
direct from central revenues. The Central Goyernment should rely on 
a few major categories of taxation such as Customs, Income-tax and Salt, 
and are bound to guard jealously their powers of meeting an emergency 
such as a great war and must not limit the elasticity of their sources of 

. r.eyenue. Some reduction of central taxation as soon as the provincial 
contributions have been cleared away is obviously desirable not only in 
relief of the tax-payer but also in order that there may be a margin 
for an emergency. The Provinces on the other hand must accept the fact 
that their own development is in their own hands. TheY' must recognise 
~  c t~ of using to the full their own powers of taxation. There is 
a large field of taxation reserved to them and they will 'find many of 
the ... suggestions of the Taxation Committee, such for example as their 
proposals regarding water rates, an excise duty on tobacco, and probate 
duties, of great value. In some cases an enabling Act passed by the 
Central Legislature may be necessary as a preliminary. But it will be 
for the Provinces to decide how far it is desirable to explore new 
methods of taxation whether for the purpose of reducing existing taxes 
where they bear heavily on the tax-payer, or with the object of meeting 
new progressive expenditures. Here too an eventual redllction of central 
tlixes will help, since the central tax-payer is also the provincial tax-
payer. It will also be for the Provincial Governments to remedy a serious 
defect which the Taxation Committee have brought prominentlY' to light, 
namely, the undue reliance of municipalities and district boards on sub-
ventions from provincial revenues. The development of local taxation 
and local expenditure is of special importance if that extension of edu-
cation and sanitation throughout the country for which all thoughtful 
well-wishers of India are clamant is to be brought within the range of 
rJractical politics. I do not suggest that subventions should be ruled 
Qut altogether ; but they should not be relied on to tak·e the place 
of reasonable local taxation. Local experience in the art of 10("111 
taxation and expenditure is essential to local Relf-reliance and the 
development of local self-Ilovernment. The unwillingness of . manv 
municipal bodies to impose adequate taxation and to collect it punctual(v 
and vigilantly is at present seriously hampering progreRs, al!! also their 
tendency to prefer the least desirable f9.rms of taxation such as octroi 
and transit duties and terminal taxes rather than direct taxation. I 
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rejoice to see that the recent conference on local self-government in 
Bombay set its face against lIDsound methods of taxation: 

The economists. draw a distinction between taxation for what they 
can burdensome expenditure .and taxation for beneficial expenditure. 
In truth, all Government expenditure, if wi&ely directed, is for the benefit 
of the citizens as a whole, but it is easier to trace direct benefit in cases 
where the result of expenditure is to irrigate new land or to provide a 
town with new drainage or its children with education, or to provide a 
district with roads the building of which improves the yield of agriclll- , 
tural land and reduces the cost of agricultural produce delivered at the 
consumer's door. Efforts are sometimes made to calculate the average 
lIutional incoUle per head of the population of a country and to argue that 
no more than x per cent. of that average income or of the total income 
af; so ascertained should be taken by Government by' way of taxation. 
Such statistical comparisons are occasionally of value provided the 
statistics are reasonably accurate, which is seldom possible, but argu-
ments based on such t t t c ~ co.mparison cannot provide us with 
rrinciples for deciding on taxation policy. In a communist State it is 
to be presumed that the Goyernment takes the whole of the income of the 
people with the idea that it can spend it more wisely than if it left the 
~ c  of expenditure to the individuals who compose its population. In 
:m anarchist State there would presumably be no Government and no 
taxation. Reasonable human thought has preferred a compromise 
between these extremes, but human nature tends nevertheless to regard 
all taxation as robbery. ~ science of taxation and the science of gov-
ernmental expenditure require to be carefully distinguished. In con-
si(lering questions of taxation the object in view is to raise the amount 
ot revenue required at the least possible economic cost to the tax-payer 
of the country. Provided that the taxation system is real:ionably.scientific, 
the proportion of the national income which can ~ wisely taken in 
t~ t  depends very largelY' on the nature of thoe expenditure to which 
the Government applies the money raised. There must be for every Go'!-
prnment a minimum of absolutely unavoidable expenditure on internal 
and external defence of law and order. But over and above that there is 
a vast amount of optional expenditure which in India includes most of 
the so-called nation-building services. The amount which must be raised 
in taxlltion (lepends thel"efore on expenditure policy. In considering 
expenditure it is essential to remember that for every rupee of expendi-
ture a rupee of income must be provided and presumably provided by 
taxation. Whether the expenditure can be wisely incurred or not 
depends on the benefit which may be expected to result to the people 
of the country as a whole as compared with the benefit of some competi-
tive expenditure or with the benefit of avoiding the extra expenditure 
altogether. For us in India the years that are coming offer immense 
'!pportunities of social development. While the Central Government in 
tlw absellee of some emergency may hope befoie long to be able to take 
up the qliestion of reducing taxation, the problem for the Provincial Gov-
ernments will be not so much whethc.r taxation should be reduced as 
whether its administration can be improved and its incidence better 
fl.djusted, in order that new expenditure maY' be wisely undertaken as 
soon as means can be made available, 

~ t lI;1e t ~ ~  up the picture which I see before me of .the story of 
t;lxatJOn III IndIa III the years. before us. For the Central Government 
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the first task is to complete the process of extinguishing the provinchtl 
e.)ntributions and to make such minor modifications in the Meston Settle-
~ t as. without anv serious inroad on the resou'rces of the Central Gov-

el"nment, will add s'ome additional flexibility to those of the Provinces. 
D11ring this period the Central Government can hope to do little in regard 
to taxation beyond effecting some minor adjustments here and there and 
taking some steps not so much -to increase as to prevent the falling off 
of the yield from direct taxation. Thereafter, the Central Government 
will. T think, direct its policy to reducing the proportion of indirect 
taxation to the whole, with its eye on the one hand on the' necessity for 
a margin in tbe event of an emergency, and on the other band upon 
the needs of the Provinces which it would try to meet by so adjusting 
the burden which the payment of central ~  imposes on the central 
tax-payer as to increase his power in his capacitY' as provincial tax-payer 
to contribute to provincial needs. The Provinces meanwhile will have 
the advantage, to start with. of relief from provincial contributions, and, 
T)erhaps even more, of the fact that with the extinction of those contri-
l. utions they will be less subject to the error of looking to encroachment 
on Central Government's resources as a means of meeting their provincial 
meds. They will turn to their own wide powers of taxation for th'l 
~ .  of their war on disease and ignorance and will be helped in the 
(1e'velopment of their resources by the concurrent progressive reduction 
(r the level of central taxation. The Reformed Constitution has stimu-
lated the growing interest of the Provincial Governments and Ministers 
in the improvement of their heritage. The taxation system is one of the 
Ioundations on which they must build. With the Taxation Committee '8 
Report as a guide to the study of taxation policy, they win surely build 
the better. 

SirP. S. Si-vaswamy Aiyer (Madras: Nominated Non-Official) :. I 
. am sure the House will feel grateful to the 

1 P. M. HonoUl'able the Finance Member for the exceed-
iu\!ly interesting statement which he has made this morning. The 
Honourable Sir Basil Blackett has remarked that the Resolution which 
he has moved to-day marks an innovation in procedure. Undoubtedly 
the innovation may appear to many to have the advantage of giving us 
an opportunity of expressing our views on the many interesting 
<;11'.'.8tion8 which have been dealt with by the Taxation CO!Ilmittee. The 
H(lnourable ~  himself has glanced at a number of very interest-
ing problems relating to taxation. central and provincial, and it might 
at first sight appear to be a very valuable opportunity for us to take 
a,h-antage of and to express our views upon these questions; but though 
at first sight it appears to be a tempting opportunity I am inclined to 
think that it will be very ull'vise for the Assembly to commit itself 
in any way to any expression of opinion upon the various recommenda-
tions which have been made bv the Taxation Committee. When the 
proposal for the appointment of the Taxation Committee ~ made, I 
was not enamoured of it. I agreed to it with some reluctance not 
because I thought that it was necessary or that any occasion had arisen 
for such an inquiry, but because I thought that the materials which might 
be collected by the Taxation Enquiry Committee would be of great 
use to us whenever an occasion arose for imposing extra taxation. I 
may say at once that I am not one of those who think that the 
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progress of t ~ t  c.an. be achieved t~? t recourse to extra t.axa-
tiolJ. I regard It as an mdlspensable condItIOn of progress, especIally 
along the yarious lines of activity which we are in the habit of speaking 
as nation-building aotivities ; but at the Hame time I think it will b<.> 
very unwise for US to be led ~  by the appeal of the Fj.nance Member, 
to be influenced by his siren voice into. expressing any definite opinion 
upon these various proposals. Before going further I should like to 
associate myself with the tribute which he has paid to the members of 
the Taxation Enquiry Committee, for the ability, the industry and the 
thoroughness which they have brought to bear upon the subject and 
for the vast amount of material which they have collected in connection 
with the iiubject of taxation. I have no' doubt that all this material 
and the opinions which the Taxation Committee have expressed will 
he of the greatest possible assistance to us whenever we have to decide 
upon any plITticular form of taxation which may be proposed ~ the 
Government. 

Now, Sir, the primary object of this Resolution, as it u; put, is to 
'reQuest the Governor General in Council to consider the recommenda-
tioiIs of the· Taxation Enquiry Committee. I dQ not think that the 
Governor General in Council requires imy im-itation from us to con-
$ider this Report. 'rhere ~ many thing's which he considers '.rithont 
our invitation and there are many things which he declines to consider 
~'  upon our invitation. The object as it is put forward in the 
nesolution does not appeal to me. Then coming to the other aspect of 
the Resolution, that it is indirectly intended to give us an opportunity 
for an expression of our views, I think in the first place it will be im-
practicable. In the next place I think it would be premature and un-
wise for the Assembly to express ~' opinion upon the subject. I 
consider it impracticable for this reason. The Report cOYers the whole 
field of taxation in this large country and I sincerely doubt whether it 
will be possible for US in the course of a two days' discussion or even 
a two months' discussion to express apy really valuable opinions upon 
the whole field of taxation in a country like India. The discussion would 
be largely in the nature of an academic debate. It will be simply beat-
ing the air. It would be a much more suitable subject for a college 
debating society than for an Assembly like this concerned with serious 
pn.ctical affairs. I consider it premature for this reason,' that until we 
know ",-hat additional expenditure is meant to be incurred and for what 
purposes, whether the Government have got funds for the objects upon 
which they propose to spend and if they have nct got how much they 
wish to raise and by what means-until we have some definite statements 
and proposals put forward by the Government,-it will be premature 
for us to have any discussion in an Assembly like this consisting of 
140 Members 'even if diminished by the absence of the Swarajist 
l)loc. I very much doubt whether any discussion of this sort would 
really produce any valuable results. Sir, I consider it also very unwise 
and for this reason. In the first place there Ilre so many proposals for 
taxation. Some of them may anpeal to somt" Members and others may 
appeal to other Members and there is a great likelihood of mutually 
destructive criticisms. One set of people may criticise one tax, an-
other set of people may criticise another tax and this vast diversity of 
opinion may perhaps induce the ~ t to think that this g>eneral 
dissatisfacfion is an indication of the soundness of the proposals just as 
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the disSatisfaction of both the parties with an arbitrator'!; award is som0-
times supposed t(l cunstitute evidence of its ju:.;tice. 'fhe,'" are :fe\\' taXl", 
which can be said to be entirely unobjectionable. There are few taxes 
which are so objectionable that they can never be proposed even in a 
time of financial crisis. It is difficult for us to say that anyone tax 
~~ absolutely unobjectionable or that anyone. tax is so objectionable that 
it s.hould never be resorted to. It is after all a question of ~ ' ' t '  
merit or demerit. It is a question of choice of evils. Why should we fore-
stall the evil day and why should we express our opinion as to the-
relative merits of one measure of taxation or another until wei are actually 
c.alled upon to determine it! Now another reason why I consider it 
U!lwise is this. If we express any approval of these various proposals' 
it will be arming the Government with a very extensive power which 
is only too liable to be abused. It would be giving the Government a 
carte blanche to make any selection they like out of an assortment of 
taxes and whenever they find it necessary to raise additional funds t ~  
may say: lIr. So and So, expressed his approval of this tax and an-
other influential gentleman expressed his approval of another tax and 
that they are entitled to rely upon the support which has been given in 
the Assembly. Now one great danger in arming the Executive Govenl-
ment with this extensive power is that they are likely to be tempted into-
all sorts of extravagant proposals for taxation. I for ODe should ~  
much hesitate to offer any such temptation to His Excellency the Com-
mander-in-Chief or some other Ministers who may propose to make a 
raid upon the financial resources of the Central Government. No doubt we-
know that the Finance Member is always bent upon economy and upon 
resistance to ali these various attempts to raid his resources, but he is 
olJIy one out ·of a Cabinet of 6 or 7 and he may not always be able 
to resist the demands of the spending Departments. I should therefore-
he very chary of giving any sort of approval, definite! or indefinite. to-
any proposals for taxation in this general way. Let me add ODe other 
consideration. Let us not forget the position in which the- law hs!; 
placed ns. Let us remember that under the provisions of the Statute, 
we non-officials have no responsibility for any constructiye proposals for-
taxatir.n. The responsibility rests entirely in the Executive ) ' 111 ~ t 
~  'we are prohibited by law from making any constructive prolJosals 
fliT le..-ying money. Under these circumfitances, remembering the limita-
ticms placed upon us by Statute, we need have no fear of any just reproach 
of ~ ; t  if we decline to listen to this appeal but leave it to 
the Executive Government to bring forward any meaflures of taxation 
... .,.hich thej' arter careful consideration may decide to plaee before thi" 
House. Then will be the occru;ion for us to express our opinion. Th(;>' 
attitude of every opPoHition and, if we do not regard ourselves 81> an 
opposition, the attitude of the. non-officials under the existing constitn-
tion of this Assembly must be one of mere criticism, not an attitude 
which should lead them to offer any positive constructive :mggestions for 
raising taxes. 

Sir, I hope none of us will be led away by the appeal of the Finance-
Minister and exprefol!! any opinion upon the various proposals contained 
in the Taxation Committee'8 Report. Now let me fortify 
myself by reference to one or two passages. in the minutes appended .;~ ) 
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the Report. Let ~   first refer to the memorandum by Dr. Paranjapye. 
He says: 
I "It would be an improper use of the work of the ~  1  tt   to impose any' 

particular new tux or to enhance an existing one, simply becalUle the result of the 
inquiries shows that it iSjracticable'to do 80, without considering the persons by whom, 
the manner in which un the purposes for which the money is to be spent. In cun-
sidering this latter point I desire io emphusise the fact that in my  opinion Govern-
ments generally, and irresponsible and partially responsible Governments in particular, 
are apt to pay less regard to economy when theii-coffers are full, and that there should 
be no addition to the revenues of the country for pUrpOSC8 of expenditure on new 
objects unless those objects h.ve first been appro'"ed by the representatives of the: 
people." 

Again, my friend Dr. Hyder and the Maharaja of Burdwan express them-
selves in this way : 

 

" Both the direction of expenditure and tie adequacy of the amount have to be' 
determined by the people'll representatives. To remove all manner of misunderstanding" 
we desire to make it perfectly clear that given certain ends our task baa merely been to' 
inquire how the revenue for the attainment of those ends may be raised with the least 
amount of hardship and the leut wute  to indicate in other words the lluitability of 
the possible sources of revenue rather than to consider either the desirability of those 
ends or the determination of the amount of revenue neeeS88"" for their realisation. 
ThCIIC are questions for the people theDlllelves and their representatives to consider and 
to determine, not for us the members of 8 COlQJllittee which mnst concern t~  f with 
the technical aspects of these questions." 

So,  I think, Sir, unless the Government bring forward concrete 
proposals for expenditure and concrete proposals for raising the money 
required by some partiCUlar form of taxation, it would be premature' for 
us to express any approval or disapproval beforehand and commit ourselves 
in any manner. It may perhaps be said that our whole system of taxa-
tion is unscientific, inequitable and unsatisfactory. We all remember 
that statements to this effect were made in another place on the occasion 
when the proposal for this taxation inquiry was initiated. 'But I would 
ask, is there any country in the world which  has got a  thoroughly 
scientific, a thoroughly equitable and thoroughly satisfactory scheme of 
taxation You can always find fault yith the system of taxation in 
any and ~   country in the world, and it is foolish to imagine that it 
wtJuld be possible for this c  t  ~  or ~~ other country to wipe out it, 
e:,:jsting systetm of taxation and substitute au entirely new scheme of 
taxation in its place.  We  calIDot pos.sibly write (In a clean slate. We 
lnLlst take the existing scheme as it is and build upon it. add to it or 
HIt0' it. 'Ye cannot. get away fl'om or cOillp1etdf oyerhanl the ('xl-illg 
ficheme of taxation and expect to iutroduce a cnmpletely 'remodelled 
scheme of taxation  nor can we indulge in the hope that any scheme of 
taxation which we may be able to suggest would bet eonsidered thoroughly 
scientific. equitable and t  f  ~t  . I for one would refuse to take 
part in the pastime of discussing any such pl"Oject for remodelling the 
elltire scheme of  taxation.  Ve bad better leave it to those grave and 
reverend seigniors who sit' in the other place which has been complimented 
by the Government ad ~   on its superior wisdom. By aU means 
let them indulge in tha.t divenion. We haye more serious things to attend 
to.  I would ask you to commit yourselves to no expressions of opinion 
with regard to any of the, recommendariOll..'lmd to wait until the GOY-
ernment in their wisdom decide to bring forward any particular measurE' 
of taxation for the purpose of meeting any special expenditure' which' 
they may consider to be necessary in the ,interests of the country. 
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Sir Harl Singh Gour (Central Proyinces Hindi Divisions: Non-
Muhammadan) : Sir, I join with my friend Sir Sivaswamy Aiyer in 
congratulating the Honourable the Finance Member and the members 
of the Taxation Enuiry Committee for performing yery satisfactorily 
the somewhat limited and odious task ,,hich was placed upon them 
of reporting on the euitable method of distribution of taxation in 
this country. 

There was one pas.::age, Sir, in the Honourable the Finance Mcmber't 
Speeell. which I would like to draw the attention of this House to, and that 
. was that this is the first Committee of the kind appointed in this country 
or anywhere else. 

The Honourable Sir B!tSil.Blackett : Not anywhere-else. 

Sir Hari Singh Gour : The first Committee of the kind appointed in 
this country, then, for the purpose of enunciating general principles of 
taxation. 

The Honourable Sir Basil Blackett : If I may be allowed to inter-
rupt, what I said was ,. to make a general survey of the existing taxation 
'Systtlll ". 

SirHarl Singh Gour: To make a general survey of the existing 
taxatil)n system and to formulate their recommendations thereon. This 
House is ~'   aware of the protest made by the Members of this HOllse 
when this Committe was formed, and of the limited scope of enuiry 
committed  to its charge and 1, Sir, repeat that protest on behalf or 
the ~'  on this side of the House. With the limited scope of the 
enuiry and the terms of reference to the Committee it is impossible for 
this side of the House to suggest any means of taxation upon the lineo of 
the Resolution of the Honourable the Finance Member. 

Sir, in my student days I sat at the feet of that great economist, 
alas, now no more, Mr. Alfred Marshal, and in one of his lectures to us 
. he said, " Gentlemen, there is one principle in taxation, and that is no 
principle". He said, " Taxation is nothing but a compulsory coniri-
bution from the subject for the upkeep of the State, and the best prin-
, eiple of taxation is the amount of money which the State can wring out 
(Jf the subject". Sir, that principle has gone deep into my heart, and 
the more I study books on economy the more I feel convinced of the 
truth of the remark made to us as economic students years ago in the 
Cambridge University. If this principle be right, what principle have 
we got to enunciate to this House as regards the euitable distribution 
of taxation The Honourable the Finance Member has passed in re-
view the various methods ,of taxation, and I wish to confine myself to one 
of the three principal items of taxation to which he has adverted as the 
chief source of revenue of the Central Government. He speaks of 
Customs as yielding about 62 per cent., Income-tAx 23 per cent., and Salt 
.  .~   cent.  Now, Sir, ~   far as the income-tax is concerned, the history 
of ~t lS well known to thIS House.  Somewhere about 35 years ago it was 
leIed as a temporary measure for the purpose of overcoming the falling 
value of silver, and also to defray the cost of the Burmese War. It was 
then pointed out that it was a temporary measure ~   if I do not mis-
take, t  ~t   at t  ~~ ~  . something like ~  : For years this 
tax was a subJect of crlilclSm In. the late Impenal Legislative Council 
.and the attention of the Government was drawn to the fact that t  ~ 
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tax waR unpopnlar, anCl, hecauRe it waR temporary, Rteps ~ be taken 
t.o abolish it. Thl' then Finance Memher quoted a ResolutIOn of the 
Indian National Congrcss in support of this taxation and justified it on 
the ground that it fell equally upon ~ as well as .Indian.'!. Now, 
Sir, in those days the amount that was recClved from Income-tax was 
about one crore of rupeeR, and in the last year, and the year before last, 
the income receiverl hy the Central Govl'rnment from that source is 
in the neighbourhood of 23 crores of rupees. During the War the Gov-
ernment of India impoRed what is known as the super-tax, and we were 
hoping that on the conclu'lion of the War the first thing 
that the GoverEment of India would do would be to abolish this tem-
porary super-tax. What is the result' The Taxation Commit-
tee recommend the perpetuation of the evil of the super-tax, and the Honour-
able the ~ c  Member regardR it as the mainstay of- the Central 
revenues. 

Now, Sir, I hold in my hands a little book called the " ' ) ~t  " 
written by an American Economic Professor, Mr. Seligman, and he 
points out in that book that of all direct taxes the income-tax is least 
justifiable in a country where the capitalist class is of recent origin. 
In ~  as the IIononrabll' the Finance Member will admit, the accu-
mulation of wealth has bl'en going on for nearly 350 years. In India 
the accnmulation of wealth, if it has begun at all, is only about 20 or 25, 
or 30 years old, and T, thl'refore, submit tl1at whatever justification there. 
may be for a largl' capitalist country like England with its established 
industries for thl' perpetuation OF an income and super-tax, there is no 
justification for it in this country, and, so. far as thl' super-tax is con-
cernl'd, there is no justification whatever. 

Now, Sir, I ask thl' Honourabll' the Finance Member to enlighten 
this House aR to the quantum of tax which iR wrung out of the middle 
classes in this country, in the shape of income and super-tax. Mr. 
Winston Churchill, speaking- the othe'I' day in thl' lIouS{' of Commons, 
declared that his first effort would be to reduce the income-tax, and. if I 
miRtake not, it iR lesR in England to-day than it is in this country, if we 
take the income-tax and super-tax together. Working it out I find that 
the income and super tax amount to as much as 48 per cent. of a man's 
income when it is calculatl'd at the maximum rd.te. In other words, 
while the ('lId Pindharas who uRed to rob the people of Bengal wel'l' satis-
fied with 25 per cent. of their income, the Central Legislature wrings out 
of the people, year in and year out, as much as 4R per cent. 

That is only one aspect of the question. Rave the Taxation Com-
mittee dealt with it? Yes, they have. In what way T ~  recom-
mend that the super-tax be levied upon incomes above Rs. ~ ) )  and 
they further point out that there should be an increasingly graduated 
rate of income and super tax, and that there should be no distinction 
between earned and unearned income. Now, T consider this a preposter-
ous proposition. Even in England and the Colony of Australia there is 
~ distinction made between eirned and uneaned income, and in England 
Itself income-tax is graduateCl upon principles which do not obtain 
in this country. A certain deduction is made for the maintenance of 
wife and children, but you make no deduction in this country. I should 
~  thought that the Finance Member Rhould have commenced bv tax-
mg bachelors twice as much as married men, and I should have expected 

II: 
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certain reductions made for each child of Ii married man. The Taxation 
Committee, who were supposed to have been a sei.entific body of men, 
appear to have all been bachelors.hecause they have taxed all the married 
men and I('ft the bachelors sewrely alonl'. (I.mug-hter.) 

Now, what is the principle underlying this extremely unequal method 
of taxation f Not.hing whatever. Alld when we deal with 1hl' respectiYe 
merits of the taxes Honourable Members will find at pages 442 and 44:: 
their views crystallized as regards the order of precedence. 

Now, Sir, I defy any MembPr of this Hons(' to tell' ml' ~' t tax is 
mo"'e necessary than any other tax. Let me give Honourable Members 
half a dozen taxes and I haye not the ~ t t doubt that if th(' votes 
are taken every Mrmber will vote differently to th(' rest of us. Thl're is 
the question of the salt tax which is in the nature of a poll-tax. It is so 
admitted in the Report. There is tlll' petrol tax, and the Taxation Com-
mittee Jecommend no reduction of the pptrol tax, while the Honourable 
the Finance Member told us a few minutes ago that the development of 

. the motor 'industry is necessary for the developmen1 of the facilitie:o; 0f 
transportation and the general development of the country, agricultural 
an.l non·llgricultural. If that be so, T should have expf'cted, Sir, that. the 
tax on petrol would be reduced, if not wholly ~  away with Theil 
it has bf'en said that the prohate duties might bf' exploited for the pur-
pose of raising revenue. Sir, it is sufficiently dear to live, but will you 
make it prohibitive to die? And that is the proposal which the 'raxation 
Committee have solemnly placed before this Honse, or rather before the 
country, for consideration. ':fhere is not one single item in the Yast fiel<'l 
of taxation which is not open, I submit, to argument and crit icism, and 
I therefore submit that this House would be well advised in clOf.;im! this 
book and ~ that we are not in a positioll to I!ive you any advice as 
to what tax you should levy first and what tax last. If you really wish 
consideration of the question of taxation the first question you have to 
consider is how much money do you want and place each concrete pro-
posal before this IIonse, and that concrete proposal will bc decided on its 
own merits if and when it arises. .A generalisation of the character 
which we find in this book has neither the merit of any a priori justifica-
tion nor is it supported by the rule of expediency. Take, for instance, 
this case. They say that in the order of precedence for the removal of 
taxation they place a reduction of tbe cusWmi; duties first. Then they 
place the removal of the export duty on hides. Now, Sir, the remoYltl 
of t.he export duty on hideR depends on the condition of the hide trade 
fQr the· time c ~. Are :vou prepared to dogmatise generally that this 
must find a seeond place irrespectively and independently of the conrlition 
of the trade in hides at that particular moment? Then they go on to 
say that in the case of non-jndicial stamps a revision of tll(' ~ '  
should he made in relation tn documents such as bonds and ~~ t . 
I do not see how this should have found a third place in t.he ordpl' of 
precedence of taxat.ion. Then they go on to Ray fhnt the standllrdjr.f1-
tion of land revenue will ultimately reHult in a further reduction of the 
proportion borne by the land revenue to the total taxation. Sir, thi" 
~ t  depends upon the nature of the. Ian? revenue and the crop that 
)s produced and the peoplc who are prImarIly concerned with it. It is 
a question whetlier the permanent· settlements in certain provinceR 
were well advised and whether the land revenue exacted from l11cm is 
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adequate for the purpose for which the Htate is jUtitified in taxing land. 
'l'hat quetition I submit cannot bl' gone into apart from the general ques-
LiOll" of the prin('ipleH and ~  relating to the fixation of land revenue 
throughout india. And tlier() are other queHtioll.t;. All my friend Sir 
~  Aiyer has pointed out, the field is too vaHt ; the terms placed 
before thiti House are too· wide, and there is neither any immediate 
necessity for the cODl;ideration of the general question, nor, indeed, is it 
desirable that thiH liouse should prejudge the quelltion and not reserve 
to itself the power to judge and dedde it if and when it ~. The 
Honourable the }4'inance Member has tickled some Members of this 
House oy saying that we have had three years' experience of the work' 
of the AsHcmbly. Well, Sir, the accumulated wllldom of the three years 
of experience bab taught llii one lesson, and that les..,on 1lI not to precipi-
tately decide upon this vast a.ud thorny question of taxation at the fag end 
of the SesHion when we are not in a POliltioll to enunciate any general 
principle apart from any concrete proposals which have not been placed 
before lUI. On thelle grounds, Sir, 1 would allk HOll.ourable Members on 
this lIide of the House not to commit themllelyes to any proposal, either 
made or adumbrated in the speech of the Honourable the Finance 
Member. 

The Asl!embly then adjourned for LWlch till Twenty Minutes to Three 
of the Clock. . 

The Assembly re-assembled after Lunch at Twenty; Minntes to Three 
(If the Clock, Mr. President in the Chair. 

Diwan Bahadur T. Rangachariar ~  City,: Non-Muhammadan 
Urbap) : Before the discussion proceed!:> further, I:)ir, may I move that 
the dilicullsion of the subject be adjourned ~ . die. In view of the 
remarks which have fallen from my Honourable friend Sir Sivaswamy 
Aiyer and also in view of the importance of the subject, it is vrxy 
del>irable that we should have a full House. As it is, the representative» 
of the people, I am sorry to say, are absent or mostly absent, and it is 
not right that we should offer criticisms on important proposals like 
these, specially' in view of the very important pr()nouneement whioh the 
llonourable the It'inance Member has made to-day. He has made a 
pronouncement which deserves the deepest and most ealliest considera-
Tjon on our part. He haH outlined a policy which he is ~  to pursue 
which requires 'our grave consideration. I do not think it is right that 
in a thin House like this we should go on with this discussion, and I 
therefore formally move that the debate be adjourned si1le die. 

Mr. President: Amendment moved : . 
" That cousideration of thill dabute be adjourned Bifl!! die. " 

Sir Walter Willson (Associated ChllDlb*lrll of Commerce: Nominated 
Non-Official) : Sir, if I begin by opposing the amendment of my Honour-
able friend, Diwan Bahadur Rangaehariar, will it affect my right to speak 
on the main subject Y 

Mr. President: No j the Honourable Member can take part in the 
general debate later. 
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Bir Walter Willson: May I then give some reasons why I wish to 
oppose this adjournment' You will hear me and call me to order if 
you think it necest;ary. 8ir, I listened this morning to the excellent 
speech so thoughtfully and carefully presented to us by the Honourable 
Sir Basil Blackett, and I feel that in that speech, when we have it in 
print we shall have a great deal of matter det;erving most earnest and 
c f~ study, study equalled by that required of the Taxation Enquiry 
Committee's Report itself. 

I listened also this morning to the remarkls which fell from my di8-
tinguished friend Sir Sivaswamy Aiyer, and if he were here 1 t;hould 
like to say how disappointed 1 was in the attitude that he adopted, 
because he has upon so many occasions given Uti such valuable help 
in the discussion of subjects before the House. It seemt; to me that 
there is this point too, the great desirability of having a party in this 
House who are prepared, when the Goyernment hold out to us, as they 
have done on this occasion, an opportunity of giving them some sort of a 
l'!ad before they have made up their own minds and are committed to 
a policy, gladly to accept that opportunity. 

In view of the sense of the House as 1 underl)tand it to be, I shall 
not presume to take up so much time as I had intended in going over 
certain paragraphs of the Taxation EnquirY' Committee't; Report, but 
1 do think I should not be doing justice to my constituents if I did 
not take this opportunity of levelling one or two attacks at the Taxation 
Enquiry Committee's Report in order that ..... 

• Mr. President: I mut;t ask the Honourable Member to rel)erve his 
observationl) on the general question for a later stage. The debate is nOlV 
confined to the motion of Diwan Bahadur Rangachariar for adjournment. 

Sir Walter Willson: I bow to your ruling and in that case 1 will 
only formally move the rejection of my Honourable friend Mr. Ranga-
chariar's motion. 

Mr. X. C. Roy (Bengal: Nominated Non-Official): 8ir, I rise to 
sUp!Jort Diwan Bahadur Rangachariar't; motion for adjournment. After 
I had heard the notable pronouncement made by the }<'inance Member 
the obvious conclusion I came to wat; that the speech mut;t be printed, 
circulated widely and discust;ed privately before we are asked to give a 
vcrdict on the pronouncement. Although 8ir Bat;il Blackett has dis-
claimed from the very beginning any intention of giving any tentative 
('oIl('IUbions of the Government of India, he had foret;hadowed a system 
of fedt-ral finance which he hat; t;0 much at heart. Under the circum-
stanccs the onlY obvious course left open to Uti it; to ask for an adjourn-
ment, which I hope, Sir, the House will accept and you will grant. 

The Honourable Sir Basil Blackett: 8ir, I should like to make the 
position of Goverwnent clear in regard to this, sugget;tion. It is not 
an infrcquent charge against the Government that they come to their 
conclllSions fir"t and consult the 1I0ut;e afterwards. We !fave tried 
on this occasion another method of progrestlion. It doet; not seem to 
progresa. 'Ve are now asked that the present dit;cutll)ion be adjourned 
sine die, prCllumably with t~  idea that, not exactly thil) discWlHion but 
!:lOme similal' debate will take place at a later Htage on the Taxa-
tion Enquiry Committee'l) Report. 'l'he pot:iition of the Government is 
that they promit:ied very difinitely that they would give a full oppor-
tunity of discutision of thil) t:iubject before formulating any conclusions. 
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It is always dIffieult to discuss a motion which does not formulate con-
clusions. There is always a difficulty in this l1ou!>e unlcss the Govern-
ment are prepared to express definitely the views which thcy have 
formed, lit any rate tentatively, in regard to any subject under discus-
sion. The dl!bate olherwise is in danger of bcwming what my Honour-
able friend Sir Sivaswamy Aiyer called a mere debating !!OCiety dis-
cusaion. Thc Government have no deNire to forcc the Housc to discuss 
this subjcrt if it does not wish to do so either now or at any other time. 
I expressed the view in my speech that it"wa!> not possible on a Report 
of thifi sort to come to a final conclu:;ion cc t ~ the whole of the • 
Report or tn draft a Resolution really covering the whole of the Report 
and ~  that you either accept it or reject it or take a certain view 
in ~  to it. I described the Report as a guide to the study of taxa-
tion in India hnd it is a little difficult to make a Resolution recommend-
ing ",olllct.hing out of a guide to a study. But I understand the posi-
tion to be that whllt Members who have spoken on thi .. qnestion of ad-
journmcnt and others who have spoken to me before on the same 
subject would like would be that the discussion should terminate now 
and either at the next Se:;sion or in the eourse of 1927 some opportunity 
shollld he given at which a Resolution on the subject of the Taxation 
En'luiry Committee's Report containing some expression of policy to 
which the HouHe might be inclined to commit itself should be brought 
forward. I '\·enture to doubt whether anybody would be successful in 
framing 11 satisfactory Resolution of that sort. Nevertheless I am quite 
prepared on behalf of the Government, if the discussion terminates now 
or even if it does not, to consider whether in the cour:;e of the year 
1927 opportunity cannot be given for the discussion of some Resolution 
of the kind 1 have suggested if it has considerable support in the House 
und it is the desire of a considerable number of Members that such a 
Resolution !lhould be discussed. If as I gather, there is some difference 
of opiuion as to whether the debate should go on to-day, I may say that 
I Hhall be happy to hear something more on the subject of taxation in· 
which I am always interested ; but so far as that is concerned the 
Government will not vote against the motion for adjournment if it is 
taken to a division. They will be prepared to leave that to the BOllSt'. 

Mr. 1'tI. A.. JiDnah (Bombay City: Muhammadan Urban): Sir. I 
should like to state my views 011 t¥ question of the adjournment motion. 
It seems to me, Sir, that although this Committee was appointed against 
the considered and definite decision of this House, the fact remains 
that this Committee has been appointed and what is more this Committee 
has eost. as I see from the Report, something like Rs. 4,47,000 c ~ '  of 
the printing charges, and so on. It is perfectly true that Sir BlLSil Blackett. 
in order to conciliate the House, which was from the very outset defillitt'l" 
opposed to the appointment of this Committee, promised that no ct ~ 
would be taken upon the recommendations of the Committee without giving 
an opportunity to this House to express its views first. Having given fLat 
promise he naturally has devised ~ somewhat novel and un-
usual procedure. You, Sir, have admitted this ~ t  and that is that 
this Assembly recommends to the Governor General ill Council to take the 
Report into consideration. I do not know what it means. I suppose it is 
one method which he thought would enable him to comply with the 
~ : ~ c  he had given to the House, and he persuaded you, Sir, t{) admit 
It 1D the form o( a Resolution. But I appreciate the intNlt.ion behind ~ 
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and lhat is to fulfil a promise and give some sort of opportunity to t ~ 
Ifcnise. I do not know what your ruling will be, but, as I understalld it, 
no Jeiinite amendment can, I think, possibly be moved having t~ t  to 
the lorm of this Resolution. Therefore, we are reduced to this pOl>itiull, 
that each individual Member can air his views according to what is a 
favourite theme of his own; aud we had an example of that when my 
Honourable friend, Sir Hari Siiagh Gour, spoke. Now, is that going to be of 

, any use whatever to the Government in arriving at their own decision as eon-
veyiJlg the sense of this House? Each Member would naturally Hupport 
his (jwn favol]1"it(' theme with regard to taxation, and, therefore, it s('ems to 
me that the debate or discussion would be absolutely barren, and J en-
tirely agree with Sir Sivaswamy Aiyer that it will be nothing but an aea-
demie debate like that in which college students indulge. Is that a posi-
tiOll j u which this House is to be reduced-with the best of intentions on 
the part of Government to give us an opportunity? If the opportunity 
is going to be !.!iven to this House, if the sense of this Honse is going to he 
<tscertained and if this House is going to come to a decision which will be of 
l-onl'iderable importance and must necessarily influence the Government, 
there is only one way of getting the decision of the House, and that is by 
taking its vote. That cannot be done. Therefore I sugg c::;t ed, and I 
suggest it IIgain, 10 the Government, to follow this course, n:uuely, 1.lmt 
we n(;cd not take up any more time on the present Resolution hefore the 
Howse. I am fully alive to the fact that the Assembly will stan·] dissolved 
at the end of this Session. I am fully alive to the fact that this Resolution, 
therefore, will lapse automatically, unless the Government ('an give us a 
definite assurance-and I want that definite assurance to be given-that 
some day will be given to us in the next Session without prejudice, if I may 
use that expression, either to the Finance Minister or this side of the House, 
aH to the budget proposals that he may formulate. I do not agree that the 
Honse should not endeavour to come to some decision on the que8tion of 
policy. ~  for that purpose I would refer to the terms of reference. The 
terms of reference' were to examine the manner ill which the burden of 
taxation is distributed at present between the different classel'. of the popu-
lation, and, secondly, to consider whether the whole scheme of taxation, 
(,entral, provincial and local is equitable and in accordance with eeonolllic 
principles and if not in what respects it ts defective. Now, it was suggested 
hy one HODollrahle Member-what is the good of discussing this now , 
~ . t  Honourable Member said that we should not discuss these :ibtitract 
propositions but that we must only deal with concrete proposals which the 
Government actually bring before this House for practhal purposes as 
they arise. J beg to differ with great respect from those views. I submit 
1 hat we know perfectly well what are the classes of people who are taxed 
fit the present moment. We know what are the taxes whieh are imposcd 
upon the people and the system of this country; we know that ddinitely. 
We can expr • .!ss ,jUr opinion having regard to thol:le facl,,; we can eXprel)8 
our opinion particularly on this question referred to in the second part, 
namely .. to consider whether the whole scheme of taxation, central, pro-
vincial and local il:l equitable an«;l in accordance with economic principles 
Imd, if not, in what respects it is defectjyc. I think, Sir, it i', the duty of 
this HOllse, having all the materials before them, to come to a conclusion if 
they can. I do not agree with Sir Basil Blackett when he said that the 
House will not be able to come to any such d.ecision on a question of policy. 
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If the Taxation Committee has after elaborate consideration of th<:l materia!s 
and the evidp,ncc placcd before them made certain recommendations on 
those principles, I!'llrely this House ought to be able to come to some decision 
and give a ('lear and dcfinite indication to the Government af'; to the }loliey 
and principII's in the formulation of their future budget!>, Therefore, I 
hope that the Honourable the Finance Member will not I)nly give u'; an 
assurance that a day will be given in the next Assembly but that a day will 
be gi,'en ·foJ" the purpose of enabling the Members of the House, fir a parti-
cular group or party, to send in a definite Resolution enunciating a definite 
policy or principle t ~ to the terms of reference and tll(,D ~ c  t~  
and get the decision of this lIouse having- regard to the recommemlatlOns 
of the Committee. 

""Pandit :Madan Mohan Malaviya (Allahabad and Jhansi Divisions : 
Non-Muhammadan Rural) : Sir, J agree with a great deal of what my 
Honourable friend Mr. Jinnah has just said. But I differ from him in 
one matter. I do not think it would be an advantage to bave a day set 
apart for the discussion of the question of policy to which he has referred. 
I think the regular procedure which has been followed on all such occasions 
when Commissions and Committees .have submitted their reports should 
be followed. There was the Lee ComlIlission; there were other Com-
mISSJOn", Either the Government or Members of this House may bring 
forward particular motions, and, when those motions are broug-htforward, 
they are definite proposals round which the discus.<;iol\ can proceed. 
At present, if we agree to the suggestion of my friend Mr. Jinnah and 
have 8. day set apart, I fear there will be a feeling in the country that 
somr fl'{'sh 'taxation is going- to be imposed upon the people. (An Honour-
alJle Membet· : " No, no.") I wish that we should guard against tl1llt 
feeling. To have a day sef apart for a discussion of e"en the second trrm 
of referruce to which my friend l\Ir. Jinnah referred will, I submit, be 
an irregular and unusual procedure. If the Government think that out 
of the 198 recommendations which have been put forward by the Com-
mitteI' there are some which, after having deliberated upon them, they wish 
to put before the :As.qembly, we shall welcome a discm;sion of those pro-
posalFl, We shall study them; we shall know what to say about them, 
But if it is to· be merely a rambling discussion of policy, I submit that. 
would be an unnecessary waste of the time of the IIouse. I submit, Sir, 
that there is always a ~  tha.t, when a man needs no particular treat-
ment and yet submits himself to a course of treatmentt merelv for the 
purpose of ~ his health, he will find himself on the wrong side 
of the account by that process, There are many problems which require 
an examination in. this country. Weare nnt, I am snre, prepared to 
undertake Ii reconSIderation of every branch ()f the administration with 
the object of improving it. There must be definite, clear propo.-;als, and 
~ )  is in 8 better position to bring forward such proposals than the 

]i'mance Department of the Government of India. I, therefore, submit 
that, while we fully c t~ the desire of the Honourable the FinaneI' 
!\lrmhel' to give us all opportunity to discuss the Report generally we fed 
also t ~ t this is not the right way of discllssing the matter. He' has not 
only glVPll us the opportunity 'to discuss the Report, but he hIlS also treated 
lIS to a wry lueid discourse which was a review of t.he recommendations 
of the Taxation Enquiry Committee ..... . 

IIr. E. O. Roy : It was certainly not a review. It was a new scheme altogether. 

• Speech not MITf'ctrd by the Honourable Member. 
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Mr. N. M. Joshi (Nominated: Labour Interests) It was a lecture to 
eoUege students. 

Pandit Madan Mohan It'Ialaviya : I am sorry, Sir, but I beg to differ 
from my Honourable friends. Whether it was a review or a discourse is 
a matter of opinion. . I am inclined to think that a reviewer is not bound 
to deal with evt:'ry proposition in the subject reviewed. He is at liberty 
to take some points and to lay stress upon them according to his own 
judgment, and I spoke of it as a review in that sense. Whatever it was, 
we have listened to that discourse, and we are grateful to the Honourable 
'the Finance Member for it, but ~'  that I submit the matter should 
be dropped here. I would beg to suggest, however, that the Honourable 
the Finance Member should withdraw· the Resolution, because if he does 
not withdraw it ..... . 

Mr. President: Tht:' Honourable Member will understand that the 
adjournment of the debate sine die was moved by Diwan Bahadur Ranga-
chariar, and the debate is restricted to that motion. 

Pandit Madan MobaDt Malaviya : I am sorry, Sir. Then, Sir, I 
support that motion, and I hopt:' that the proposal will commend itself to 
the Honourable the Finanee Member. 

The Honourable Sir Alexander Muddiman (Home Member) : Sir, I 
only propose to intervene in this debate on a very narrow .~ . It 
has been to me, I may say, a debate of great interest, for it has occasion-
ally been my misfortune to bring forward Resolutions dealing with 
Commissions, and much that has fallen to-day is very instructive to me 
for my future guidance. The Report was issued to the House in Febru-
ary 1926, I believe. So the House has had plenty of time to consider it. 

- I understand that my Honourable friend the Finance Member's Resolu-
tion was brought f ~  with the object of eliciting from the House 
something in the nature of the cnunciation of a taxation policY, if any 
group or individual had one. It cannot be said that no opportunity 
was given for such amendments to have been moved as would have allow-
ed that to be enunciated. I do not agree with my friend Mr. Jinnah that 
no amendment could haye been brought forward to the Resolution put 
forward by my Honourable friend ..... . 

Mr. ItI. A. jiJmah: I did not Ray that, Sir. What I said was that 
I did not know whether they would be admisllible. 

The Honourable Sir Alexander Muddiman : If I know Mr. Jinnah, 
he would have been ready enough to have tried if he had been keen. 

\, 

Mr. M. A. Jinnah : I might have failed, as I have before ..... 
The Honourable Sir Alexander Muddiman : The question before the 

HOlL"Ie ill whether this debate IIhould be adjourned. But it ill complicat-
ed with certain other matters on which I must say a word or two, and 
that is the que.,stion whether Government should accept my .Honourable 
friend IS suggestion and promiRe to give a future date and brmg .forward 
a definite'Resolution. That waf; not at all what my Honourable frIend the 
Finanee Member offered. 

Mr. M. A. Jinnah : I dirl not ~  the Government should ~  
forward ~ t . I said the Government should set apart a day. m 
order to enable the Members of this Housc to bring forward defimte 
Resolutions which can be diFlcussed anq "Voted upon, 
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. :Tht . ~  AlaaD_ .1IdctimaD: That, of course, is a 
very broad proposition to which I could not possibly agree in those terms. 
What my Honourable friend the Finance Kember did offer to the House. 
8S I understood hi&, was that, if there was a considerable body of Mem-
bers in the How;e who wished to bring forward a Resolution which com-
manded a considerable amount of support, he would use his best endeav-
ours to enable a date to be obtaine"d for that purpose. To that I have 
no objection, but I must point out to the House that they have been 
offered to-day a general opportunity for discussion that cannot be offer-
ed again. This mWit be quite definitely stated. There has been an· 
opportunity for a hare hunt, but there have been no hunters. The oppor-
tunity cannot be given again. I do not in the least desire to detract 
from what my Honourable friend the .Finance Member has offered in the 
name of GOYernment, but it must be clearly understood what it is. We 
lire not again throwing the Report. open. to a general discussion. We 
han done that, and that is finished. Honourable Members .in the House 
who perhaps do not belong to a group have their opportunities of bring-
ing forward Resolutions according to the ordinary rules, and all we 
stand committed to is this, that if there is a group in the House whicn 
dlsires to bring forward a definite Resolution dealj.ng with matters aris-
ing out of this Report, and there is a general feeling that the House at 
: ~  would like to discuss the Resolution. I am quite prepared, speak-

ing on behalf of the GoYernment, to give assistance in procuring a day 
at some connnient date next year. Further than that I cannot go. On 
the general question of the adjournment, I understand my Honourable 
c ~  leaves it to the House. 

';'Mr. K. Rama Aiyangar (Madura and Ramnad c1tm TinneYelly: 
1\on-Muhammadan Hural) : Sir. after what has been said ~' the Honour-
able the Home Member on the matter, I would ask my friend Diwan 
Bahadur Rangachariar to withdraw the motion for adjournment, and I shall 
piaee ~' "iews before the House in a very few words. The ques60n is 
whether we should not haw an opportunity to expreiS ourselves on the lucid 
~t t t made this morning by the Honourable the Finance )Iember. He 
has given us almost a key to the whole of the Taxation Committee's Report 
which has been placed before us. I take it that what the Honourable the 
HOllle Member said comes to this that no further opportunit;y will be 
given to discuss this matter unless a certain ~ of persons on this side, 
which would ~ considered sufficientlr large by the Honourable the Home 
Member or by the Honourable the Finance Member, brings forward a com-
bined Resolution for discussion. If that is the position t ~ I submit 
that we should not delude ourselves into the belief that that would giw 
.~ allY further opportunity or even a bare chance of an opportunity of 

dlseussing what we think might be done upon the Report. I think the 
propel' thing for the Goyernment to do in a matter like this is to giw an 
opportunity to the House to discuss any definite proposals that might 
emanate from the Government. If that is not the view of the Government. 
I do not know if the House would be well ad"ised not to take advantage 
of this opportunity to express ourselves on thl! several questions that have 
been raised. What I understood the Honourable the Finance Member to 
~  was that he would take the opportunity of considering the whole posi-

hon ru;td placing it before the House for discussion, and that was what we 
took Ius ~  to mean. I think, however, Sir, the whole thing has 
taken a dIfferent turn now. I want my friends to consider this matter. 

·Speech Dot oorrected by the Honourable Member. 
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lIIIr. K. C. Reogy (Dacea Division: Non-Muhammad811 Bural) : sa, 
I think the statement that has just been made by the Honourable the Home 
Member ought to satisfy this HQu.se. What was wa,nted by my Leader, 
Mr. Jinnah, was that ~ sort of assnrance shou.l'd be gi\'en that in the next 
Session an ')pportunity would be afforded to this House to discuss any de-
finite matter which might be brought forward ~  any definn:e group of 
DOll-official llembers. We are either in a position to formulatc a definite 
proposition OIl this Report or we are not. If we are, then the Honourable 
the Home ~ c  says: "Intimate thllt fact to me." If we intima'ee 
that fact to him, then we ought to be in a position to state also t ~  there 
is a general .iesire on the part of the non-official lIembers of the Honse to 
have a disc:] . .,sion on that proposition. Unless there is such a gwneral de· 
sire, it is no ase having a disc1:lSsion at all. Therefore,.[ think the COD-
ditions which the Honourable the Home Member has laid d(,\\,n are not 
onerous at all, if there is a genuine attempt on the part of any group on 
this side of thc House to have a serious discus:;ion on the Report. 

J do not understand my Honourable friend lir. Rama .Aiyangar when 
. he says that Government should bring forward their defil1ite c c ~  

on tlUs report. That is not the suggestion which was just DOW made by my 
Honourable Leader, and I think my Honourable friend was wrong when he 
thought that J.[r. Rangachariar's motion for adjournment had not the sup-
port of this ~  of the House. 

The Rev. Dr. B. M. Jr'Iacphail (Madras: European) : Sir, I simply wisA 
to submit that the procedure we have been following is perhaps not so 
irregular as it seems to be to some Honourable llembers. [was a )Iem-
her of the House last Session and I remember being present at the general 
disc!l!>sion upl)n the Budget and I think also upon the Railway Budget, and 
on those occa"ions Honourable Members had the opportunity of getting up 
uno talking, if I may say so, at large. They were able to gi,'c their vlcwR 
upon thc diJterent points they were interested in even though there were 
no definite proposaL,> placed before them. As I under . .;tHnd it, what has been 
done now is SImply that the Honourable the Finance .\If'mbel' has given uo; 
all here an oP!' ortunity of doing what has already been rlc;..:cribclil as airing 
our pet views upon the subject of taxation. E\"en Illy Honourable friend, 
Sir Hati Singh Gour, while deprecating doing so, took the opportunity of 
putting forward some of the views which he held. 

)Iy whole feeling with regard to what has been said by HOllourable 
:lUembers in opposition to discussing the matter until Government make 

~. i!> that they rather remind me of a candidate who ~ being 
examined i,l a t'iva voce examination. When the examiner tI.sked him what 
his views Wf:re upon a particular point, he said : " Sir, will you kindly 
state what your views are and I will tell you whether I ~ with you or 
not." ~  1 can quite understand that Honourable jlembers do not 
want to give H,emselves away. They do not want to tell GCowrnment what 
they really wish. What they want to do rather is to have t.he opportunity 
of eritieising what the Government say. And consequently ul/on the pre-
sent occasion, ··dIen we are voting npon this subject of adjourning the dis-
cu<;sion. we sh'Juld understand quite clearly that if we turIl down this oppor-
tunity we 8hall not have another. 

Mr. President: The original Resolution was : 
" That this Assembly recommends to the Governor General in Couneil that he be 

pleased to take into eonsideration the Report of th(> Indian Taxation Enquiry Com· 
mittee.' , 
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Since ,,·mch the following amendment hllB been moved: 
" That the further eoDBideration of this Beaolution be adjourned Me lUI." 

The questiun } have to put is that that amendment be made. 
The motion was adopted. 

14:9 

The Assembly then adjourned till Eleven of the Clock on Friday, tile 
20th August, 1926. '. 
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